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Progress Report of the Joint Committee in the matter of Original
Application No0.101/2025; Pradeep Dahiya VersusMines and Geology &

Ors. Respondent(s) in compliance to the orders of Hon’ble NGT dated
04/04/2025.

1.0.Background and the Directions of Hon’ble National Green Tribunal:

The present matter is related to an original application (OA), wherein the
Applicant has alleged that theRespondent No. 5- M/s Choudhary Transport
Company, the project proponent has indulged in illegal mining in violation

of environmental norms and in violation of the EC of conditions.

It i1s mentioned in the Hon’ble NGT Order dated 04/04/2025 that “Learned
counsel for theApplicant has pointed out that the specific condition no. 7 of EC
dated10.05.2024 is as under:-

oo

7. The PP shall provide only one exit and one entry to the MiningProject area

and all the mining shall be dispatched through E-billing.”
The following allegations have been levelled by the applicant:

I. The applicant has alleged that in terms of the above condition the
project proponent was required to provide only one entry and one exit
to the mining project area but in the mining project area there as many

as 4 entries and exit points.

ii. It is further alleged that that from the other entry exit roads the

transportation of illegally mined sand is being done.

ii.  Areference has also been made to the FIR filed on account of the illegal

mining by the Respondent to show that the Project Proponent the flow
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of river Yamuna has been affected and the criminal proceedings have

been initiated against the Respondent No. 5.

It is also mentioned in the Hon’ble NGT order dated 04/04/2025 that “He
(Applicant) has submitted that Appeal No. 23/2025 has been filed by the
Applicant challenging the EC but the present OA is confined to the violations
of the conditions of EC.

Hon’ble NGT while observing in its order dated 04/04/2025 (Annexure-1) that
“The OA raises substantial issue relating to compliance of environmental

norms”’ has directed as follows:

Para 06: Considering the seriousness of the allegation, we also deem it proper
to form a joint Committee comprising the representative of the Member
Secretary, CPCB, the Member Secretary, Haryana State Pollution Control
Board, Regional Office, MOEF&CC, Chandigarh and District Magistrates,
Karnal and Saharanpur. The District Magistrate Karnal willact as the Nodal
Agency in the joint Committee. The joint Committee will visit the site, ascertain
the extent of illegal extraction of sand by the Respondent No. 5 and extent of
violation of EC condition and also suggest punitive and remedial measures. The

joint Committee will submit the report before the Tribunal within eight weeks”

2.0. Compliance of the Orders of Hon’ble National Green Tribunal:
2.1. Constitution of the Joint Committee:
In compliance to the orders of Hon’ble NGT and based on the nominations

received from concerned Ministries/Departments, a Joint Committee was

constituted comprising of the following members:

I.  Dr. Dharmendra Kumar Gupta, Director/Scientist ‘F’, Regional
Office, Chandigarh, Ministry of Environment, Forest and Climate
Change (Nominated by MOEF & CC on 28.04.2025)
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[I.  Sh. Narender Sharma, Scientist ‘F’, CPCB Regional Directorate,
Chandigarh (Nominated by CPCB, New Delhi on 24.04.2025)

1. Sh. Ashok Kumar, SDM, Indri, Karnal(Nominated by Deputy
Commissioner, Karnal on 04.06.2025)

IV. Miss. Sangeeta Raghav, SDM, Nakur, Uttar Pradesh ( She was later
on replaced by Shri Salil Kumar Patel, ADM, Saharanpur, Uttar
Pradesh due to her transfer)

V. Er. Kamaljit Singh, EE, Regional Officer, HSPCB, Karnal.

2.2. Meeting and Site Visit held on

A Meeting of the Joint Committee was held on 13/06/2025 in the Office of
SDM, Karnal followed by site visit.

2.3. Findings of the Joint Committee:

The applicant has raised the issues with regard to the following two mining

leases granted to the project proponent:

M/s Chaudhary Transport Company (Location:Chandraon Garhpur Tapu
Block at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal,

Haryana).

M/s Chaudhary Transport Company (Location: Villages Nangal North,
Nangal South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana).

The Point-wise findings of the Joint Committee regarding the issues raised in

the original application and Hon’ble NGT Order are as follows:

2.3.1. Multiple Entry and Exit Points of the Mining Lease:

As per specific condition No. 7 of Environmental Clearance (No.
SEIAA/HR/2023/392 dated 10/05/2024 with validity of 01 year )granted
to M/s Chaudhary Transport Company (Location:Chandraon
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GarhpurTapu Block at Villages Chandraon, GrahpurTapu&Kalsora,

District Karnal, Haryana) for an area of 94.35 ha :

“The PP shall provide only one exit and one entry to the Mining Project
area and all the mining shall be dispatched through E-billing.”

The copy of the Environmental Clearance granted to the project

proponent is attached as Annexure-2.

As per specific condition of Environmental Clearance:

“Traffic management plan as submitted shall be implemented in letter
and spirit. Apart, adetailed traffic management and traffic decongestion
plan shall be drawn up to ensure thatthe current level of service of the
roads within a 05 kms. radius of the project is marinated and improved

upon after the implementation of the project.

Similarly, As per specific condition No. 7 of Environmental Clearance
(NoSEIAA/HR/2023/393dated 10/05/2024 with validity of 01 year )
granted to M/s Chaudhary Transport Company Location: Villages Nangal
North, Nangal South, Tatarpur & KamalpurGadian, District Karnal,
Haryana)for an area of 82.85 ha (56.53 ha area is free from restriction and

it to be used for mining):

“The PP shall provide only one exit and one entry to the Mining Project
area and all the mining shall be dispatched through E-billing”

The copy of the Environmental Clearance granted to the project

proponent is attached as Annexure-3.

Examination of Traffic Route Map submitted to SEIAA by the Project
Proponent (Annexure-4) shows that the project proponent has shown03
entry/exist points for M/s Chaudhary Transport Company (Location:
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Chandraon Garhpur Tapu Block at Villages Chandraon, GrahpurTapu &
Kalsora, District Karnal, Haryana) and 01 entry/exit pointM/s
Chaudhary Transport Company Location: Villages Nangal North, Nangal
South, Tatarpur&KamalpurGadian, District Karnal, Haryana).

In order to ascertain that if the mined material is being transported
through these 03 entry exit points, the details of weigh bridges installed
by the project proponent were obtained. As per details shared with the
joint committee (Annexure-5), the project proponent has provided 07
weigh bridges on the 03 entry/exist points for dispatching the material
through e-billing in the Mining lease granted to M/s Chaudhary
Transport Company (Location:Chandraon Garhpur Tapu Block at

Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana).

All these weigh bridges have been registered with the Mining

Department’s E-Ravana portal.

Similarly, as per details shared with the joint committee (Annexure-6),
the project proponent has provided 03 weigh bridges on the 01 entry/exist
dispatching the material through e-billing in the Mining lease granted
toM/s Chaudhary Transport Company Location: Villages Nangal North,
Nangal South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana).

All these weigh bridges have been registered with the Mining
Department’s E-Ravana portal.

The Mining Officer was also consulted and it was confirmed by him

multiple entry/exist points and weigh bridges are permitted.

Enforcement and Mining Guidelines issued by Ministry of Environment,

Forest and Climate Change in 2020 (Annexure-7) were also referred by
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the Joint Committee regarding provisions for entry/exit points. These
guidelines mention that “There shall be one entry and exit point provided
for trucks/vehicles. The said entry point should have facilities as
mentioned above. In case, it is necessary to have more than one
entry/exit points, all such points shall have checkpoints with facilities as

mentioned above (in the guidelines)”

xi.  As the mining activities were not going on at the time of site inspection,
the project proponent was not observed using any other alternate route for
transportation of material illegally without passing through the weigh

bridges.

The above facts indicates that while one condition of Environmental
Clearance granted to the project proponent by SEIAA permits use of only one
entry/exist points, whereas other condition of same Environmental Clearance
mabkes it mandatory to implement “Traffic management plan as submitted be

project proponent in letter and spirit”, which shows 03 entry/exist points.
2.3.2. Violation of the Conditions of Environmental Clearance:

e The Environmental Clearancehas been granted to the project proponent M/s
Chaudhary Transport Company (Location:Chandraon Garhpur Tapu Block
at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal,
Haryana)videEC No.: SEIAA/HR/2023/392 dated 10.05.2024 was valid for
one-year upto09/05/2025. This Environmental Clearance shall become
operational only after receiving formal Forest Clearance (FC) under the
provision of Forest Conservation Act, 1980, if applicable to the Project.

e The Environmental Clearance has been granted to the project proponent M/s
Chaudhary Transport Company (Location: Villages Nangal North, Nangal
South, Tatarpur & Kamalpur Gadian, District Karnal, Haryana)vide EC No.
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SEIAA/HR/2023/393 dated 10/05/2024 with validity of
0lyearupto09/05/2025.This Environmental Clearance shall become
operational only after receiving formal Forest Clearance (FC) under the

provision of Forest Conservation Act, 1980, if applicable to the Project.

SEIAA has imposed various conditions in the environmental clearance granted

to the project proponent. The Environmental Clearances granted to the project

proponent has expired on 09/05/2025.The mining activities were not going on at

the time of site inspection on 13/06/2025. The Joint Committee verified the

compliance of those conditions of Environmental Clearance, which could be

verified during mining activities not in operation.

The Project Proponent was found to be violating the following key

conditions of the Environmental Clearance at M/s Chaudhary Transport

Company (Location:Chandraon Garhpur Tapu Block at Villages Chandraon,

Grahpur Tapu & Kalsora, District Karnal, Haryana):

The project proponent has prepared a green belt development plan, but
during visit, PP failed to show the work carried out to develop block
plantation in the nearby village, as specified in the Environmental

Clearance.

The Project Proponent has deployed a single high-pressure water
sprinkler; however, it was found to be insufficient for effectively covering
the entire mining lease area. Dust generation due to wind was visibly

noticeable in the area.

The Project Proponent has installed one bore-well but the permission for
abstraction of ground water from Haryana State Ground Water Authority

has not been obtained.
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The Greenbelt has yet to be developed as per 05-year plan submitted by
the Project Proponent. The Project proponent was required to plant 2000
trees in the first year and this condition has been partially complied with.
The plantation has also not been done on both sides of the road to prevent

dust spreading.

The PP was required to construct the Pucca link roads connected to the
main road at the mining site before the start of mining. However, this
condition has not been complied with.

The PP was required to use mixed cannon water sprinklers for dust
suppression instead of conventional sprinklers, for efficient dust
suppression. However, no mixed cannon water sprinklers were observed

at the site during inspection.

The PP was required to get the Wildlife Conservation Plan approved from
the Competent Authority before the start of Mining Operations. However,
no such plan approved by the competent authority was shared with the

Joint Committee.

As per the condition of the Environmental Clearance:
“The PP shall submit the scientific grid-based/drone-based
replenishment study for the project site in the river bed within 1 year
after the start of mining at the project site, for further extension of time
period as per approved mining plan of the project. "However, no such
study report was made available to the Joint Committee.

The project proponent has not provided online Ambient Air Quality
Monitoring Stations and digital display board, as specified in the

conditions of Environmental Clearance.



XI.

Xil.

568

It was specified in the conditions of the Environmental Clearance that
“Project Proponent shall regularly monitor and maintain records w.r.t.
ground water level and quality in and around the mine lease by
establishing a network of existing wells as well as new piezometer
installations during the mining operation in consultation with Central
Ground Water Authority/State Ground Water Department. The Report on
changes in Ground water level and quality shall be submitted on six-
monthly basis to the Regional Office of the Ministry, CGWA and State
Ground Water Department/State Pollution Control Board”.

It was specified in Noise and Vibration Monitoring and Prevention
conditions of the Environmental Clearance that “The peak particle
velocity at 500 m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS
guidelines "The PP has not complied with this condition of Environmental

Clearance.

As per condition of Environmental Clearance, “This Environmental
Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if
applicable to the Project.” The project Proponent is using the forest land
for approach road, for which forest clearance is yet to be obtained. The
Range Forest Officer (RFO), Karnal has registered multiple forest offence
reports (FOR) for unauthorized use of forest land for approach access to
mining and submitted the report to DFO, Karnal for further action
(Annexure-8), As per relevant document shared by the PP with the Joint
Committee, the PP has applied for the forest clearance but the same is yet

to be issued (Annexure-9).
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The similar violations of the conditions of the environmental clearance were

observed at the Mining Lease granted to M/s Chaudhary Transport Company

(Location: Villages Nangal North, Nangal South, Tatarpur&KamalpurGadian,
District Karnal, Haryana) vide EC No. SEIAA/HR/2023/393 dated 10/05/2024.

2.3.3. lllegal Mining beyond the mining lease:

The following documents/details were requested by the Joint Committee from

the Mining Department of UP and Haryana:

The details of illegal mining alongwith copy of FIR filed by Mining
Department, UP for the illegal mining as referred in the original

application.

Copy of the action taken by the Mining Department, UP for the illegal

mining reported in the FIR.

Details of the illegal mining activities reported to and the by the Mining
Department in the UP area in and adjoining the mining lease area and
action taken by the Mining Department, UP during last 05 years.The

same is awaited as on 29/07/2025.

Details of the illegal mining activities reported to and the by the Mining
Department in the Haryana area in and adjoining the mining lease area
and action taken by the Mining Department, Haryana during last 05
years. The same is awaited as on 29/07/2025.

The HSPCB has written letters and communications on the behalf of Joint
Committee to seek relevant information from concerned agencies and
departments, the following information was sought from Mining Officer,
Mines and Geology Department, Karnal and Panipat, Haryana-

10
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a) Number of routes along with the entry-exit points approved for both
the Mining site/projects mentioned above

b) Number of routes along with the entry-exit points without weigh
bridges for both the Mining site/projects mentioned above, if any.

c) Cases of Illegal Mining in the adjacent/periphery areas of the
Mining site/projects mentioned above

The following documents were provided to the Joint Committee:

1. Mining Department, Uttar Pradesh, submitted an A.T.R. where it is alleged
that illegal mining has been carried out. Report from MO, UP, has been
received on dated-25.07.2025, Wherein he has intimated that M/s
Chaudhary Transport Company, Location: Chandraon, Grahpur Tapu &
Kalsora, District Karnal, District Karnal, Haryana carried out illegal
mining of approximately 9003.8 cubic meters of ordinary sand over an area
of 6926 m? outside its approved mining lease area in the Yamuna upstream.

2. M/s Chaudhary Transport Company, Location: Sand Mining Project,
Villages Nangal North, Nangal South, Tatarpur & Kamalpur Gadian,
District Karnal, Haryana ,carried out illegal mining of approximately
14,828 m3 of ordinary sand outside its approved mining lease area in the
Yamuna upstream. However, the JC is yet to examine and verify/validate it.
The A.T.R is attached herewith (Annexure-10).

3. Corresponding to this there’s an order from Hon’ble High Court,Uttar

Pradesh where it is mentioned that (Annexure-11)

“Considering the facts and circumstances of the case, as an interim
measure, it is provided that until further orders, respondents are restrained
to take any coercive action against the petitioners pursuant to the

impugned FIR, subject to cooperation in the on-going investigation.”
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Copy of the Seizure order for the illegal mining activities observed/reported
on 06/06/2025 by Mines and Geology Department, Karnal and Panipat,
Haryana. The seizure order mentions the details of the illegal mining
vehicles seized by the Department, where project proponent was not

involved; the copy of same is attached as Annexure-12.

The Mines and Geology Department, Karnal and Panipat, Haryana has
submitted that there’s no illegal mining by the said PP. The same stands
submitted by the S.D.M., Indri, Karnal. The copy of same is attached

asAnnexure-13.

The details with regard to illegal mining activities reported to and by the

Mining Department, Haryana and UP in the lease area and the adjoining

areas during last 05 years, to assess the extent of illegal mining happening in
the area, are still awaited as on 29/07/2025.

The Mining Inspector who was also present at the time of inspection had shown

the area where illegal mining was reported by the Mining Department, UP to

the Joint Committee.The Joint Committee observed the signs of mining

activities outside the pillars installed to demarcate the mining lease, in the UP

area.

3.0. Conclusion and Suggestions for Remedial Measures:

The record examined by the Joint Committee indicates that while one
condition of Environmental Clearance granted to the project proponent
by SEIAA permits use of only one entry/exist points, whereas other
condition of same Environmental Clearance makes it mandatory to
implement “Traffic management plan as submitted be project proponent
in letter and spirit”, which shows 03 entry/exist points for the mining
lease granted to M/s Chaudhary Transport Company for

Location:ChandraonGarhpurTapu Block at Villages Chandraon,

12
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GrahpurTapu & Kalsora, District Karnal, Haryana and Olentry exit
point , although the Traffic and Transport Management plans
proposed two entry exit points but the PP had maintained one 01
entry exit points with three approved weigh bridges maintained on
same (one for entry and two of exits for the mining lease granted for
the  Location:  Villages  Nangal North, Nangal  South,

Tatarpur&KamalpurGadian, District Karnal, Haryana).

The project proponent has provided weigh bridges at the entry/exit points
for transportation of the material with e-billing. Further, as the mining
activities were not going on the day of inspection, the Joint Committee
could not observe any other alternate route being used for illegally

transporting the material without e-billing.

The Project Proponent was found violating various key conditions of the
environmental clearance granted by SEIAA. In view of the fact that the
environmental clearance granted to the project proponent has expired
on 09/05/2025, it is recommended that the expansion of the
environmental clearance shall be granted by the SEIAA after
compliance of the conditions of previously granted environmental

clearance.

The Joint Committee was informed by Regional Officer, HSPCB, Karnal
on 28/07/2025 that on the basis of the recommendations of the Forest
Department, Karnal, Haryana, vide their report No. FCA/1423 dated
14.07.2025 (Annexure-14), the following action have been taken by
Haryana State Pollution Control Board.

e HSPCB has issued two Show Cause Notices, one to each site of M/s

Chaudhary Transport Company, for Closure under Section 5-A of the

13
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Environment (Protection) Act, 1986, along with Imposition of
Environmental Compensation as per HSPCB’s Environmental
Compensation Policy and Imposition of Environmental Penalty under
The Jan Vishwas (Amendment of Provisions) Act, 2023 for Violation
of Environmental Clearance Stipulations Granted under EIA
Notification, 2006 (as amended) stands issued, with a time frame of 15
days. It was also informed by the Regional Officer, HPCB, Karnal that
further action, would be taken on the receipt of replies or the expiry of

the Show Cause Notices whichever is earlier.

e The action by the Forest Department, Karnal is underway as reported

by the Divisional Forest Officer, Karnal.

ii. A report of the Environmental Clearance’s compliance for M/s
Chaudhary Transport Company (Location:Chandraon Garhpur Tapu
Block at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal,
Haryana) granted via No. SEIAA/HR/2023/392 dated 10/05/2024 with

validity of 01 year is attached as Annexure-15.

The photographs taken by the Joint Committee during site inspection are

attached as Annexure-16

14
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Prayer:
I s humbly submitted that the Joint Committee has accomplished the following

two tasks:

Extent of illegal mining on account ol multiple entry exit points

-—

Ntatus o1 complianee of the venditions o Iy ironmental Clearance granted

rs

10 the project praponent

. Punitive and remedial measure taken and suggestions lor uijJNUOﬂ on
the vinlations obaerved with repard o conditions ol the 1'ns ironmemtal

Condiiiones.,

‘'t

However, the Joint Commirtee is yet (o uscertain the extent of illegal mining

bevond the Icase area and the persons responsible for the same. as the details
asked from concerned Mining Officers of UP and Haryana area including the

caves of dicgal mining reported to and by the mining department, are awailed.

The Joint Commutiee may also be required to get the satellite images from the
U'tiar Pradesh Remote Sensing Cenire 1o ascertain the illegul mining activities

bevond the lease area in the U'P area und the persons responsible for the sume

Therefore. 1t 1s humbh requested 10 take the above project repart of the Joor
Commuttee with gran 02 months “1ime (o prepare and file the detailed final report

The Joim Committee shall abide by the further orders of Hon'ble NGT in the

matter
. YI\T\‘*{ o
Er jees Singh.  I'f ). Nurender Sharina, Dr. Dharmendra Kumar Gupea,
Regional Officer. HSPCY.  Saiemist L5 CPCR RD,  Director/Scienust V', Mok FRCC.
Kamal Chandigath RO, Chandigurh
—
(h:_c-— q,'}/ 2>
Ashok Kumar, Salil Kumar Patel,
SDM, [ndri, Kamnal ADM, Saharanpur, Uttur Pradesh

Dote. July 29, 2025

15
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Annexure-1

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.101/2025
Pradeep Dahiya Applicant
Versus

Mines and Geology & Ors. Respondent(s)

Date of hearing: 04.04.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BELE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr., Anil Kaushile, Senior Advocate with Ms. Pallavi Singh & Mr. Mustafa
Sajad, Advs.

ORDER
1. In this original application (OA), the Applicant has alleged that the
Respondent No. 5- M/s Choudhary Transport Company-the project
proponent has indulged in illegal mining in violation of environmental
norms and in violation of the EC of conditions. Learned counsel for the
Applicant has pointed out that the specific condition no. 7 of EC dated

10.05.2024 (Annexure P-4) is as under:-

- 4

AKX XXX XXX
¥ The PP shall provide only one exit and one entry to the Mining

Project area and all the mining shall be dispatched through E-
billing.”

2. He has submitted that in terms of the above condition the project
proponent was reguired to provide only one entry and one exit to the
mining project area but in the mining project area there as many as 4
entries and exit points. In support of such submission, he has referred to
the map on page 356 and the photographs filed as Annexure Al from

page 540 onwards. Referring to the photographs he has submitted that

1
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there is Chandraon Road, Yamuna Nagar Road, Karsora Road and Tapu
Road. He submits that only in Tapu Road there is a check point. In this
regard, he has referred to the photographs on page 525. He submits that
from the other entry exit roads the transportation of illegally mined sand
iz being done. He has also referred to the FIR filed as annexure A-2 to
show that on account of the illegal mining by the Respondent-Project
Proponent the flow of river Yamuna has been affected and the criminal
proceedings have been initiated against the Respondent No. 5. He has
submitted that Appeal No. 23/2025 has been filed by the Applicant
challenging the EC but the present OA is confined to the viclations of the

conditions of EC.

3. The OA raises substantial issue relating to compliance of

environmental norms.

4. [zsue notice to the respondents for filing reply/response by way of
affidavit at least one week before the next date of hearing. If any
respondent directly files the reply without routing it through his advocate
then the said respondent will remain virtually present to assist the

Tribunal.

5. The Applicant is directed to serve the Respondents and file affidavit

of service atleast one week before the next date of hearing.

6. Considering the seriousness of the allegation, we also deem it
proper to form a joint Committee comprising the representative of the
Member Secretary, CPCB, the Member Secretary, Haryana State Pollution
Control Board, Regional Office, MOEF&CC, Chandigarh and District
Magistrates, Karnal and Saharanpur. The District Magistrate Karnal will
act as the Nodal Agency in the joint Committee. The joint Committee will

visit the site, ascertain the extent of illegal extraction of sand by the

17
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Respondent No. 5 and extent of violation of EC condition and also suggest
punitive and remedial measures. The joint Committee will submit the

report before the Tribunal within eight weeks.

7. List along with Appeal No. 23/2025 on 31.07.2025.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
April 04, 2025
Original Application No.101/2025
A

18



578 Annexure-2

o Government of India

@ Ministry of Environment, Forest and Climate Change
& -~ % (Issued by the State Environment Impact Assessment
E < . Authority(SEIAA), HARYANA)

E E Ta,

=

; o The -1

] CHAUDHARY TRANSPORT CO

112,Ground Floor, Santpura Road, Model Town, Yamuna Magar ,
Haryana -135001

Subject: Grant of Environmental Clearance (EC) o the proposed Project Activity
under the provision of EIA Notification 2006-regarding

(e-signed)
Pardeep Kumar, IAS
Date: 10/05/2024 Member Secretary
SEIAA - (HARYANA)

m‘-.
i
E 9 | sirMadam,
’&I—. x This is in reference to your application for Environmental Clearance (EC)
Lo in respect of project submitied to the- SEIAA vide proposal number
= SIAHR/MIM/A52812/2023 dated 28 Moy 2023, The particulars of the environmental
~ O Q2 pa
. T clearance granted lo the project are‘as below.
=
g - 1. EC Identification No. EC24B001HR130852
T ‘E L 2. File No. SEIAAMHR/2023/392
n = E 3. Project Type New
T E w0 4. Category B
W m 5. Project/Activity including (&) Mining of minerals
} 4 B Schedule No.
- > v 6. Name of Project Sand Mining Project at Chandragn-
(' 2 & Garhpur Tapu Block, over an area of
q (<] g 84.35 hectares in District Karnal,
% A Haryana
n- & E 7. Name of Company/Organization CHALUDHARY TRANSPORT CO
= W 8. Location of Project HARYANA
e 9 9. TOR Date N/A
e S
m 3
= B
E 5 The project details along with terms and conditions are appended herewith from page
g : no 2 onwards,
o
s =
E :
—

MNote: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence,

This is a computer generated cover page.
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State Environment Impact Assessment Authority, Harvana,
Bays No.535-38, Prayvatan Bhawan, Sector-2 Panchkula.

Tel: 0172-2565232, 4043056
E-mail Id: seiaa-21 envidhv sov.m

Subject: EC for Proposed Sand Mining Project at Chandraon Garhpur Tapu Block
at Villages Chandraon, Grahpur Tapn & Kalsora, District Karnal,
Harvana, Area 94.35 Ha by Al/s Chandhary Transport Company.

1. | Proposal Fresh Environment Clearance
2. | Project Proponent M/s Chaudhary Transport Company
3. | Location Chandraon Garhpur Tapu Block at
& Villages Chandraon, Grahpur Tapu &
_ Kalsora, District Karnal, Haryana
Category of the Project
1(a)
4. | Project Cost ¥19.30 Crare
5. | Project Consultant M/s P & M Solution consultant
6. | NABET, ACCREDITATION (No. NABET/EIA /2326 /RA 0298
which is Valid upto : 07-05-2026)
7. | Validity of the Enwviromment (01 Year
Clearance letter

1. Thiz has reference to your Proposzal No. SIA/HR/MIN/452812/2023 dated 28.11.2023

and subsequent letter dated 13.12.2023 for obtaining Environmental Clearance under
category 1(a) of EIA Notification dated 14.092006 along with submission of due
Scrutiny fee (as applicable) of ¥ 1,50,000/- vide DD No. 804112 dated 28.11.2023 (in

compliance of Haryvana Government, Environment & Climate Change, De partment
Notification No. DE&CCH/2060 dated 14.10.2021). The proposal has been appraized as
per prescribed procedure in the light of provisions under the EIA Netification, 2006 on the
basis of the mandatory documents enclosed with the application wiz, Form-1.
Prefeasibility Report, ELA/EMP report based on the basis of Approved Terms of Reference
and additional clarifications furmizhed in response to the observations of the State Expert
Appraisal Committee (SEAC) constitited by MoEF& CC. Gol wide their Notification
dated 21 .02.2022_ in itz meeting held on 13.12:2023.

2. It 1z inter-alia, noted that the project imolves in the Enviromment Clearance for Proposed
Sand Mining Project at Chandraon Garhpur Tapu Block at Villages Chandraon, Grahpur
Tapu & Kalzora, District Karnal. Harvana Area 54.35 Ha.
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The basic details of project are as under:

E Online Proposal no SIAHEREMIN/452812/2023
2 Category/tem no. (In | 1({a) Mining of Minerals (Non-Coal Mining) Category
Schedule) Bl
3 Area of the Project 04535 ha
(Out of it about 1223 ha area is under restricted zone
15930 ha reserved for ancillary activitiez where no
mining will be done.
About 66.19 ha area 1z free from restriction and the
miming is proposzed in this area only as per mining plan)
4. Date of LOI Granted | 21062022
by Mines & Geology
Department, Haryana
5. Date of Approval of | 21.08.2023
TOR by SEIAA
6. Date of Approval of | 03.08.2023
mine plan
z Location of Project Villages Chandraon, Garhpur Tapu & Kalsora
8. Khaszra No. Village Chandraon

501 6min, 14min_ 15min, 16, 17min, 23min 24, 23
502071, 2 min, 9min, 10min, 11min

115/2min, 3min 4 to 9, 10min 11 to 14, 15min
16min, 17min. 18, 24min.

Village Garhpur Tapu

19//19 10 23

20/15min_ 16, 17min, 183min, 22min, 23min_ 24, 25
316/ 1min, 14min 15min 16, 17, 18min 22min 23,
24 23

3201 Tmin, 1/2min 2min. 3 to 9, 10min, 11 to 25
3341, 2, 3min, 8min, 9min 10, 11, 12oun, 19min
20min 2 1min

38/ 1min

39//1t0 4, S5min 6min, 7 toll, 12140 14, 15min, 17min,
18402021 min 22 min 23 min

40//1min, 2 to 12, 24,25

41//5min 6 min, 14min 1516, 17min, 24min_25

47/ 4min 5, 6, Tmin 14min 15, 16,17, 23min 24, 25
4811171, 1/2. 2,3, 4, Smin, Boun 9, 10, 11, 12min
13min, 19min_ 20, 21min

62/ 1min 10min 11min

63/53min 4, 5,67, 15min

For ancillary Area:

21/11,12.19.70,21,22

22iM13 10 18,23,24,25

Village Kalsora

10//7, 8min, 13min, 14 to 17, 18min 23 min 24, 25
11//20,21

20//1,10,11,20, 21, 22min

21/3min 4 to 7, Bmin, 13min 14 to 17, 18min, 23min,
24, 25

43/3min 4 to 7, 14min 15, 16min 17min 23min
4441, 2min, 9min, 10, 11, 12min 18min 19 to 23, 24
min

55/20min, 21, 22min

56/1min, 9min, 10min 11. 12min 13min 14min,
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16min, 17min;. 18_19, 21min, 22,3324 25
570/ 1min, 2, 3, 4, 5min, 6, 7. 8, 9min, 13min. 14, 15,
16min, 17, 25min
8371, 2, 3min dmin Smin Tmin, 8, 15
For Ancillary Area:
421t 23
o Project Cost 1930 Crores
10. | Water Requirement Activity Round off Figure
in KLD
Drinking 10.00
e 15.00
Suppression
Plantation 10.00
Total 35 KLD
It Environment Capital Cost Bz 28.50 Lakhs, Recurring Cost Re 14.00
Management Plan Lakhs
Total Rz 1,54,30.000/- for 10 Years.
% CER. Budget 45 Lakhs
I3 Mineral Sand
14. Production Capacity 41.00.000 TPA
15. | Corner Coordinates Pillar Longitude Latitude
Al T7°11'08.1069"E 29°5350.604"N
A2 77°11'T:2012"E 29°53'43 8072"N
A3 77°11'13 4484"E 2995342 684™N
Bl 77°1056.6364"E 29°5340.9704"N
Bl 77°1056.6364"E 29°53409704"N
E2 T77°10599.774"E 2995370 4756"N
B3 77°1029 3088"E 29°53220632"N
B4 77°10726.43096"E 29°53'10.626™
B3 77°102561068"E 299534 074N
Béo T7°1033:2436"E 20°5390.0024™
B7 7771092799 2'E 29°53'7 4076"N
EER 77°1038.2764"E 29°53'13.8228"N
B9 T7°10'106 1632"E 29°53"19.0752"N
B 10 77°10'58.0512"E 29°5326.124™N
Ell T7°11'H.0236"E 29°5335.7792"N
Gl 77°1025.1184"E 29°52'50 8404"N
-2 77°1026.2164"E 28°5242.6324"N
C3 T7°1031.1808"E 29°52537.128"™N
C4 77°10'38.7012"E 28°525304212"N
C3 77°1014.6502"E 28°5227 4908"N
Co T7°11'8.1312"E 2925222 6956"N
7 T77°10°56.748"E 29°5220 4384"N
C3 T77°10'45.6006"E 29°52'33.3316'N
c9 77°1034.0104"E 29°5242 672N
16. Green Belt Plantation | 33,900 Trees, plants to be planted along the Haul Road
and in schools and public building and other social
forestry program.
17 Machinery Required Chain Mounted Excavators, Water Tankers &
Trucks/ Tippers
15 Power Bequirement Electric comnection will be taken for office and security
purpoze from Electricity Board
19, Power Backup DG Set
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® (Geological Reserves

Lease area Total Blocked Available
in Ha. geological Geological Mineable
reserve MT reserve MT (B) reserves MT
(A-B)
g4.79 40 40 460 7.70,490 41,69.070
* Five years proposed Production details { Tons /Annum)
Year MIPA
I 41,00,000
I 41,00,000
I 41,000,000
v 41,000,000
v 41,00,000
* Manpower Details
5 no. Category Numbers
1 Manager (II Class) 1
3 Aszistant Manager 4
3 ForemanMates 4
4 Swopervizsory Staff 4
3 Skilled Perzonnel 10
] Semi-Skilled Perzonnel 110
6 Unskilled 10
Total 143
List of Machinery
B Name of machinery Capacity Nos.
No.
1 Chain Mounted Excavators 130-20m” 05
2 Tippers/ Trucks 25 tons 35
3 Water Tanker 4000 liters 25
4 Light vehicles G 1
3 Maintenance van - 1
# Details of Mining
Sr. no Particulars Details
1 Method of Mining Semi-Mechanized Opencast
method
2 Geological Rezerves 49 40 460MT
3 Mineable Rezerves 4169 970MT
4 Propozed Production 41.00.000 TPA
. Land use pattern
Sr.no Details Existing At the end of
land use Sth year (ha)
(ha)
1 Pit Area 0.0 0.00
2 Dump Area 0.0 0.0
3 Safety Zone ( BRestricted | 12.23 223
Area)
4 Infrastructure 15.930 15930
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File Mo, - SEIAAHRZ023/392  Date of Issue EC - 10/05/2024

Page 5 of 16

23



583

5 Plantation 0.0 50
Natural Eeclamation 66.19 66.19
Total 9435 8435
Table 2 ~EMP Details
5. Measures Capital cost Recurring cost Total 10 Yr
No - {In Rs.) (In Rs.) budgzet (In Rs.)
1 P-::]Iuti-ar: Cnﬂtm.l 7.00,000 2.00.000 25.00.000
1) Dust Suppression
Pollution Monitoring
1) Adr pollotion
2 i1) Water pollotion 600,000 1,50,0:00 19,530,000
11} Soil pollution
1v} Noise Pollution
: Plantation and salary for 2000 000
3 gas e (part time husis): £.00,000 8.00.0:00
4 Haul road repair 7.50,000 2.50.000 30.00,000
Total 28,50,000 14,00,000 1.54,50,000
= C5R
Sr. Activity Approx. Cost
No. (in Rs.}
1 Health awareness and medical camps for local 10.00
community in nearby village and panchayat.
2 | Distribution of educational lits and sports kits 6.00
amaong the students of nearby villages.
3 | Drinking water facility and toilet facilities with 1000
proper water system at 10 places in Village
Chandron, GarhpwrTapy and Kalsora and
surronnding villages.
4 | 3kill Dewelopment Program (asz per requirement of 7.00
local people) with equipment for 30 people of
Villaze Chandron Garhpur Tapu and Kalzora and
surrounding villages.
5 Inztallation of sclar lights in public places in 5.00
consultation with Gram Panchavat (*Rz30000 x
20 places)
6 | Whitewashing/painting work of school rooms and 6.00
walls of willage Chandron Garhpur Tapu and
Kalsora and surrounding villages.
TOTAL 45.00 lakh

4. In view of the recommendations made by State Expert Appraisal Committee (SEAC) in the

said case and forther consideration of the documemnts/details submitted by the Project
Proponent; the Authority after discussions decided during 171" Meeting held on 03.05.2024

o “GRANT ENVIRONMENT CLEARANCE™

TO0 THE PROJECT. TUNDER

CATEGORY 1(a) for one vear. under EIA Notification dated 14002006 issued by the

Ministry of Environment and Forest, Government of India for Mining of Sand Chandraon

Garhpur Tapu Block at Villages Chandraon Grahpur Tapy & Kalsora, District Karnal
Harvana Haryana with 4100000 MT/vear production as mentioned in LOI MiningPlan /
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EIA Report! ToR /DSR / Replenishment Feport for plan period with maximum depth upto

3.0m az mentioned in Eeplenizhment Study Report approved by Director Mines & Geology,
Harvana and for guantity of 41,0000 MT to the Project; within the scope & meaning of EIA
Notification dated 14.09.2006, with the following conditions:

A. Specific Conditions:-

Lad

10.

11.

13.

14.

15.

16.

18.

EC Identification Mo,

The Mining Lease Holders shall. after ceasing mining operations. undertake re-

graszing the mining area and anv other area which mayv have been disturbed due to
their mining activities and restore the land to a condition which is fit for growth of

fodder, flora, fauna etc.

That Project Proponent should submit revised Green area plan and PP shall maintain 60 %
block plantation in nearby willages.

That Project Proponent should use High Pressure Sprinkler in the mining zite.

The PP shall construct the pucca link roads connected to the main road at the mining site
before the start of mining.

The plantation zhall be done on both zides of the road to prevent dust spreading
The PP shall construct the Haul roads of width 10 meters.

The PP zhall provide only one axit and one entry to the Mining Project area and all the
mining zhall be dispatehed throngh E-billing.

The PP zhall maintain an non-mined block of 30 meters width after every block of 1000
meters over which mining iz undertaken or at such distance as may be directed by the
Director or any officer authorized by him.

The PP shall restrict mining within the central 3/4th width of the river/rivulet.

The PP shall not permit any mining in an area up to width of 500 meters from the active
edges of embankments in case of Biver Yamuna 250 mitrs. in case of Tanpri Markanda
and Ghapgar and 100 mtrs. on either side of all other rivers/rivulets.

Separate wet and dry bins must be provided in each unit and at ground level for facilitating
segregation of waste. Solid Waste shall be zegregated into wet garbage and inert materials.
et Garbage shall be composted in Organic waste convertor. Adequate area zhall be
provided for solid waste management within the premizes which will include area for
segregation, composting. The Inert waste from the project will be zent to dumping site.

The PP shall maintain the garland drains in the project area and catchment area for
preserving overburden and dump mining.

Traffic management plan as submitted shall be implemented in letter and spirit. Apart, a
detailed traffic management and traffic decongestion plan shall be drawn up to ensure that
the current level of serdce of the roads within a 05 lms. radins of the project is marinated
and improved vpon after the implementation of the project.

The Project Proponent shall obtain all necessary clearance/permission from all relevant
agencies before commencement of work.

Consent to establish/operate for the project shafl be obtained from the State Pollution
Control Board as required under the Air (Prevention and Control of Pollution) Act, 1981
and the Water (Prevention and Control of Pollution) Act, 1974,

The PP shall take precavtions to suppress the dust in and around the mining site. The PP
shall use mixed cannon water sprinkle for dust suppression instead of conventional
sprinkles for efficient dust suppression.

. The PP shall create enviromment divizion uvnit in the project for implementing the

conditions of Environment clearance.

The PP shall obtain the permission regarding withdrawal of ground water from CGWA
before the start of the project and also obtained the CTO from HSPCE after the approval
from CGWA
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The PP shall adhere to the approved miming plan and approved closure plan by the
competent authority.

Action plan for the public hearing issues shall be complied in letter and s pirit.

The Proponent will prowvide adequate samitary facility in the form of mobile toiletz to the
labours engaged for the project work

The Project proponent shall comply all the measvres, conditions suggested in the approved
mining plan with post closure mine plan, Environmental Management Plan (EMP) in a
letter and spirit.

Any change in stipulations of EC of the approved mining plan will lead to Environment
Clearance woid-ab-initio and PP will have to seek fresh Environment Clearance

The PP shall comply with Sand Mining Rules 2016 and NGT directions from time to time_

. The PP zhall get the Wildlife Conzservation Plan approved from the Competent Authority

before the start of Mining Operations.

. The PP shall restrict maximum mining depth uvpto 3 meters above the Ground Water Table

as per approved Mining Plan.

/. The PP shall submit the scientific prid based/drone baszed replenishment study for the

project site in the river bed within 1 year after the start of the mining at the project site, for
further extension of time pericod as per approved mining plan of the project.

The PP shall develop total 33 hac_ of community/panchayti area in the nearby wvillage and
project site area as green belt in consultation with local people and other stake holders to
meet with the demand of public hearing and shall do plamtation of 33 900 Trees, on the
project site as proposed.

Statutory Compliance;-

This Environmental Clearance (EC) is subject to orders/judegment of Hon'hle Supreme
Court of India, Hon'ble High Court, Hon'ble NGT and any other Couwrt of Law, Common
Cause Conditions as may be applicable.

The Project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No. 114 of 2014 in
matter of Common Cause versus Union of India &Others before commencing the mining
operations.

The State Government concerned shall ensure that miming operation shall not be
commenced till the eatire compensation levied, if any, for illegal miming paid by the
Project Proponent through their respective Department of Mining & Geology in strict
compliance of Judgment of Hon'ble Supreme Court dated 2Znd August, 2007 in Writ
Petition (Ciwil) No. 114 of 2014 in matter of Common Cavze versus Union of India £ 0rs.

Thiz Environmental Clearance shall become operational only after receiving formal
WBWL Clearance from MoEF&CC subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, if applicable to the Project.

This Environmental Clearance shall become operational only after receiving formal Forest
Clearance (FC) vnder the prowvision of Forest Conservation Act, 1950, if applicable to the
Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively
implement all the conditions stipnlated therein The mining activity shall not commence
prior to obtaining Consent to Establish/Consent to Operate from the concerned State
Pollution Control Board'Committee.

The PP zhall adhere to the provision of the Mines Aet 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP
shall adhere to various circulars izzuved by Directorate General Mines Safety (DGMS),
Mines & Geology Department, Haryana and Indian Burean of Mines from time to time..
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Alzo adhere to Harvana Minor Mineral Concession Stocking. Transportation of Minerals
and Prevention of lllezal Mininz Rules. 2012

8. The Project Proponent shall obtain consents from all the concerned land owners, before
start of mining operations, as per the provizions of MMDE. Act, 1957 and rules made there
under in respect of lands which are oot ovmed by it.

0. The Project Proponent shall follow the mitigation measures provided in MoEF& CC
Office Memorandum No. Z-11013/57/72014-TATT (M), dated 20th October, 2014, titled
“Impact of mining activities on Habitations-Izzves related to the mining Projects wherein
Habitations and villages are the part of mine leaze areas or Habitations and willages are
surronmded by the mine lease area™.

10. The Project Proponent shall obtain necessary prior permission of the competent authorities
for drawl of requisite guantity of surface water and from CGW A for withdrawal of ground
water for the project.

11. A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any. from
whom suggestion / representation has been received while processing the proposal.

12_ State Pollution Control Board/Committee shall be rezponsible for display of this EC letter
at itz Regional office, Diztrict Industries Centre and Collector’s office/Tehsildar's Office
for 30 days.

13. The Project Auvthorities should wadely advertise about the granmt of this EC letter by
printing the same in at least two local newspapers, one of which zhall be in vernacular
language of the concerned area The advertisement shall be done within 7 days of the issue
of the clearance letter mentioning that the instant project has been accorded EC and copy
of the EC letter iz available with the State Pollution Control Board/'Committee and web
site of the Ministry of Environment. Forest and Climate Change (www pariveshnic.in). A
copy of the advertizement may be forwarded to the concerned MoEF& CC Regional Office
for compliance and record.

14. The Project Proponent shall inform the MoEF&CC for any change in ownership of the
mining lease. In case there 13 any change in ownership or mining lease is transferred than
mining operation shall only be carried out after transfer of EC as per provisions of the para
11 of EIA Notification, 2006 az amended from time to time.

L Air Quality Monitoring and Preservation

1. The Project Proponent shall install a mimimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in vpwind and 2 (two) in downwind direction bazed on
long term climatologically data about wind direction such that an angle of 120° iz made
between the monitoring loeations to monitor critical parameters, relevant for mining
operations. of air pollution viz. PM;; PM; 5, NO2, CO and S02 etc. az per the methodology
mentioned in WAAQS Notification No. B-20016/20/90/PCLT, dated 18.11.2009 covering
the aspects of transportation and uze of heavy machinery in the impact zone. The ambient
air quality shall alzo be monitored at prominent places like office buwilding, canteen etc. as
per the zite condition to ascertain the exposure characteristics at specific places. The abowve
data shall be digitally displayved within 03 months in front of the main Gate of the mine site.

e

Effective safeguard measures for prevention of dust generation and subsequent suppreszion
(like regular water sprinkling, metalled road construction etc.) shall be carried out in areas
prome to air pollution wherein high levels of PM;; and PM; 5 are evident such as haul road,
loading and unloading point and transfer points. The Fugitive duost emissions from all
zources shall be re gularly controlled by installation of required equipments/ machineries and
preventive maintenance. Use of sunitable water-soluble chemical dust suppressing agents
may be explored for better effectiveness of dust control system_ It shall be ensured that air
pollution level conform to the standards prescribed by the MoEF&CC/Central Pollution
Control Board.
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. Water Qualitv Monitorine and Preservation

. In case, immediate mining scheme envisages intersection of ground water table, then
Enviropmental Clearance shall become cperational only after receiving formal clearance
from CGWA In case, mining operation involves intersection of ground water table at alater
stage, then PP shall enswre that prior approval from CGWA and MoEF&CC i3 in place

before such mining operations. The permission for intersection of ground water table shall
ezsentially be bazed on detailed hydro-geological study of the area

. Regular monitoring of the flow rate of the springs and perennial Nallahs flowing in and
around the mine lease shall be carried out and records maintain. The natural water bodies
and or streamsz which are flowing in an around the willage, should not be disturbed. The
Water Table should be nurinred zo as not to go down below the pre-mining period. In case
of any water scarcity in the area the Project Proponent has to prowide water to the villagers
for their use. A provision for regular monitoring of water table in open dug wall located in
willage should be incorporated to ascertain the impact of mining over ground water table.
The Report on changes in Ground water level and guality shall be submitted on six-monthly
basis to the Regional Office of the Miniztry, CGWA and State Groundwater Department /
State Pollution Control Board.

. Project Proponent shall regularly monitor and maintain records w.r.t. groend water level and
quality in and around the mine lease by establizhing a network of existing wells as well as
new piezometer installations during the mining operation in consultation with Central
Ground Water Aunthority/ State Ground Water Department. The Report on changes in
Ground water level and quality shall be submitted on six-monthly basisz to the Bepgional
Office of the Ministry, CGWA and State Groonndwater Department / State Pollution Control
Eoard.

. The Project Proponent shall undertake regular monitoring of natoral water course/ water
resources’ springs and perennial Nallahe existing’ flowing in and around the mine lease and
maintain itz records. The project proponent shall vndertake regular monitoring of water
quality upstream and downstream of water bodies passing within and nearby’ adjacent to the
mine leaze and maintain itz records. Sufficient mumber of gulliez shall be provided at
appropriate places within the leaze for management of water. PP shall carryout regular
monitoring wrt. pH and included the same in monitoring plan. The parameters to be
monitored shall include their water quality vis-a-wis suitability for usage as per CPCB
criteria and flow rate. It shall be ensured that no obstruction and’ or alteration be made to
water bodies during mining operations without justification and prior approval of
MoEF&CC. The monitoring of water courses/ bodies existing in lease area shall be carried
out four times in a year Wiz pre- monsoon (April-May), monsoon { August), post-monscon
(November) and winter (Jamuary) and the record of monitored data may be sent regularly to
Ministry of Enwronment, Forest and Climate Change and itz Begional Office, Central
Ground Water Authority and Regional Director. Central Ground Water Board, State
Pollotion Control Board and Central Pollution Control Board. Clearly showing the trend
analysis on six-monthly basis.

. Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines ron-off; acid mine drainage and metal contamination in
runoff shall be monitored along with Total Suspended Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Soclids (TSS). The monitored data shall be uploaded on the
website of the company as well as displayed at the project site in public domain. on a
dizplay board, at a suitable location near the main gate of the Company. The circular No. J-
20012/12006-IA. 1 (M) dated 27.052009 izsued by Ministry of Environment, Forest and
Climate Change may alzo be referred in this regard.

. Project Proponent shall plan, develop and implement rainwater harvesting me asures on long
term basiz to augment ground water resources in the area in consultation with Central
Ground Water Board/State Grovndwater Department. A report on amount of water
recharged needs to be submitted to Regional Office MoEF &CC annually.

. Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time to time.
The standards shall be prescribed through Consent to Operate {(CTO) iszued by concerned
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State Pollution Control Board ( SPCB). The workshop effluent shall be treated after its initial
passage through Oil and grease trap.

8. The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the MoEF &
CC and State Pollution Control Board'Committee.

II. Neise and Vibration Monitoring and Prevention

1. The peak particle welocity at 500m distance or within the nearest habitation, whichever is
closzer shall be monitored periodically as per applicable DGMS guidelines.

2. The illumination and sound at night at project sites disturb the willages in respect of both
boman and animal population. Consequent sleeping disorders and stress may affect the
health in the willages located close to mining operations. Habitations hawve a right for
darkness and minimal noise levels at might PPz must ensure that the biological clock of the
villages iz mot disturbed; by orienting the floodlights/masks away from the willagers and
keeping the noise levels well within the prescribed limits for day/night howors.

i

3. The Project Proponent zhall take measures for control of noize levels below 85 dba in the
work environment. The workers engaged in operations of HEMM, ete. should be provided
with ear plugs/muffs. All persomnel including laborers working in dusty areas shall be
provided with protective respiratory devices along with adequate training awareness and
information on safety and health aspects. The PP shall be held responsible in case it has
been found that workers'personalsilaborers are working without personal protective
equipment.

IV. Mining Plan

_

1. The Project Proponent shall adhere to the working parameters of mining plan which was
submitted at the time of EC appraizal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden inter burden and top soil etc.. No
change in basic mining propozal like mining technology, total excavation, mineral & waste
production. lease area and scope of working (viz. method of mining, owerburden & dump
management, OB & dump mining mineral transportation mode, ultim ate depth of mining
etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest
and Climate Change, which entail adverse environmental impacts, even if it iz a part of
approved mining plan modified after grant of EC or granted by State Goit. in the form to
Short Term Permit (STP), Query license or any other name.

2. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Burean of Mines/Department of Mining & Geology az required under
the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A copy of
approved final mine closure plan shall be submitted within 2 months of the approval of the
zame from the competent authority to the concerned Begional Office of the Ministry of
Environment, Forest and Climate Change and SEIAA for record and verification

£

3. The land-use of the mine leaze area at various stages of mining scheme as well az at the end-
of-life szhall be governed az per the approved Mining Plan The excavation wvis-3-vis
backfilling in the mine lease area and corresponding afforestation to be raized in the
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring and managememnt of rehabilitated areas vatil the wvegetation becomes self-
sustaining. The compliance status shall be submitted half-yvearly to the MoEF&CC and its
concerned Regional Office.

V. Land Reclamation

1. The Overburden (O.B.) generated during the mining operation: shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of time.
The physical parameters of the OB dumps like height, width and angle of slope shall be
governed as per the approved Mining Plan as per the guidelines/circulars issued by D.G.MM.S
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w.r.t safety in mining operations shall be strictly adhered to maintain the stability of top
z0il/OB dumps. The topsoil shall be used for land reclamation and plantation.

a2

The reject'waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) onoly. The physical parameters of the waste dumps like height, width and
angle of slope shall be governed as per the approved Mining Plan as per the
suidelines/circulars issued by DGMS wort. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.

Lad

The reclamation of waste dump zites shall be done in scientific manner as per the Approved
Mining Plan cum Progressive Mine Closure Plan

4. The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local
spectes regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullies formed on slopes should be adequately taken care of as it impacts
the overall stability of dumps. The dump mass should be consolidated with the help of
dozer/ compactors thereby ensuring proper filling’ leveling of dumyp mass. In critical areas,
use of geo textiles/geo-membranes/clay liners‘Bentonite etc. shall be vaodertaken for
stabilization of the dump.

5. The Project Proponent shall carry out slope stability study in case the dump height iz more
than 30 meters. The slope stability report shall be submitted to concerned regional office of
MoEF&CC/SELIAA.

6. Catch drains, zettling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off
of water and flow of sediments directly into the water bodies (Nallah' River/ Pond etc.). The
collected water should be utilized for watering the mine area roads, green belt development,
plantation etc. The drains/ sedimentation sumps etc. shall be de-silted regularly, particularly
after monsoon season, and maintained properly.

7. Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm ron-off and sediment flow into adjoining water bodies. A
safety margin of 30% shall be kept for designing of sump structures over and above peak
rainfall (based on 30 years data) and maximum discharge in the mine and its adjoining area
which shall alzso help in provading adequate refention time period thereby allowing proper
zettling of sediments/silt material The sedimentation pits’ sumps shall be constructed at the
corners of the garland drains.

8. The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine lease
caly and should not be kept enutilized for long. The physical parameters of the top zoil
dumps like height, width and angle of slope shall be governed az per the approved Mining
Plan and as per the guidelinez framed by DGMS wrt. safety in mining operations shall be
strictly adhered to maintain the stability of domps. The topsoil shall be uszed for land
reclamation and plantation purposze.

VI. Transportation

1. No Transportation of the minerals shall be allowed in case of roads paszing through
villages/ habitations. In such cases, PP shall construct a "bypass® road for the purpose of
transportation of the minerals leaving an adequate gap (say at least 200 meters) zo that the
adverse impact of sound and dust along wath chances of aceidents could be mitigated. All
costz resulting from widening and strengtheming of existing public road network zhall be
borne by the PP in consultation with nodal State Gowt. Department. Transportation of
mineralz through road movement in case of existing village/ rural roads shall be allowed in
conzultation with nodal State Govt. Department only after required strengthening such that
the carrying capacity of roads is increased to handle the traffic load. The polivtion duve to
transportation load on the environment will be effectively controlled and water sprinkling
will alzo be done regularly. Vehicular emissions shall be kept vnder control and regularly
monitored. Project should obtain Pollution under Control (PUC) certificate for all the
wehicles from authorized pollution testing centers.
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2. The Main haulage road within the mine leaze should be provided with a permanent water
sprinkling arrangement for dust suppression Other roads within the mine lease should be
wetted regplarly with tanker-mounted water sprinkling system. The other areas of duost
generation like crushing zone, material transfer points, material vards etc. should invariably
be provided with dust suppression arrangements. The air poliotion control equipments like
bag filters, vacuom swction hoods, dry fogging system etc. shall be installed at Crushers,
belt-comvevors and other areas prose to air pollution The belt conveyor should be fully
covered to avoid generation of dust while tranzportation. PP shall take necessary measures
to avoid generation of fugitive dust emissions.

VIL GreenBelt

1. The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine
lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from
mining operations within the lease. The whole Green belt shall be deweloped within first 5
years starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted irrespective of the stipulation made in approved
mine plan.

2. The Project Proponent shall carryout plantation/afforestation in backfilled and reclaimed
area of mining lease, arownd water body, along the roadsides, in community areas etc. by
planting the native species in consultation with the State Forest Department! Agriculture
Department/ Fural development department/Tribal Welfare Department/Gram Panchayat
such that only those species be selected which are of nze to the local people. The CPCB
guidelines in this respect shall alzo be adhered. The density of the trees should be around
2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and
care of trees.

3. The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within the
mine leaze. The development of such grazing land shall be done in consultation with the
State Government. In this regard, Project Proponent should essentially implement the
directions of the Hon ble Supreme Court with regard to acquisition of grazing land. The
sparse trees on such grazing ground, which provide mid-day shelter from the scorching sun,
should be scrupulously guarded’ protected against felling and plantation of such trees should
be promoted.

4. The Project Proponent shall undertake all precavtionary measures for conservation and
protection of endangered flora and fanna and Schedule-I species during mining operation. A
Wildlife Conzervation Plan shall be prepared for the zame clearly delineating action to be
taken for consenvation of flora and fauna The Plan shall be approved by Chief Wild Life
Warden of the State Govt and implemented in consultation with the State Forest and
Wildlife Department. A copy of Wildlife Conservation Plan and its implementation status
(annual) shall be submitted to the Regional Office of the Miniztry.

5. The PP zhall ensure that the area marked for greenery and trees will not be rendered
impervions by any means like soil. compaction or cement concrete or brick or tiles or rubber
or plastic cover or any other impervicus material in any manner and the area must be
maintained pervious for water infiltrationpercolation and air flow in the soil. It must be
straight on earth and not on any roof or slab of any tile.

VIIL Public Hearing and Hum an Health Issues

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well
az Periodical medical examination of the workers engaged in the mining activities, as per
the DGMS guidelines. The records shall be maintained properly. PP szhall alzo carryout
Occupational health check-ups in respect of workers which are having ailments like BP,
diabetes, habitvual smoking, etc. The check-vps shall be undertaken once in six months and
necessary remedial’ preventive measures be taken. A status report on the same may be zent
to MoEF&CC Regicnal Office and DGMS on half-vearly basis.
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The Project Proponent must demonstrate commitment to work towards “Zero Harm”® from
their mining activities and carry out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community. The
proponent shall maintain accurate and systematic records of the HRA The HRA for
aeighborhood has to focus on Public Health Problems like Malaria, Tuberculesis, HIV,
Angemia Diarrhoea in children vander five, respiratory infections due to bic mass cooking
The proponent shall also create awareness and educate the nearby community and workers
for Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women Health
and Hygiene (Prowiding Samitary Napkins)., hazard of tobacco and aleohel use. The
Proponent shall carryout base line HEA for all the category of workers and thereafter every
five years.

The Proponent shall carry out Oceupational health surveillance which be a part of HRA and
include Biological Monitoring where practical and feasible, and the tests and investigations
relevant to the exposure (e.g. for Dust a X-Fay chest; For Neize Aundiometric; for Lead
Exposure Blood Lead. For Welders Full Ophthalmologic Asseszment; for Manganese
Miners a complete Neurclogical Assessment by a Certified Neurologist, and Manganese
(Mn) Estimation in Blood; For Inorganic Chromivm- Fortmightly skin inspection of hands
and forearms by a rezsponsible person. Except routine tests all testz would be carried cut ina
Lab accredited by NWABH. Records of Health Surveillance must be kept for 30 years,
including the results of and the records of Physzical examination and tests. The record of
exposure due to materials like Asbestos, Hard Rock Mining. Silica, Gold, Kaolin
Aluminem, Iron Manganese, Chromivm. Lead, Uranivm need to be handed over to the
Mining Department of the State in caze the hife of the mine is less than 30 years. It would be
obligatory for the State Mines Departments to make arrangements for the zafe and secure
storage of the records including X-Ray. Only conventional X-Ray will be accepted for
record purposes and not the digital one). X-Ray must meet ILO criteria (17 x14 inches and
of good quality).

The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a sigmificant decline in their Body Mazs Index and it should
stay between 185 -249_(b) the Final Chest X-Ray compared with the base line X-Ray
should not show any capacities (c) At the end of their leaving job there should be no
Diminution in their Long Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capaecity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Aundiogram (first and last need to be presented). (e} they should not have deweloped any
Persiztent Back Pain, Neck Pain and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any body
part. The record of the same should be submitted to the Regional Office, MoEF&CC
annually along with details of the relief and compensation paid to workers having above
indications.

. The Project Proponent shall ensure that Persomnel working in dosty areas should wear

protective respiratory devices and they should also be provided with adegquate training and
information on safety and health aspects.

. Project Proponent shall make prowision for the housing for workers/labors or shall construct

labor camps within‘ovtside (company owned land} with necessary basic infrastructure/
facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking water, medical
health care, créche for kids ete. The housing may be prosaded in the form of temporary
structieres which can be removed after the completion of the project related infrastrueture.
The domestic waste water should be treated with STP in order to awoid contamination of
underground water.

. The activities proposed in Action plan prepared for addressing the issues raised during the

Public Hearing shall be completed as per the budgetary provisions mentioned in the Action
Plan and within the stipulated time frame. The Status Feport on implementation of Action
Plan zhall be submitted to the concerned Regional Office of the Ministry along with District
Administration.
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Co rate Environment Responsibilitv (CER

The activities and budget earmarked for Corporate Emvironmental Responsibility (CER) as
per Ministry's OM Mo 22-65/2017-IA. I (M) dated 01.052018 or as proposed by EAC
should be kept in a separate bank account. The activities proposed for CER shall be
implemented in a time bound manner and annual report of implementation of the zame
along with documentary proof iz photographs, purchase documents, latimde & longitude
of infrastmeture developed & road constructed needs to be submitted to Begional Office
MeEF &CC annually along with avdited statement.

Project Proponent shall keep the funds earmarked for environmental protection measures
in a separate account and refrain from diverting the same for other purposes. The Year
wize expenditure of such funds should be reported to the MoEF& CC and its concerned
Begional Office.

Miscellaneouns

The Project Proponent shall prepare digital map (land use & land cover) of the entire lease
area once in five years purposze of monitoring land use pattern and submit a report to
concerned Regional Office of the MoEF& CC.

The Project Authorities should inform to the Regional Office regarding date of financial
closures and final approval of the project by the concerned avthorities and the date of start
of land development work

The Project Proponent shall submit six monthly compliance reports on the statns of the
implementation of the stipolated environmental safegpards to the MOEF&CC Xits
concerned Begional Office, Central Pollution Control Board and State Pollution Control
Board.

A separate “Environmental Management Cell” with suitable qualified manpower should be
set-up under the coumtrol of a Senior Executive. The Senior Executive shall directly report
to Head of the Organization: Adequate number of qualified Environmental Scientizts and
Mining Engineers shall be appointed and submit a report to RO, MoEF&CC.

The concerned Regional Office of the MoEF&CC including other authorized organi zation
shall randomly monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the MoEF&CC officer(s) including other authorized
officer by furnishing the re quisite data’information.

The Project Proponent shouold intim ate to the Authority as well as to the quarter concerned
in case of any change in the present communication address.

The Project proponent shall not violate any judicial orders/pronouncements issued by any
Court/ Tribunal.

Under the prowisions of Eavironment (Protection) Act, 1986, legal action shall be initiated
against the Project Proponent if it was found that construction of the project haz been
started before obtaining prior Environmental Clearance.

Any appeal against the this Environmental Clearance shall lie with the National Green
Tribunal, if preferred. within a pericd of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

The project proponent iz responsible for compliance of all conditions in Environmental
Clearance letter and project proponent can not absolve himself ‘herself of the
responsibility by shifting it to any contractor engaged by project proponent.

(Pardeep Kumar, IAS)
Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
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A copy of the above is forwarded to the following:

1.

8]

=]

Director (IA Division), McoEF& CC. Gol, Indira Paryavaran Bhavan, Zorbagh Road-
New Delhi-110003.

Chairman,_ State Environment Impact Assessment Avthority, Bay No. 35-58, Prayatan
Bhawan Sector-2, Panchkula, Haryana

Chairman Haryana State Pollution Control Board, C-11, Sector-6, Panchlula.
Director, Environment & Climate Change Department Haryana 3CO 1-3, Sector-17
D, Chandigarh-160017

Director General, Mines & Geology Department Mines & Geology Department.
Second Floor, DHL Square, Plot No. 9, Sector-22_IT Park Panchlula, Haryana
Regional Office. Mimistry of Environment, Forests & Climate Change, Gost. of India
Bay's No.24-25, Sector 31-A Dakshin Marg, Chandigarh-160018.

Concerned File/ Office Copy

(Pardeep Kumar, IAS)
Member Secretary.
State Level Environment Impact
Assessment Aunthority, Harvana, Panchkula.

Validity QWn

Digitally signed b
Kumar, |AS

Designation: Me
Date and Tims: &
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594 Annexure-3

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), HARYANA)

The -1
CHAUDHARY TRANSPORT CO

112,Ground Floor, Santpura Road, Model Town, Yamuna Nagar ,
Haryana -135001

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA MNotification 2006-regarding

-
g SirfMadam,
I This is in reference to your application for Environmental Clearance (EC)
> in respect of project submitied fo the SEIAA vide proposal number
o SIA/HR/MIN/A52873/2023 dated 28 Nov 2023, The particulars of the environmental
o clearance granted to the project are as below.
=
3. 1. EC Identification No. EC24B001HR127347
L 2. File No. SEIAAHRI2023/393
2 3. Project Type MNew

4. Category B

5. Project/Activity including 1{a) Mining of minerals

Schedule No.
6. MName of Project Sand Mining Project at Nangal Block

having an area of 82 .85 ha

7. MName of Company/Organization CHAUDHARY TRANSPORT CO
Location of Project HARYANA

TOR Date WA

&=

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environmental Sin
=]

et o

{E-signedjl

Pardeep Kumar, |AS

Date: 10/05/2024 Member Secretary
SEIAA - [HARYANA)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification

number & E-Sign generated from PARIVESH Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Environment Impact Assessment Authority, Haryana,
Bays No.55-58, Prayatan Bhawan, Sector-2 Panchkula.

Tel: 0172-2565232, 4043956

e el D et et

Subject: EC for Proposed Sand Mining Project at Nangal Block at Villages Nangal
North, Nangal South, Tatarpur & Kamalpur Gadian, District Karnal,
Harvana, Area 81.85 Ha by M/s Chaudhary Transport Company.

1. | Proposal Fresh Environment Clearance
2. | Project Proponent M/s Chaudhary Transport Company
3. |Location Villages Nangal North, Nangal South,
& Tatarpur & Kamalpwr Gadian, District
) Karnal, Haryana
Category of the Project
1(a)
4. | Project Cost % 17 Crore
5. | Project Consultant M/s P & M Solution consultant
6. | NABET, ACCREDITATION (No. NABET/EIA/2326 /RA 0298
which is Valid upto : 07-05-2026)
7. | Validity of the Environment |01 Year
Clearance letter

1. This has reference to vour Proposal No. STA/HR/AIIN/452873/2023 dated 28.11.2023
and subsequent letter dated 13.12.2023 for obtaining Environmental Clearance under
category 1(a) of EIA Notification dated 14092006 alomg with submission of due
Scrutiny fee (as applicable) of ¥ 1.50,000/- vide DD No. 804111 dated 28.11.2023 (in

compliance of Harvana Government, Environment & Climate Change, Department
Notification No. DE&CCH/3060 dated 14.10.2021). The proposal has been appraised as
per prescribed procedure in the light of provisions under the EIA Notification. 2006 on the
basis of the mandatory documents enclesed with the application viz., Form-1, EIAEMP
report based on the Approved Terms of Reference and additional clarifications furnished
in response to the observations of the State Expert Appraisal Committee (SEAC)
constituted by MoEF& CC, Gol wide their Notification dated 21.02.2022, in its meeting
heldon 13.12.2023.

[~ ]

It 15 inter-alia, noted that the project invelves in the Environment Clearance for Proposed
Sand Mining Project at Nangal Block at Villages Nangal North, Nangal Seuth, Tatarpur &
Kamalpuor Gadian District Karnal Haryana, Area 82 85 Ha
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i The basic details of project are as under:

Mines & Geology
Department, Harvana

01. | Online Proposal No SIAHRMINA452873/2023
02 | Category / Item No. (In 1{a) Mining of Minerals (Non-Ceoal Mining)
Schedule) Category B1
03. | Area of the Project 8285 Ha (16.32 ha area iz under restricted zone,
10,000 ha reserved for ancillary activities where
no mining will be done.

About 5653 ha area is fiee from restriction
and the mining is proposed in this area only as per
mining plan}

04. | Datz of LOI Granted by | 21.06.2022

Date of Approval of TOR
bv SETAA

21082023

06 |Date of Approval of mine | 03.08 2023
plan
07. | Location of Project Villages Nangal (North), Nangal (South),
Tatarpur & Kamalpur Gadian
08. | Khasra No. Village Nangal (North)

45//15min, 16min, 1 7min; 23min, 24min, 25
46//11min 20min, 2 1min

47/ min, 10min

48/2min_ 3min 4 to &, 9min_ 10min,

11 to14 15min 16min 17 to 20

40//15min, 16min

For Ancillary Area

43/11 to 25

Vil Village Nangal (South)

50//15min 16min_ 24min_ 25

60//7. 8,9 10min 11min_ 12 to 25

61711, 12 18min_ 19 to 22, 23min

62//1, 2min 9min. 10, 1 lmin

03/1t09, 15

64473

Village Tatarpur

33/718 to24, 25min

34//16min 24min_ 235

37/2min Imin 4min_ 5.6, 7, 8, 9min

36/1,2, 3, 4min, Tmin 8 to 12, 13min

Village Kamalpur Gadian

14//16min, 25min

49/31min 32min 4min_ 5 6, 7, Bmin 9/ 2min,
11min 12min_ 13, 14 15.16.17, 18 19 20min,
21,22 23,2425
48//8.9.10,11.12.13,19,20_21_22 23
50/114, 15,16, 17,18, 24, 25min

60//11, 20, 2 1min

53/1,2.3,9.10,11, 12min 20min ?Imin
62//4min 5min Smin

52/i1 to 25

5U/74min 5, 6, Tmin 8min. 13min 14,15, 16,17,
18min 19/1min 22min 23,24, 25

56//5. 6,15, 16,25
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25/2min 3min 4.7 8min 13min 14 17 18min

23min 24

35/1 to 4, Smin 6min 7min, §to 13, 14min,

17min, 18 to 22
57/3min 4,5,0.7
64171

9. | Project Cost 17.00 Crores
10. Activity Found off
Figurein KLD
Drinking 10
i 10
Suppression
Plantation 10
Total 30 KLD
11. | Environment Management | Capital Cost Bs 28.00 Lakhs, Becurring Cost Rs
Plan 1350 Lakhs
Total Bs.1.49 50 000/- for 10 Years.
12. | CEF. Budget 40 Lakhs
13. | Mineral Sand
14 | Production Capacity 3560000 TPA
15. | Corner Coordinates. Pillar | Longitude Latitude
Al 77°10°52 6548"E 20°40'77 1552"N
A2 7771046 974"E 209°4072 7056"N
A3 77°1042 8952"E 20°40'0 4332"N
A4 T7°10738 9604E 29°40°F 7952"N
AS 7771036 9876"E 20°40'5 0392"N
A6 T7°1050.1492"E 29°4073 TN
AT 771052 3002"E 207400 3252"N
AR 7771053 5944"E 29°4075 1824"N
Pillar | Longitude Latitude
C1 17°1027.0624"E 20°48'38 2804"N
(o] 77°1024 7548°E 29°48'35 6524"N
C3 7771021 6048 "E 29°48'52 2324"N
c4 7771039 5868"E 20°4894 B324"N
Pillar | Longitude Latitude
Bl 77°1035 688"E 20°403 4176"N
B2 T7°1033 1356"E 20°40T3332N
E3 T7°10728 6032"E 29°48'59 382"N
B4 7771045 2028"E 20°48'54 B6TE™N
B3 7771047 9856"E 20°48'50 pE44"N
Pillar | Longitude Latitude
D1 77710119 7976"E 29°48'50.9976"N
D2 T7°10°17 5152"E 20°48'48 BT36"N
D3 77°10113 9836"E 20°48'46 1484"N
D4 T7°10r11.5212"E 294843 4268"N
D3 TT°1080724'E 29°48130 2652"N
D6 777105 2068'E 20°48734 0416"N
D7 77106 0888'E 20°4830 8412"N
D3 77°107 0608"E 20°48°27 4T732"N
Dg 77°1077 3632"E 29°48723 4072"N
D10 177107 41"E 29°4821 1068"N
D11 77710710 9776"E 20°48"100116"™N
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D12 77°1017 1948"E 20°48723 1012"N
D13 77°1020.712°E 2974825 2864"N
D14 77710728 1568"E 29°48736 4176"N
D15 77°10138 6832"E 20°48'94 DBO2"N
PR

PE 77710727 1488"E 20°40300216"N
PE1 77710114 4732"E 20°40721 3636"N
PR2 7717923 6124"E 2897492 5572"N

16. | Green Belt Plantation

32,808 Trees. plants to be
Haul Road and in schools and public building
and other social forestry program

planted along the

17. | Machinery Required

Chain Mounted Excavators, Water Tankers &
Trucks/Tippers

18. | Power Requirement

Electric comnection will be taken for office and
security purpose from Electricity Board

19 | Power backup DG sets
* (>eological Reserves
Lease area in Total Blocked Available Mineable
Ha. oeological Geological reserve reserves MT (A-B)
reserve MT MT (B)
B283 4589530 1028 160 35,61 390
Five years proposed Production details (Tons /Anum)
Year MTPA
I 35.60,000
IT 35,60.000
I 35,60,000
IV 35,60.000
V 35,60.000
¢ Manpower Details
S no. Category Numbers
1 Manager (I Class)
2 Asszistant Manager
3 ForemanMlates
4 Supervisory Staff
3 Skilled Personnel 10
5 Semi-Skilled Personnel 106
6 Unskilled 10
Total 130
* Details of Mining
S.no Particulars Details
1 Method Of Mining Semi-Mechanized
Opencast method
2 Geological Feserves 45 89 550MT
3 Mineable Reserves 35.61.300MT
4 Proposed Production 3560000 TPA

EC Identification Mo. - EC24B001HR127947  File No. - SEIAAMH
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Sr. No. Details Existing land use At the end of
(ha) Sth year ( ha)
1 Pit Area 0.0 0.00
2 Dump Area 0.0 0.0
3 Safety Zone | 1632 1632
(Restricted
Area)
4 Infrastructure 10.00 10.00
5 Plantation 0.0 50
6 Matural 36.33 5633
Reclamation
Total 8283 B2 85
* List of Machinery
5. No. Name of machinery Capacity Nos.
1 Chain Mounted 130-20m 4
Excavators
2 Tippers/ Trucks 25 tons 35
3 Water Tanker 4000 liters 2
4 Light wehicles -- 1
5 Maintenance van - 1
Table 2 —EMP Details
* FMP Budget
s, Measures Capital Recurring Total 10 Yr
No cost cost budget (In
(nRs) | (InRs) Rs)
1 Pollution Control 7,00.000 200,000 25,00.000
1) Dust Suppression
2 Pollution Monitoring 6.00.000 1,530,000
1) Air pollution
11) Water pollution 19,530,000
111} Seil pellution
1v) Noise Pollution
3 Plantation and salary for 8.00.000 8.00.,000 80,000,000
gardener (part time basis).
4 Haul road repair 7.00.000 200,000 25.00,000
Total 28.00,000 13,50,000 1,49.50,000
+ CSR
Sr. Activity Approx
No. Cost
(in Rs.)
1 Health awareness and medical camps for local community 8.00
in nearby village and panchayat.
2 Distribution of educational kits and sports kits among the 6.00
students of nearby villages.
3 Drinking water facility and toilet facilities with proper 8.00
water system at 8 places in Villages Wanga l[North &
South), Tatarpur and Kamalpur Gadian & surrounding
villages.
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4 Skill Development Program as per requirement of local 8.00
Youngster of Villages Wangal (North & South), Tatarpur
and K amalpur Gadian & surrounding villages.

5 Installation of =zolar lights in public places in consultation 6.00
with Gram Panchayat. (*Rs 30000 x 20 places)
6 Whitewashing'painting work of school rooms and walls of 4.00

village Nangal (North & South), Tatarpur and Kamalpur
Gadian& surrounding villages.

TOTAL 40.00 lakh

4. In view of the recommendations made by State Expert Appraisal Committee (SEAC) in the
said case and further consideration of the documents/details submitted by the Project
Proponent; the Authority after discussions decided during 171* Meeting held on 03.05.2024
to “GRANT ENVIRONAMENT CLEABRANCE” TO THE PROJECT, UNDER
CATEGORY 1(a) for one vear, under EIA Notification dated 14.09.2006 issued by the

Ministry of Environment and Forest, Government of India for Mining of Sand at Nangal
Block at Villages Nangal North, Nangal South, Tatarpur & Kamalpur Gadian, District
Karnal, Harvana with 35 60 000 MT/vear production as mentioned in LOI'Mining PlanEIA
Report / ToR / DSE/Replenishment Report for plan period with maximum depth upto 3.0m as
mentioned in Replenishment Study Report approved by Director Mines & Geology,
Harvana and for quantity 35,600,000 MT'vear to the Project; within the scope & meaning
of EIA Notification dated 14.09.2006, with the following conditions:

A. Specific Conditdons:-

1. The Mining Lease Holders shall, afier ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed due to

their mining activities and restore the land to a condition which is fit for growth of
fodder, flora, fauna etc.

That Project Proponent should submit revised Green area plan and PP shall maintain 60%
block plantation in nearby wvillages.

k2

That Project Proponent should use High Pressure Sprinkler in the mining site.

4. The PP shall construct the pucca link roads connected to the main road at the mining site
before the start of mining.

. The plantation shall be done on both sides of the road to prevent dust spreading
6. The PP shall construct the Hauol roads of width 10 meters.

7. The PP shall provide only one exit and one entry to the Mining Project area and all the
mining shall be dispatched through E-billing.

8. The PP shall maintain an un-mined block of 50 meters width after every block of 1000
meters over which mining is undertaken or at such distance as may be directed by the
Director or any officer anthorized by him.

0.  The PP shall restrict mining within the central 3 /4™ width of the river/rivulet.

10. The PP shall not permit any mining in an area up to width of 500 meters from the active
edges of embankments in case of River Yamuna, 250 mirs. in case of Tangri Markanda
and Ghaggar and 100 mtrs. on either side of all other rivers/rivolets.

11. Separate wet and dry bins must be provided in each unit and at ground level for facilitating
segregation of waste. Solid Waste shall be segregated into wet garbage and inert materials.
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Wet Garbage shall be composted in Organic waste comvertor. Adequate area shall be
provided for solid waste management within the premises which will include area for
segregation, composting. The Inert waste from the project will be sent to dumping site.

The PP shall maintain the garland drains in the project area and catchment area for
preserving overburden and dump mining.

Traffic management plan as submitted shall be implemented in letter and spirit. Apart, a
detailed traffic manasement and traffic decongestion plan shall be drawn up to ensure that

the current level of service of the roads within a 05 kms. radius of the project is marinated
and improved upon after the implementation of the project.

The Project Proponent shall obtain all necessary clearance/permission from all relevant
agencies before commencement of work.

. Consent to establish’operate for the project shall be obtained from the State Pollution

Control Board as required under the Air (Prevention and Control of Pollution) Act, 1981
and the Water (Prevention and Control of Pollution) Act, 1974

The PP shall take precautions to suppress the dust in and around the mining site. The PP
shall wse mixed cannon water sprinkle for dust suppression instead of conventional
sprinkles for efficient dust suppression

The PP shall create environment division uvnit in the project for implementing the
conditions of Environment clearance.

The PP shall obtain the permission regarding withdrawal of ground water from CGWA
before the start of the project and also obtained the CTO from HSPCB after the approval

from CGWA

The PP shall adhere to the approved mining plan and approwed closure plan by the
competent authority.

. Action plan for the public hearing issues shall be complied in letter and spirit.
. The Proponent will provide adeguate sanitary facility in the form of mobile toilets to the

labours engaged for the project worle

The Project proponent shall comply all the measures, conditions suggested in the approved
mining plan with post closure mine plan, Environmental Management Plan (EMP) in a
letter and spirit.

. Anv change in stipulations of EC of the approved mining plan will lead to Environment

Clearance wid-ab-initio and PP wiall have to seek fresh Environment Clearance
The PP shall comply with Sand Mining Rules 2016 and NGT directions from time to time.

. The PP shall get the Wildlife Conservation Plan approved from the Competent Authority

before the start of Mining Operations.

The PP shall restrict maximum mining depth upto 3 meters above the Ground Water Table
as per approved Mining Plan.

The PP shall submit the scientific grid based'drone based replenishment study for the
project site in the river bed within 1 vear afier the start of the mining at the project site, for
further extension of time period as per approved mining plan of the project.

The PP shall develop total 33 hac. of commumity/panchayti area in the nearby willage and
project site area as green belt in consultation with local people and other stake holders to
meet with the demand of public hearing and shall do plantation of 32_ 808 Trees along the
Haul Foad and 1n schoels and public building and other social forestry program.

B: Statutory Compliance:-

1.

]
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This Environmental Clearance (EC) 1z subject to orders/judgment of Hon'ble Supreme
Court of India, Hon'ble High Court, Hon ble NGT and any other Court of Law, Common
Cause Conditions as may be applicable.

The Project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2nd August 2017 in Writ Petition (Civil) No. 114 of 2014 in
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matter of Common Cause versus Union of India &0Others before commencing the mining
operations.

The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Department of Mining & Geology in strict
compliance of Judgment of Hon'ble Supreme Court dated 2nd August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of India &Ors.

This Environmental Clearance shall become operational only after receiving formal
NBWL Clearance from MoEF&CC subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, if applicable to the Project.

This Environmental Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the
Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively
implement all the conditions stipulated therein The mining activity shall not commence
prior to obtaining Consent to Establish/'Consent to Operate from the concerned State
Pollution Control Board/'Committee.

The PP shall adhere to the prowision of the Mines Act, 1952, Mines and Mineral
{Development & Regulation), Act, 2015 and rules & regulations made there under. PP
shall adhere to various circulars issued by Directorate General Mines Safety (DGMS),
Mines & Geology Department. Haryana and Indian Bureau of Mines from time to time..
Also adhere to Harvana Minor Mineral Concession Stocking. Transportation of Minerals
and Prevention of lllegal Mining Rules 2012

The Project Proponent shall obtain consents from all the concerned land owners, before
start of mining operations, as per the provisions of MMDE. Act. 1957 and rules made there
under in respect of lands which are not owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEF& CC
Office Memorandum No. Z-11013/57/2014-IATI (M), daied 20th October. 2014, uitled
“Impact of mining activities on Habitations-Issues related to the mining Projects wherein
Habitations and villages are the part of mine lease areas or Habitations and willages are
surrounded by the mine lease area™.

The Project Proponent shall obtain necessary prior permission of the competent authorities
for drawl of requisite quantity of surface water and from CGW A for withdrawal of ground
water for the project.

A copyv of EC letter will be marked to concerned Panchavat / local NGO etc. if any, from
whom suggestion / representation has beenreceived while processing the proposal.

State Pollution Control Board' Committee shall be responsible for display of this EC letter
at its Fegional office, District Industries Centre and Collector’s office/Tehsildar’s Office
for 30 days.

The Project Authorities should widely advertise about the grant of this EC letter by
printing the same in at least two local newspapers, one of which shall be in vernacular
language of the concerned area. The advertisement shall be done within 7 days of the ssue
of the clearance letter mentioning that the instant project has been accorded EC and copy
of the EC letter is avatlable with the State Pollution Contrel Board/Committee and web
site of the Ministry of Environment, Forest and Climate Change (wwnw parivesh nicin). A
copy of the advertisement may be forwarded to the concerned MoEF& CC Regional Office
for compliance and record.

The Project Proponent shall inform the MoEF&CC for any change in ownership of the
mining lease. In case there is any change in ownership or mining lease is transferred than
mining operation shall only be carried out after transfer of EC as per provisions of the para
11 of EIA Notification, 2006 as amended from time to time.
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L Air Quality Monitoring and Preservation

1. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality
Monitoring Stations with 1 (one) in upwind and 2 {two) in downwind direction based on
long term climatologically data about wind direction such that an angle of 120° &5 made
between the mondtoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PM,; PM; ;. NO2, CO and 502 etc. as per the methodology
mentioned in NAAQS Notification No. B-29016/20/20/PCT'L dated 18.11 2009 covering
the aspects of transportation and use of heavy machinery in the impact zone. The ambient
air quality shall also be monitored at prominent places like office building, canteen etc. as
per the site condition to ascertain the exposure characteristics at specific places. The abowe
data shall be digitally displayed within 03 months in front of the main Gate of the ming site.

2. Effective safeguard measures for prevention of dust generation and subsequent suppre ssion
{like regular water sprinkling, metalled road construction etc.) shall be carried out in areas
prone to air pollution wherein high leiels of PMy; and PM; ; are evident such as haul road,
loading and vnloading point and transfer points. The Fugitive dust emissions from all
sources shall be regularly controlled by imstallation of required e quipments/ machineries and
pre‘entive maintenance. Use of svitable water-soluble chemical dust suppressing agents
may be explored for better effectiveness of dust control system. It shall be ensured that air
pollution lewel conform to the standards prescribed by the MoEF&CC/Central Pollution
Control Board.

II. Water Quality Monitoring and Preservation

1. In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after recerving formal clearance
from CGWA In case. mining operation involves intersection of ground water table at a
later stage, then PP shall ensure that prior approval from CGWA and MoEF&CC i3 1n
place before such mining operations. The permission for intersection of ground water table
shall essentially be based on detailed hydro-geological study of the area

Regular monitoring of the flow rate of the springs and perennial Nallahs flowing in and
around the mine lease shall be carried out and records maintain The natural water bodies
and or streams which are flowing in an around the sillage should not be disturbed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In case
of any water scarcity in the area, the Project Proponent has to provide water to the villagers
for their use. A provision for regular monitoring of water table in open dug wall located in
village should be incorporated to ascertain the impact of mining over ground water table.
The Feport on changes in Ground water level and quality shall be submitted on six-
monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater
Department / State Pollution Control Board.

]

3. Project Proponent shall regularly monitor and maintain records wrt ground water level
and quality in and around the mine lease by establishing a network of existing wells as
well as new piezometer installations during the mining operation in consultation with
Central Ground Water Authority/ State Ground Water Department. The Report on changes
in Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution
Control Board.

4. The Project Proponent shall undertake regular monitoring of natural water course/ water
resources/ springs and perennial Nallahs existing/ flowing in and around the mine lease
and maintain its records. The project proponent shall undertake regular monitoring of
water quality upstream and downstream of water bodies passing within and nearby/
adjacent to the mine lease and maintain its records. Sufficient number of gullies shall be
proiided at appropriaie places within the lease for management of water. PP shall carryout
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regular monitoring wrt. pH and included the same in monitoring plan The parameters to
be monitored shall include their water quality vis-3-vis suitability for usage as per CPCB
criteria and flow rate. It shall be ensured that no obstruction and’ or alteration be made to
water bodies during mining operations without justification and prior approval of
MoEF&CC. The monitoring of water courses/ bodies existing in lease area shall be carried
out four times in a vear viz. pre- monscon { April-May), monsoon ( August), post-monsoon
{Movember) and winter (JTamuary) and the record of monitored data mav be sent regularly
to Ministry of Environment, Forest and Climate Change and its Regional Office, Central
Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend
analysis on six-monthly basis.

3. Quality of polluted water generated from mining operations which include Chemical
O=xygen Demand (COD) in mines run-off, acid mine drainage and metal contamination in
runoff shall be monitored along with Total Suspended Solids (TDS), Dissolved Oxygen
(DO, pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the
website of the company as well as displaved at the project site in public domain on a
dizplay board, at a suitable location near the main gate of the Company. The circular No_ J-
20012/12006-TA. 1 (M) dated 27.05.2009 issued by Ministry of Environment, Forest and
Climate Change may also be referred in this regard.

6. Project Proponent shall plan, develop and implement rainwater harvesting measures on
long term basis to augment ground water resources in the area in consultation with Central
Ground Water Board/'State Groundwater Depariment A report on amount of water
recharged needs to be submitted to Fegional Office MoEF& CC annually.

7. Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time to
time. The standards shall be prescribed through Consent to Operate (CTO) issued by
concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated
after ifs imitial passage through Oil and grease trap.

8. The water balance/water auditing shall be carried out and measure for redocing the
consumption of water shall be taken up and reported to the Regional Office of the MoEF&
CC and State Pollution Control Board' Committes.

III. [Noise and Vibration Monitoring and Prevention

1. The peak particle velocity at 300m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS guidelines.

o]

The 1llumination and sound at night at project sites disturb the villages in respect of both
human and amimal population. Consequent sleeping disorders and stress may affect the
health in the wvillages located close to mining operations. Habitations have a right for
darkness and mimimal noise levels at mght. PPs must ensure that the biclogical clock of the
villages 1s not disturbed. by orienting the floodlights/masks away from the villagers and
keeping the noise levels well within the prescribed limits for day/night hours.

3. The Project Proponent shall take measures for control of noise levels below 85 dba in the
work environment. The workers engaged in operations of HEMM, etc. should be provided
with ear plugs'muffs. All personnel including laborers working in dusty areas shall be

provided with protective respiratory devices along with adequate training awareness and

information on safety and health aspects. The PP shall be held responsible in case it has
been found that workers'personals/laborers are working without personal protective

equipment.

IV. Mining Plan

1. The Project Proponent shall adhere to the working parameters of mimng plan which was
submitted at the time of EC appraizal wherein year-wise plan was mentioned for total
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excavation ie. quantum of mineral, waste, over burden inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation mineral & waste
production, lease area and scope of working (viz. method of mining, owerburden & dump
management, 0B & dump mining, mineral transportation mode, ultimate depth of mining
etc.) shall not be carried out without prior approval of the Ministrv of Environment, Forest
and Climate Change, which entail adverse environmental impacts, even if it is a part of
approved mining plan modified after grant of EC or granted by State Govwt. in the form to
Short Term Permit (STP), Query license or any other name.

o]

. The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Bureau of Mines/Department of Mining & Geology as required under
the Prowision of the MMDR Act, 1957 and Fules/ Guidelines made there under. A copv of
approved final mine closure plan shall be submitted within 2 months of the approval of the
same from the competent authority to the concerned Regional Office of the Mimstry of
Environment, Forest and Climate Change and SETAA for record and verification

3. The land-use of the mine lease area at various stages of mining scheme as well as at the end-
of-life shall be governed as per the approved Mining Plan The excavation wvis-3-uis
backfilling in the mine lease area and corresponding afforestation to be raized in the
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the +egetation becomes self-
sustaining. The compliance status shall be submitted half-vearly to the MoEF&CC and its
concerned Regional Office.

V. Land Reclamation

1. The Owerburden (O.B) generated during the mining operations shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of time.
The physical parameters of the OB dumps like height width and angle of slope shall be
governed as per the approved Mining Plan as per the guidelines/circulars issued by
DGMS wrt safety inp mimng operations shall be strictly adhered to maintain the
stability of top s0il/OB dumps. The topsoil shall be used for land reclamation and
plantation.

et

The rejectwaste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height, width
and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by DGMS wrt. safety in miming operations shall be strictly
adhered to maimtain the stability of waste dumps.

3. The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan

4. The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off The selection of local
species regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullies formed on slopes should be adequately taken care of as i
impacts the overall stability of dumps. The dump mass should be consolidated with the
help of dozer’ compactors thereby ensuring proper filling/ leweling of dump mass. In
critical areas, use of geo textiles/geo-membranes/clay liners/Bentonite etc. shall be
undertaken for stabilization of the dump.

5. The Project Proponent shall carry out slope stability study in case the dump height is more
than 30 meters. The slope stability report shall be submitted to concerned regional office of
MoEF&CC/SEIAA

6. Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral vards and Top S0il’OB/W aste dumps to prevent run off
of water and flow of sediments directly into the water bodies (Nallah' River/ Pond etc.).
The collected water should be utilized for watering the mine area, roads, green belt
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-szilted
regularly, particularly after monsoon season, and maintained properly.
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7. Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow inte adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 50 vears data) and maximum discharge in the mine and its adjoining area
which shall also help in providing adequate retention time period thereby allowing proper
settling of sediments/silt material. The sedimentation pits/ sumps shall be constructed at
the corners of the garland drains.

8. The top soil, if any, shall temporarily be stored at earmarked site(s) within the mine leaze
only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved Mining
Plan and as per the gnidelines framed by DGMS wrt safety in mining operations shall be
strictly adhered to maintain the stability of dumps. The topsoil shall be used for land
reclamation and plantation purpose.

VI. Transportation

1. No Transportation of the minerals shall be allowed in case of roads passing through
villages/ habitations. In such cases, PP shall construct a “bypass™ road for the purpose of
transportation of the minerals leaving an adequate gap (sav at least 200 meters) so that the
adverse impact of sound and dust along with chances of accidents could be mitigated. All
costs resulting from widening and strengthening of existing public road network shall be
borne by the PP in consultation with nodal State Gowt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed 1n
consultation with nodal State Gowt. Department only after required strengthening such that
the carrying capacity of roads is increased to handle the traffic load. The pollution due to
transportation load on the environment will be effectively controlled and water sprinkling
will also be done regularly. Vehicular emissions shall be kept under control and regularly
monitored. Project should obtain Pollution under Control (PUC) certificate for all the
e hicles from authorized pollution testing centers.

[}

. The Main hauvlage road within the mine lease should be provided with a permanent water
sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system: The other areas of dust
generation like crushing zone, material transfer points, material yvards etc. should invariably
be prowvided wath dust suppression arrangements. The air pollution control equipments like
bag filters, vacuum suction hoods, dry fogging syvstem eic. shall be installed at Crushers,
belt-conveyors and other areas prone to air pollution The belt conmveyor should be fully
covered to avoid generation of dust while transportation PP shall take necessary measures
to avoid generation of fugitive dust emissions.

VIL Green Belt

1.  The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine
lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from
mining operations within the lease. The whole Green belt shall be developed within first 5
vears starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted irrespective of the stipulation made in approved
mine plan.

2.  The Project Proponent shall carrvout plantation’afforestation in backfilled and reclaimed
area of mining lease, around water body, along the roadsides, in community areas etc. by
planting the native species in consultation with the State Forest Department’ Agriculture
Department’ Rural development department/Tribal Welfare Department'Gram Panchayat
such that only those species be selected which are of use to the local people. The CPCB
suidelines in this respect shall alzso be adhered. The density of the trees should be around
2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and
care of trees.
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3.  The Project Proponent shall make necessary alternative arrangements for livestock feed by
developing grazing land with a view to compensate those areas which are coming within
the mine lease. The development of such grazing land shall be done in consultation with
the State Gowvernment. In this regard, Project Proponent should essentially implement the
directions of the Hon'ble Supreme Court with regard to acquisition of grazing land. The
sparse trees on such grazing ground, which provide mid-day shelter from the scorching
sun, should be scrupulously guarded’ protected against felling and plantation of such trees
should be promoted.

4.  The Project Proponent shall undertake all precautionary measures for conservation and
protection of endangered flora and fauna and Schedule-I species during mining operation
A Wildlife Conservation Plan shall be prepared for the same clearly delineating action to
be taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild
Life Warden of the State Gowt. and implemented in consultation with the State Forest and
Wildlife Department. A copy of Wildlife Conservation Plan and its implementation status
{annual} shall be submitted to the Regional Office of the Ministry.

The PP shall ensure that the area marked for greeneryv and trees will not be rendered
impervious by any means like soil, compaction or cement concrete or brick or tiles or
rubber or plastic cover or any other impervious material in any manner and the area must
be maintained pervious for water infiltration/percolation and air flow in the soil. It must
be straight on earth and not on anv roof or slab of any tile.

L

VIIL Public Hearing and Human Health Issues

1. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well
as Periodical medical examination of the workers engaged in the mining activities, as per
the DGMS guidelines. The records shall be maintained properlyv. PP shall also carryvout
Occupational health check-ups in respect of workers which are having ailments like BP,
diabetes, habitual smoking, etc. The check-ups shall be undertaken once in six months and
necessary remedial/ preventive measures be taken. A status report onthe same may be sent
to MoEF&CC Regional Office and DGMS on half-vearly basis.

2. The Project Proponent must demonstrate commitment to work towards “Zero Harm® from
their mining activities and carry out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HEA The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tubercuolosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking.
The proponent shall also create awareness and educate the nearby community and workers
for Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women Health
and Hygiene (Providing Sanitary Napkinsg), hazard of tobacco and alcohol use. The
Proponent shall carrvout base line HRA for all the category of workers and thereafter
every five vears.

3. The Proponent shall carry out Occupational health surveillance which be a part of HRA
and include Biclogical Monitoring where practical and feasible, and the tests and
investigations relevant to the exposure (eg for Dust a X-Ray chest; For Noise
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Asszessment; for Manganese Miners a complete Newrological Assezsment by a Certified
Newurologist, and Manganese (Mn) Estimation in Blood; For Inorganic Chrominm-
Fortnightlv skin inspection of hands and forearms by a responsible person. Except routine
tests all tests would be carried out in a Lab accredited by NABH. Records of Health
surveillance must be kept for 30 years, including the results of and the records of Physical
examination and tests. The record of exposure due to materials like Asbestos. Hard Rock
Mining, Silica Gold Kaolin, Aluminum, Iron Manganese, Chromium, Lead, Uranium
need to be handed over to the Mining Department of the State in case the life of the mine is
less than 30 wvears. It would be obligatory for the State Mines Departments to make
arrangements for the safe and secure storage of the records including X-Ray. Only
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conventional X-Fay will be accepted for record purposes and not the digital one). X-Ray
must meet [L O criteria {17 x14 inches and of good quality).

4.  The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it
should stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line X-
Ray should not show any capacities (c) At the end of their leaving job there should be no
Diminution in their Lungz Functions Forced Expiratory Volume in one second
(FEV1),Forced Vital Capacity (FVC), and the ratio) unless they are smokers which has to
be adjusted, and the effect of age, (d) their hearing should not be affected. As a proof an
Audiogram (first and last need to be presented), (e) they should not have deweloped any
Persistent Back Pain, Neck Pain, and the movement of their Hip, Knee and other joints
should have normal range of movement, (f) they should not have suffered loss of any body
part. The record of the same should be submitted to the Regional Office. MoEF&CC
annually along with details of the relief and compensation paid to workers having abowe
indications.

L

The Project Proponent shall ensure that Personnel working in dusty areas should wear
protective respiratory devices and thev should also be provided with adequate training and
information on safety and health aspects.

6. Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps within‘outside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche for kids etc. The housing mayv be provided in the form
of temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

7. The activities proposzed in Action plan prepared for addressing the 1ssues raised during the
Public Hearing shall be completed as per the budgetary provisions mentioned in the Action
Plan and within the stipulated time frame. The Status Report on implementation of Action
Plan shall be submitted to the concerned Regional Office of the Ministrv along with
District Administration.

IX. Corporate Environment Responsibility (CER})

1. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as
per Ministry's O.M No 22-65/72017-IA. I (M) dated 01052018 or as proposed by EAC
should be kept in a separate bank account The activities proposed for CER shall be
implemented in a time bound manner and annual report of implementation of the same
along with documentary proof viz. photographs, purchase documents, latitude & longitude
of infrastructure developed & road constructed needs to be submitted to Regional Office
MoEF&CC annually along with audited statement.

2. Project Proponent shall keep the funds earmarked for environmental protection measures
in a separate account and refrain from diverting the same for other purposes. The Year
wise expenditure of such funds should be reported to the MoEF& CC and its concerned
Regional Office.

. Miscellaneous

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease
area once in five years purpose of monitoring land vse pattern and submit a report to
concerned Fegional Office of the MoEF& CC.

The Project Authorities should inform to the Regional Office regarding date of financial
closures and final approval of the project by the concerned authorities and the date of start
of land development work.

et
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The Project Proponent shall submit six monthly compliance reports on the status of the
implementation of the stipulated environmental safeguards to the MOEF&CC &its
concerned Regional Office, Central Pollution Control Board and State Pollution Control
Board.

A separate ‘Environmental Management Cell” with suitable qualified manpower should be
set-up under the control of a Senior Executive. The Senior Executive shall directly report
to Head of the Organization Adequate number of qualified Environmental Scientists and
Mining Engineers shall be appointed and submit a report to RO, MoEF&CC.

The concerned Regional Office of the MoEF&CC including other authorized organization
shall randomly monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the MoEF&CC officer(s) including other authorized
officer by furnishing the re quisite data/information

The Project Proponent should intimate to the Authority as well as to the guarter concerned
in case of anv change in the present communication address.

The Project proponent shall not violate any judicial orders/pronouncements issued by any
Court/ Tribunal.

Under the provisions of Environment (Protection) Act, 1986, legal action shall be imtiated
against the Project Proponent if it was found that construction of the project has been
started before obtaining prior Environmental Clearance.

Anv appeal against the this Environmental Clearance shall lie with the Wational Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
MNational Green Tribunal Act, 2010.

The project proponent is responsible for compliance of all conditions in Environmental
Clearance letter and project propoment can not absolie himself /herzelf of the
responsibility by shifting it to any contractor engaged by project proponent.

(Pardeep Kumar, TAS)
Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkul a.

A copy of the above is forwarded to the following:

L.

EC |dentification Mo. -

Director (IA Diwvision), MoEF& CC, Gol, Indira Parvavaran Bhavan, Zorbagh Road-
New Delhi-110003.

Chairman, State Environment Impact Assessment Authority, Bay No. 35-38, Pravatan
Bhawan, Sector-2, Panchkula, Haryana

Chairman, Haryana State Pollution Control Board, C-11, Sector-6, Panchkula.
Director, Environment & Climate Change Department, Haryvana SCO 1-3, Sector-17
D, Chandigarh-160017

Director General, Mines & Geology Department, Mines & Geology Department,
Second Floor, DHL Square, Plot No. 8, Sector-22, IT Park, Panchkula, Harvana
Regional Office, Ministryv of Environment, Forests & Climate Change, Gowt. of India,
Bay’s No.24-25, Sector 31-A, Dakshin Marg, Chandigarh-160018.

Concerned File/ Office Copy

(Pardeep Kumar, TAS)
Member Secretary,
State Level Environment Impact
Assessment Authority, Harvana, Panchkula.
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1

Chandrao- Garhpur Mine
Weighbridge Name/ Weighbridge ID |Phone No [Email Id Used By
Chaudhary Transport Co—wtbrg 1771 2024 7015559857 | chtransport87 @email.com E::&F;”;
g Garhpur
Chaudhary Transport Co.—wtbrg 1772 2024 9896266704 | transportchaudhary8@email.com Kanda.?
CHAUDHARY TRAMNSFORT CO- : Garhpur
wibrg 1847 2025 3992587848 chaudharygarhpur@gmail.com Kanda.3
Chaudhary Transport Co--wtbrg_1795_2025 9996854787 | chtransport09@gmail.com E:Lgd':'a“rj
7015258771| chaudh il Feoma
CHAUDHARY TRANSPORT CO-wtbrg 1796 201 chaudharytrnsport@gmail.com Kanda -2
CHAUDHARY TRANSPORT CO- y Chandrao
wtbrg 1801 2025 8607821314 | chtransportchandraoc@gmail.com Kanda1
CHALUDHARY TRANSPORT CO- : Chandran
wtbrg 1802 2026 9518095546 chtransportchand@gmail.com Kanda.?
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Nangal Weigh Bridge Detail

Weighbridge Name/ Weighbridge ID |Phone No|Email Id Used By
CHALIDHARY TRANSPORT CO- ; Mangal
wtbrg 1862 2025 9813209028 Chtransport04d@gmail.com Kandai
CHAUDHARY TRANSPORT CO- : Mangal
wtbrg 1813 2025 7206874728| chtransportnangal@gmail.com f o
CHAUDHARY TRANSPORT CO- B . langal
wibrg 1812 2025 7015323414\ Tranpsortnagal @gmail.com R
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Enforcement & Monitoring Guidelines for Sand Mining

1.0 INTRODUCTION

The Ministry of Environment Forest & Climate Change formulated the
Sustainable Sand Management Guidelines 2016 which focuses on the
Management of Sand Mining in the Country. But in the recent past, it has
been observed that apart from management and systematic mining
practices there is an urgent need to have a guideline for effective
enforcement of requlatory provision and their monitoring.

Section 23 C of MMDR, Act 1957 empowered the State Government to
make rules for preventing illegal mining, transportation and storage of
minerals. But in the recent past, it has been observed that there was large
number of illegal mining cases in the Country and in some cases, many of
the officers lost their lives while executing their duties for curbing illegal
mining incidence. The illegal and uncontrolled illegal mining leads to loss
of revenue to the State and degradation of the environment.

India is developing at a faster pace and much technological advancement
has already been taken place in the surveillance and remote monitoring in
the field of mining. Thus, it is prudent to utilize the technological
advancement for the effective monitoring of the mining activities
particularly sand mining in the country.

Use of latest remote surveillance and IT services helps in effective
monitoring of the sand mining activity in-country and also assist the
government in controlling the illegal mining activity in the country. Thus,
there is a need for an effective policy for monitoring of sand mining in the
Country which can be enforced on the ground. These guidelines focus on
the effective monitoring of the sand mining since from the identification
of sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, the effective monitoring and enforcement require
efforts from not only Government agencies but also by consumers and the
general public.

Page | 2
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It is the responsibility of every citizen of India to protect the environment
and effective monitoring can only be possible when all the stakeholders
viz. Central Government, State Government, Leaseholders/Mine Owners,
Distributors, Dealers, Transporters and Consumers (bulk & retail) will
contribute towards sustainable mining, and comply with all the statutory
provisions. It is felt necessary to identify the minimum requirements across
all geographical region to have a uniform protocol for monitoring and
enforcement of regulatory provision prescribed for sustainable sand and
gravel mining.

This document will serve as a guideline for collection of critical information
for enforcement of the regulatory provision(s) and also highlights the
essential infrastructural requirements necessary for effective monitoring
for Sustainable Sand Mining.

The document is prepared in consideration of various orders/directions
issued by Hon'ble NGT in matters pertaining to illegal sand mining and
also based on the reports submitted by expert committees and
investigation teams.

Further, this document is supplemental to the existing "Sustainable Sand
Mining Management Guideline-2016" (SSMG-2016), and these two
guidelines viz. "Enforcement & Monitoring Guidelines for Sand Mining”
(EMGSM-2020) and SSMG-2016 shall be read and implemented in sync with
each other. In case, any ambiguity or variation between the provision of both
these document arises, the provision made in "Enforcement & Monitoring

Guidelines for Sand Mining-2020 “shall prevail.
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2.0 NEED FOR POLICY GUIDELINES

The Ministry of Environment, Forest & Climate Change (MoEF&CC) published
Environmental Impact Assessment Notification 1994 which is only applicable
for the Major Minerals more than 5 ha. In order to cover the minor minerals
also into the preview of EIA, the MoEF&CC issued EIA Notification 2006 for
Major & Minor Mineral more than 5 Ha. The Hon’ble Supreme Court in its
Judgment dated the 27th February 2012 in lLA. No.12- 13 of 2011 in Special
Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar
etc. Vs. State of Haryana and Others etc. made prior environment clearance
mandatory for mining of minor minerals irrespective of the area of mining
lease. In order to comply with the judgment of Hon'ble Supreme Court, the
Ministry issued S.0.141 (E) dated 15.01.2016. Further, MoEF&CC published
Sustainable Sand Mining Management Guidelines 2016 for scientific and
sustainable sand mining in the Country. The recommendations for the
management of sustainable sand extraction are the key objective of the
Guidelines. Special emphasis is given on monitoring of the mined out
material, which is key to the success of the environmental management plan.
Use of IT and IT-enabled services for effective monitoring of the quantity of
mined out material and transportation along with process re-engineering has
been made a part of the Guidelines. Guidelines support the fundamental
concept, promote environmental protection, limit negative physiological,
hydrogeological and social impacts underpinning sustainable economic
growth.,

The Hon'ble NGT in its order dated 04.09.2018 in O.A. 173/2018 in the matter
of Sudarsan Das vs. State of West Bengal & Ors. Inter-alia observed that
“There can be no two views that an effective institutional monitoring
mechanism is required not only at the stage when Environmental
Clearance is granted but also at subsequent stages”. “The guidelines
focus on the preparation of District Survey Report and the Management
Plan” ... We are of the view that all the safeguards which are suggested
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in sustainable sand mining guidelines as well as notification dated
15.01.2016 ought to be scrupulously followed."...It is a known fact that
in spite of the above-suggested guidelines being in existence, on the
ground level, illegal mining is still going on. The existing mechanism
has not been successful and effective in remedying the situation.” ...”
Since there is an utter failure in the current monitoring mechanism
followed by the State Boards, SEIAAs and DEIAAs, it is required to be
revised for effective monitoring of sand and gravel mining and a
dedicated monitoring mechanism be set up.”

The Hon'ble NGT in its order dated 04.09.2018 in O.A. 173/2018 in the matter
of Sudarsan Das vs. State of West Bengal & Ors. directed that MoEF&CC has
issued directions from time to time under Section 3 and 5 of the
Environment (Protection) Act, 1986. The MoEF8&CC needs to revise its
directions keeping in mind the following:

= Mining Surveillance System discussed in para 23 above be finalized in
consultation with ISRO Hyderabad.

e Safeguards suggested in Sustainable Sand Mining Guidelines published
by the MoEF&CC in the year 2016.

e Suggestions in the High Power Committee Report.

e The requirement of demarcation of boundaries being published in
respect of different leases in the public domain.

e Need to issue SOP laying down mechanism to evaluate loss to the
ecology and to recaver the cost of restoration of such damage from the
legal or illegal miners. Such evaluation must include the cost of mining
material as well as the cost of ecological restoration and the net present
value of future ecosystem services forgone.

o Need to set up a dedicated institutional mechanism for effective
monitoring of sand and gravel mining which may also take care of mining
done without any Environmental Clearance as well as mining done in
violation of Environmental Clearance conditions.

Page | 5
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e The Mining Department may make a provision for keeping apart at least
25% of the value of mined material for the restoration of the area affected
by the mining and also for compensating the inhabitants affected by the
mining.

» One of the conditions of every lease of mine or minerals would be that
there will be independent environmental audit at least once (n a year by
reputed third party entity and report of such audit be placed in the public
domain.

e [n the course of such an environmental audit, a three-member
committee of the local inhabitants will also be associated. Composition
of three members committee may preferably include ex-servicemen, a
former teacher and former civil servant. The Committee will be
nominated by the District Magistrate.

The Hon'ble NGT in its order dated 05.09.2018 in O.A. 44/2016 in the
matter of Mushtakeem Vs. MoEF & CC & Ors. Inter-alia observed the
following:

“Para 20. In Original Application No. 481/2016, the allegation is that there
is the connivance of the District Administration with the miners and mining
is going in violation of conditions of Environmental Clearance. According to
the applicant, an effective mechanism (s required to be evolved so that
tllegal mining does not place.”

“Para 22. We proceed to consider the main question proposed for the
consideration stated earlier hereinabove as to how to ensure the
protection of the environment by checking illegal mining.”

Page | B
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"Para 23. We have dealt with the identical issue relating to the illegal sand
mining (n the border districts in the State of West Bengal and Odisha in the
order dated 04" September 2018 in Sudarsan Das Vs. State of West Bengal
& Ors., Original Application No. 173 of 2018. We have directed the
MoEF&CC to revise the guidelines on the subject for an effective mechanism
for sand mining, relevant portions of which are reproduced below: -..."

The Hon'ble NGT in its order dated 10.09.2018 in O.A. 304/2015 in the
matter of Jai Singh & Anr.Vs. Union of India Ors. inter-alia observed the
following:

“Para 6. After disposal of the above matters, a disturbing event widely
reported in media which took place on 07th September 2018 has been
brought to our notice. A Deputy Ranger who tried to stop illegal mining
was killed by mining mafia at Morena in the State of M.P.

“Para 7. The above disturbing event may also be kept in mind by the MoEF,
while considering the issuance of revised guidelines in light of the judgment
dated 05th September 2018 (Supra).”

The Hon’ble NGT in its order dated 05.04.2019 in O.A. 360/2015 in the
matter of National Green Tribunal Bar Association & Anr.Vs. Union of
India & Ors. inter-alia observed the following:

“The 2016 Guidelines need revision in the light of the report of High
Powered Committee in September 2016, failure of Monitoring mechanism
followed by State Boards, SEllAs, DEIAAs and MSS system developed by
Ministry of Mines & IBM with the assistance of BISAG and MAITY and other
observations quoted in paras 12 to 15 above.

50. As noted earlier in paras 17, 23, 27, 31 and 35, States of West Bengal,
Odisha, Gujarat, Karnataka, Maharashtra, Punjab, Haryana and Uttar
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Pradesh are required to follow SSMG, 2016 as may be revised by MoEF&CC
and even other States where illegal sand mining is taking place.

The States may review the monitoring mechanism in terms of several
directions of the Tribunal and guidelines of MoEF&CC.

The international conservation concern regarding natural wealth s a
universal demand. Article 57(a) subsection (G) of the constitution requires
every citizen of India to protect and improve the natural environment
including forest, lakes, rivers, wildlife and to have compassion for the living
creature.

The Hon'ble Supreme Court in the case of M.C. Mehta Vs. Kamal Nath
(71997) 1 SCC 388 held that under Article of Indian Constitution incorporates
the "Public Trust Doctrine” and as such extents to the protection of all-
natural resources which includes the protection of flora and fauna.

The Hon'ble Supreme Court in the case of Vellore Citizens Welfare Forum
Vs. Union of India & Ors (1996) held that the precautionary principle is part
of the Environmental Law in India. It further stated that onus of proof is on
the actor of the developer/industrialize to show that its actions are
environmentally benign.”
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Enforcement & Monitoring Guidelines for Sand Mining

OBJECTIVE OF GUIDLINES

Identification and Quantification of Mineral Resource and its optimal
utilization.

To regulate the Sand & Gravel Mining in the Country since its
identification to its final end-use by the consumers and the general

public.

Use of IT-enabled services & latest technologies for surveillance of the
sand mining at each step.

Reduction in demand & supply gaps.

Setting up the procedure for replenishment study of Sand.
Post Environmental Clearance Monitoring.

Procedure for Environmental Audit.

To control the instance of illegal mining.
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4.0 REQUIREMENTS FOR MONITORING & ENFOCEMENT

Sustainable Sand Mining Management Guidelines (SSMMG) 2016 and past
experience suggest that the source of sand in India are through

a) River (riverbed and flood plain),
b) Lakes and reservoirs,

c) Agricultural fields,

d) Coastal / marine sand,

e) Palaeo-channels and

f) Manufactured Sand (M-Sand).

The SSMMG-2016 highlights the identification of the sand mining sources,
replenishment of the River Bed Material (Sand, Boulder, Gravel, Cobble etc.),
preparation of Districts Survey Report, and Standard Environmental
Conditions suitable for sand mining projects.

The necessary requirements to comply with the direction of Hon'ble NGT and
to facilitate effective monitoring and enforcement of regulatory provision for
sand mining in the country are as follows:

) Identification of sand mining sources, its quantification and feasibility
for mining considering various environmental (proximity of protected
area, wetlands, creeks, forest etc.) and other factors such as important
structures, places of archaeological importance, habitation, prohibited
area etc.

i) The mining lease auctioned by State government as per their Minor
Mineral Concession Rules are granted of Letter of Intent (Lol), but it
has been observed that many of the sites are not suitable w.rt
environmental aspects. In most of the cases, the unplanned grant of
mining lease leads to formation of cluster and/or contiguous cluster
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of small mining leases which sometimes is difficult to regulate and
monitor. In order to address such issues, more emphasis is required
on the preparation of District Survey Report and its format for
reporting,

Mining Plan is an important document to assist the mine owner to
operate the mine in a scientific manner. States have their own format
for preparation of mining plan and it is observed that recording of the
initial level of mining lease at shorter interval say 25m X 25 m grid
interval is not present.

There is no practice for regular replenishment study to ascertain the
rate of depositing, plan and section needs to be prepared based on
the restrictions provided in letter of intent and provisions of
Sustainable Sand Mining Management Guidelines 2016.

Environmental Clearance is a process wherein the regulatory
authorities after considering the potential environment impact of
mining clearance is granted with a set of specific & standard
conditions to carry out mining operations, but often it is observed that
letter of intent is granted for a location which has less potential for
mining and not feasible for environment-friendly mining. This leads to
an unnecessary financial burden on the mine owners and litigations.
Thus, Lol should be preferably granted for those locations which have
the least possibility of an impact on the environment and nearby
habitation.

It is the responsibility of the mine owner to obtain all the statutory

clearance and comply with the conditions stipulated in the clearance
letter. Mining should be carried out within the mining lease area as per
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approved mining plan or mining plan concurred by other regulatory
authorities.

Mining operation also involves transportation of mineral from the
mining area to end-user and its necessary that movement of the
mineral needs to be monitored.

The State Government already have power under section 23c¢ of
MMDR, Act 1957 to make rules for preventing illegal mining,
transportation and storage of minerals. However, there are instances
of illegal mining which shows that there is a need for strengthening
the system of mineral dispatch and its monitoring. This document
provides good practices already under implementation by various
states for regulating the mineral sale, dispatch, storage, transportation
and use.

The river reaches with sand provide the resource and thus it is
necessary to ascertain the rate of replenishment of the mineral.
Regular replenishment study needs to be carried out to keep a balance
between deposition and extraction. This document provides the
procedure to be followed for conducting replenishment study.

Even after all the regulatory procedure and policy being in place, there
are instances where illegal mining is taking place. There is a need for
regular surveillance of the sand mining reaches. The monitoring
agencies can monitor the sites remotely by using Unmanned Artificial
Vehicles (UAVs)/Drone which is now a viable option. The drone can
also be used for reserves estimation, quantity estimation, land use
monitoring. This document highlights possible use of
IT/Satellite/Drone technology for effective monitoring of sand mining.
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4.1 Identification of possible sand mining sources and preparation of
District Survey Report (DSR)

4.1.1 Preparation of District Survey Report.

"Sustainable Sand Mining Guidelines, 2016" issued by MoEF&CC
requires preparation of District Survey Report (DSR), which is an important
initial step before grant of mining lease/Lol. The guidelines emphasize
detailed procedure to be followed for the purpose of identification of areas
of aggradation/ deposition where mining can be allowed and identification
of areas of erosion and proximity to infrastructural structures and installation
where mining should be prohibited. Calculation of annual rate of
replenishment, allowing time for replenishment after mining, identification
of ways of scientific and systematic mining; identifying measures for
protection of environment and ecology and determining measures for
protection of bank erosion, benchmark (BM) with respect to mean Sea Level
(MSL) should be made essential in mining channel reaches (MCR) below
which no mining shall be allowed.

The Hon’ble NGT in its Judgment dated 08.12.2017 in the matter of
Anjani Kumar vs State of Uttar Pradesh & Ors. inter-alia mentioned the
following regarding sand mining in the Uttar Pradesh.

“It states that the main object of preparation of District Survey Report is
to ensure identification of areas of aggradation/deposition where mining
can be allowed and identification of areas of erosion and proximity to
infrastructural structures and installation where mining should be
prohibited and calculation of annual rate of replenishment and allowing
time for replenishment after mining area. Thus, the environmental
protection requires a strictly requlated mining in terms of area, quantity
as well as most importantly replenishment thereof.”

Page | 13

=,



VoY o L J

4L/

Enforcement & Monitering Guidelines for Sand Mining

“The data collection and declared for preparation of DSR shall take
precedence over other data and would form the foundation for providing
mining lease in terms of Appendix- x to the Notification dated 15th
January 2016 must be prepared by the statutory authority stated therein
t.e. DEIAA prior to awarding of permits for carrying on mining activity in
any part of the State of UP.”

The Hon’ble High Court of Jharkhand at Ranchi in its orders dated the
11 April 2018 and 19th June 2018 in W.P. (PIL) No. 1806 of 2015, in
the matter of Court on its Own Motion Versus the State of Jharkhand &
Others with W.P. (PIL) No. 290 of 2013, in the matter of Hemant Kumar
Shilkarwar Versus the State of Jharkhand & Others, has inter-alia
directed the preparation of District Survey Report for minor minerals other
than Sand and Bajri or delegation of the powers for preparation of format of
District Survey Report of minor minerals other than sand and Bajri to the
State Government and/or District Environment Impact Assessment Authority
and District Expert Appraisal Committee. To comply with the direction of
Hon'ble High Court the Ministry has issued S.O. 3611(E) dated 25.07.2018,
wherein, the procedure of preparation of DSR is mentioned. But it is felt that
still there is other information that needs to be reported in DSR to make it a
comprehensive DSR.

Therefore, preparation of District Survey Report is a very important step
and sustainable sand mining in any part of the country will depends on the
quality of District Survey Report.

Considering the importance of district survey report, the Ministry of
Environment Forest and climate change, after consultation with experts
dealing with mining-related matters, formulated the following guidelines for
the preparation of comprehensive District Survey Report for sand mining.
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District Survey Report for sand mining shall be prepared before the
auction/e-auction/grant of the mining lease/Letter of Intent (Lol) by
Mining department or department dealing the mining activity in
respective states.

The first step is to develop the inventory of the River Bed Material and
Other sand sources in the District. In order to make the inventory of River
Bed Material, a detailed survey of the district needs to be carried out, to
identify the source of River Bed Material and alternative source of sand
(M-Sand). The source will include rivers, de-siltation of reservoir/dams,
Patta lands/Khatedari Land, M-sand etc.

The revenue department of Kerala already conducted river
mapping and sand auditing of around 20 rivers of Kerala which is a good
example wherein the profile of rivers was created at regular intervals and
aggradation/deposition was identified along with water level. In the
same study, benchmarks were also created at a prominent location at
regular interval for future surveying. Such study helps the mining
departments to identify the source of sand.

Thus, it is proposed that for preparation of district survey report,
the auditing of rivers needs to be carried out. There is already a provision
under MMDR Act 2015 for National Mineral Exploration Trust (MET)
wherein a 2% of royalty amount to be deposited in the trust. This fund
is used for mineral exploration in the country. The Sand Auditing is also
a sort of identification of mineral and State Government may request
Central Govt. for proving funds for river auditing. The Central Govt.
(Ministry of Mines) may also explore the possibilities for providing the
funds for river auditing. The other option is that State Govt. may conduct
such studies by its own fund and the same may be recovered from the
leaseholders to whom the mining lease will be allocated.
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District Survey Report is to be prepared in such a way that it not only
identifies the mineral-bearing area but also define the mining and no
mining zones considering various environmental and social factors.

Identification of the source of Sand & M-Sand. The sources may be from
Rivers, Lakes, Ponds, Dams, De-silting locations, Patta land/Khtedari
lands. The details in case of Rivers such as [name, length of river, type
(Perennial or Non-Perennial ), Villages, Tehsil, District], in case of Lakes,
Ponds, Dams, De-silting locations [Name, owned/maintained by (State
Govt./PSU), area, Villages, Tehsil, District] in case of Patta land/Khtedari
lands [ Owner Name, Sy No, Area, Agricultural/Non-Agricultural,
Villages, Tehsil, District], in case of M-Sand Plant [Owner Name, Sy No,
Area, Quantity/Annum, Villages, Tehsil, District], needs to be recorded
as per format given in Annexure-I.

Defining the sources of Sand/M-Sand in the district is the next step for
identification of the potential area of deposition/aggradation wherein
mining lease could be granted. Detailed survey needs to be carried out
for quantification of minerals. The purpose of mining in the river bed is
for channelization of rivers so as to avoid the possibility of flooding and
to maintain the flow of the rivers. For this, the entire river stretch needs
to be surveyed and original ground level (OGL) to be recorded and area
of aggradation/deposition needs to be ascertained by comparing the
level difference between the outside riverbed OGL and water level. Once
the area of aggradation/deposition are identified, then the quantity of
River Bed Material available needs to be calculated. The next step is
channelization of the river bed and for this central %™ part of the river,
width needs to be identified on a map. Out of the 34" part area, where
there is a deposition/aggradation of the material needs to be identified.
The remaining %" area needs to be kept as no mining zone for the
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protection of banks. The specific gravity of the material also needs to be
ascertained by analyzing the sample from a NABL accredited lab. Thus,
the quantity of material available in metric ton needs to be calculated
for mining and no mining zone.

Note: As physical survey with conventional method is time-consuming,
use of unmanned aerial vehicle (UAV) may be explored to carry out the
survey and finalizing the original ground level and for developing a 3D
model of the area.

The permanent boundary pillars need to be erected after identification
of an area of aggradation and deposition outside the bank of the river
at a safe location for future surveying. The distance between boundary
pillars on each side of the bank shall not be more than 100 meters.

Identifying the mining and no mining zone shall follow with defining the
area of sensitivity by ascertaining the distance of the mining area from
the protected area, forest, bridges, important structures, habitation etc.
and based on the sensitivity the area needs to be defined in sensitive
and non-sensitive area.

Demand and supply of the Riverbed Material through market survey
needs to be carried out. In addition to this future demand for the next 5

years also needs to be considered.

It is suggested that as far as possible the sensitive areas should be
avoided for mining, unless local safety condition arises. Such deviation
shall be temporary & shall not be a permanent feature.

The final area selected for the mining should be then divided into mining
lease as per the requirement of State Government. It is suggested the
mining lease area should be so selected as to cover the entire deposition
area. Dividing a large area of deposition/aggradation into smaller
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mining leases should be avoided as it leads to loss of mineral and
indirectly promote illegal mining.

Cluster situation shall be examined. A cluster is formed when one mining
lease of homogenous mineral is within 500 meters of the other mining
lease. In order to reduce the cluster formation mining lease size should
be defined in such a way that distance between any two clusters
preferably should not be less than 2.5 Km. Mining lease should be
defined in such a way that the total area of the mining leases in a cluster
should not be more than 10 Ha.

The number of a contiguous cluster needs to be ascertained. Contiguous
cluster is formed when one cluster is at a distance of 2.5 Km from the
other cluster.

The mining outside the riverbed on Patta land/Khatedari land be
granted when there is possibility of replenishment of material. In case,
there is no replenishment then mining lease shall only be granted when
there is no riverbed mining possibility within 5 KM of the Patta
land/Khatedari land. For government projects, mining could be allowed
on Patta land/Khatedari land but the mining should only be done by the
Government agency and material should not be used for sale in the
open market. Cluster situation as mentioned in para k above is also
applicable for the mining in Patta land/Khatedari land.

The State Government should define the transportation route from the
mining lease considering the maximum production from the mines as at
this stage the size of mining leases, their location, the quantity of mineral
that can be mined safely etc. is available with the State Government. It
is suggested that the transportation route should be selected in such a
way that the movement of trucks/tippers/tractors from the villages
having habitation should be avoided. The transportation route so
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selected should be verified by the State Government for its carrying
capacity.

Potential site for mining having its impact on the forest, protected area,
habitation, bridges etc, shall be avoided. For this, a sub-divisional
committee may be formed which after the site visit shall decide its
suitability for mining. The list of mining lease after the recommendation
of the Committee needs to be defined in the following format given in
as Annexure-Il. The Sub-Divisional Committee after the site visit shall
make a recommendation on the site for its suitability of mining and also
records the reason for selecting the mining lease in the Patta land. The
details regarding cluster and contiguous cluster needs to be provided
as in Annexure-lll. The details of the transportation need to be provided
as in Annexure IV.

Public consultation-The Comments of the various stakeholders may be
sought on the list of mining lease to be auctioned. The State
Government shall give an advertisement in the local and national
newspaper for seeking comments of the general public on the list of
mining lease included in the DSR. The DSR should be placed in the public
domain for at least one month from the date of publication of the
advertisement for obtaining comments of the general public. The
comments so received shall be placed before the sub-divisional
committee for active consideration. The final list of sand mining areas
[leases to be granted on riverbed & Patta land/Khatedari land, de-
siltation location (ponds/lakes/dams), M-Sand Plants (alternate source
of sand)] after the public hearing needs to be defined in the final DSR in
the format as per Annexure-V. The details regarding cluster and
contiguous cluster needs to be provided in Annexure-VI. The details of
the transportation need to be provided in Annexure-VIL
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4.2 Grant of Letter of Intent to those mining leases which are falling
in potential mining zone

The State Government shall issue letter of intent as per procedure laid
down in their Minor Mineral Concession Rules with due consideration of final
district survey report. The State Government shall ensure that all the letter of
intent shall have complete details of the mining lease including geo-
coordinate of the corner points, the involvement of forest land, distance from
the forest land, distance from the protected area, distance from other sites
of archaeological importance, details of the cluster situation etc. The
demarcation of the boundaries of Lol/Lease area shall be placed in public
domain along with Lol/lease deed details.

The LOI should not be granted for mining area falling on both riverbed
and outside riverbed. Therefore, in the same lease, both types of area should
not be included.

The authority responsible for grant of lease for sand mining shall
ensure that annual audit of the sand mining process, production and
compliance of the imposed conditions by regulatory authority
(Environmental clearance or mine plan) shall be one of the essential
condition of the lease agreement. The annual audit report shall be submitted
to the district administration, which shall be put in public domain through
the district website. Any deviation observed shall be appropriately and in-
accordance with applicable law shall be dealt by the concerned authority and
corrective  measures shall also be taken to restoration of
ecological/environmental damage, if observed.
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4.3 Mining Plan

The preparation of Mining Plan is also very important. The mining plan
should include the original ground level recorded at an interval not more
than 10M x 10M along & across the length of the river. In addition to this-
levels, outside the mining lease and bank of the river up to meters needs to
be recorded. In the mining plan, there should be 3 plates for each year
production & development planning (pre-monsoon, monsoon and post-
monsoon). The time period of monsoon should be defined in the DSR. At the
time of review of the mining plan, the details of the replenishment study
conducted for all the years needs to be included in the mining plan. The
Mining Plan should include the certificate from PCCF on forest land, distance
from the protected area, past production details for mining leases seeking
expansion.

Following considerations shall be kept in mind for sand/gravel mining
while approving mining plan

a) Parts of the river reach that experience deposition or aggradation shall
be identified. The Leaseholder/ Environmental Clearance holder may be
allowed to extract the sand and gravel deposit in these locations to
manage aggradation problem.

b) The distance between sites for sand and gravel mining shall depend on
the replenishment rate of the river. Sediment rating curve for the
potential sites shall be developed and checked against the extracted
volumes of sand and gravel.

c) Sand and gravel may be extracted across the entire active channel
during the dry season.
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Abandoned stream channels on the terrace and inactive floodplains be
preferred rather than active channels and their deltas and flood plains.
The stream should not be diverted to form the inactive channel.

Layers of sand and gravel which could be removed from the river bed
shall depend on the width of the river and replenishment rate of the
river.

Sand and gravel shall not be allowed to be extracted where erosion may
occur, such as at the concave bank.

Segments of the braided river system should be used preferably falling
within the lateral migration area of the river regime that enhances the
feasibility of sediment replenishment,

Sand and gravel shall not be extracted up to a distance of 1 kilometre (1
km) from major bridges and highways on both sides, or five times (5x)
of the span (x) of a bridge/public civil structure (including water intake
points) on up-stream side and ten times (10x) the span of such bridge
on down-stream side, subjected to a minimum of 250 meters on the
upstream side and 500 meters on the downstream side.

The sediment sampling should include the bed material and bed
material load before, during and after the extraction period. Develop a
sediment rating curve at the upstream end of the potential reach using
the surveyed cross-section. Using the historical or gauged flow rating
curve, determine the suitable period of high flow that can replenish the
extracted volume. Calculate the extraction volume based on the
sediment rating curve and high flow period after determining the
allowable mining depth.
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Sand and gravel could be extracted from the downstream of the sand
bar at river bends. Retaining the upstream one to two-thirds of the bar
and riparian vegetation is accepted as a method to promote channel
stability.

The flood discharge capacity of the river could be maintained in areas
where there is a significant flood hazard to existing structures or
infrastructure. Sand and gravel mining may be allowed to maintain the
natural flow capacity based on surveyed cross-section history.
Alternatively, off-channel or floodplain extraction is recommended to
allow rivers to replenish the quantity taken out during mining.

The Piedmont Zone (Bhabhar area) particularly in the Himalayan
foothills, where riverbed material is mined, this sandy-gravelly track
constitutes excellent conduits and holds the greater potential for
groundwater recharge. Mining in such areas should be preferred in
locations selected away from the channel bank stretches.

Mining depth should be restricted to 3 meters and distance from the
bank should be 4™ or river width and should not be less than 7.5 meters.

The borrow area should preferably be located on the riverside of the
proposed embankment because they get silted in the course of time.
For low embankment, less than & m in height, borrow area should not
be selected within 25 m from the toe/heel of the embankment. In the
case of the higher embankment, the distance should not be less than 50
m. In order to obviate the development of flow parallels to the
embankment, crossbars of width eight times the depth of borrow pits
spaced 50 to 60 meter center-to-center should be left in the borrow pits.
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Demarcation of mining area with pillars and geo-referencing should be
done prior to the start of mining.

A buffer distance /un-mined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed/prescribed by the regulatory authority shall be maintained.

A buffer distance /unmined block of 50 meters after every block of 1000
meters over which mining is undertaken or at such distance as may be
the directed/prescribed by the regulatory authority shall be maintained.

River bed sand mining shall be restricted within the central 3/4th width
of the river/rivulet or 7.5 meters (inward) from river banks but up to 10%
of the width of the river, as the case may be and decided by regulatory
authority while granting environmental clearance in consultation with
irrigation department. Regulating authority while regulating the zone of
river bed mining shall ensure that the objective to minimize the effects
of riverbank erosion and consequential channel migration are achieved
to the extent possible. In general, the area for removal of minerals shall
not exceed 60% of the mine lease area, and any deviation or relaxation
in this regard shall be adequately supported by the scientific report.

Mining Plan for the mining leases(non-government) on agricultural
fields/Patta land shall only be approved if there is a possibility of
replenishment of the mineral or when there is no riverbed mining
possibility within 5 KM of the Patta land/Khatedari land. For government
projects mining could be allowed on Patta land/Khatedari land but the
mining should only be done by the Government agency and material
should not be used for sale in the open market.
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The minerals reserve for river bed area is calculated on the basis of
maximum depth of 3 meters and margins, width and other dimensions
as mentioned in para (s) above. The area multiplied by depth gives the
volume and volume multiplied with bulk density gives the quantity in
Metric Ton. In case of river bed, mineable material per hectare area
available for actual mining shall not exceed the maximum quantity of
60,000 MT per annum.

4.4 Obtaining Environmental & Other Statutory Clearance

4.5

4.6

The LOI Holder/Lease Holder to obtain Environmental and Other
Statutory Clearances from the concerned authorities as per provision
of applicable laws.

Baseline date before Commencement of Mining Operations

Baseline data in respect of the initial level of mining lease in the interval
not more than 25 X 25 meters shall be collected for record by
leaseholder. The level of river bed upstream and downstream up to 100
meters also needs to be recorded. The area outside the mining
lease/river bank (if lease boundary coincides with mining lease) up to
100 meters from both the banks/mining lease needs to surveyed for
initial level.

Additional measures where project proponent is selected by a
bidding

In those states where sand plots are auctioned to the highest bidder,
the following is suggested:

It has been observed that bidders try to form a cartel and bids
are received for certain plots where legal mining is done, and bids for
certain other plots don't elicit any response. Sand from these un-
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auctioned plots is then excavated using the same machinery deployed
for the excavation of adjacent plot which might have been auctioned
off. It is not easily possible for the field machinery to prevent such
illegal activities. This may be prevented by having plot of larger size.
plots are large in size as possible are identified for auction. Care may
be taken to ensure that no continuous stretch of plot in the river bed
is divided for auction. A continuous stretch of plot shall be preferred
for auction, and the attempt may not be made to auction it off in
pieces.
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5.0 REPLENISHMENT STUDY

The need for replenishment study for river bed sand is required in order
to nullify the adverse impacts arising due to excessing sand extraction.
Mining within or near riverbed has a direct impact on the stream's physical
characteristics, such as channel geometry, bed elevation, substratum
composition and stability, in-stream roughness of the bed, flow velocity,
discharge capacity, sediment transport capacity, turbidity, temperature etc.
Alteration or modification of the above attributes may cause an impact on
the ecological equilibrium of the riverine regime, disturbance in channel
configuration and flow-paths. This may also cause an adverse impact on in-
stream biota and riparian habitats. It is assumed that the riparian habitat
disturbance is minimum if the replenishment is equal to excavation for a
given stretch. Therefore, to minimize the adverse impact arising out of sand
mining in a given river stretch, it is imperative to have a study of
replenishment of material during the defined period.

5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys. The first survey
needs to be carried out in the month of April for recording the level of mining
lease before the monsoon. The second survey is at the time of closing of
mines for monsoon season. This survey will provide the quantity of the
material excavated before the offset of monsoon. The third survey needs to
be carried out after the monsoon to know the quantum of material
deposited/replenished in the mining lease. The fourth survey at the end of
March to know the quantity of material excavated during the financial year.
For the subsequent years, there will be a requirement of only three surveys.
The results of year-wise surveys help the state government to establish the
replenishment rate of the river. Based on the replenishment rate future
auction may be planned.
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The replenishment period may vary on nature of the channel and
season of deposition arising due to variation in the flow. Such period and
season may vary on the geographical and precipitation characteristic of the
region and requires to be defined by the local agencies preferable with the
help of the Central Water Commission and Indian Meteorological
Department. The excavation will, therefore, be limited to estimated
replenishment estimated with consideration of other regulatory provisions.

5.2 Methodology for Replenishment Study

The replenishment estimation is based on a theoretical empirical
formula with the estimation of bedload transport comprising of analytical
models to calculate the replenishment estimation. The iso-pluvial maps of
IMD can be used for estimation of rainfall. Catchment yield is computed
using different standard empirical formulas relevant to the geographical and
channel attributes. eg. Strange’s Monsoon runoff curves for runoff
coefficient). Peak flood discharge for the study area can be calculated by
using Dickens, Jarvis and Rational formula at 25, 50 and 100 years return
period. The estimation of bed load transport using Ackers and White
Equation or similar can be made. A simulation model is used with basic data
generated from the field in the pre-study and post-study period (preferably
pre-monsoon and post-monsoon) to estimate the volume of replenished
material. The particle size distribution and bulk density of the deposited
material are required to be assessed from a NABL recognized laboratory.
Considering the bulk density and the volume, the estimation of
replenishment in weight will be calculated after considering safeguards and
stability of the slopes and riverine regime. Some of the common methods
used for field data acquisition for replenishment study
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Physical survey of the field by the conventional method

The conventional survey technical using DGPS and other survey tools
are used to define the topography, contours and offsets of the lease
area. The survey should clearly depict the important attributes of the
stretch of the river and its nearby important civil and other feature of
importance. Such information will provide the eligible spatial area for
mining. The contour and the elevation benchmarks will provide the
baseline data for assessing the pre and post-study period scenario.

Physical benchmarks are to be fixed at appropriate intervals (preferable
1in 30 m) and the Reduced Level (RL) shall be validated from a nearby
standard RL. These RL should be engraved on a steel plate (Bench Plate)
and shall be fixed and placed at locations which are free from any
damages and are available in pre and post-study period. The bench
plates shall be available for use during the mining period as reference
for all mining activity. Reference pillar may also be used in place of
Bench Plates with visible and readable demarcation on the ground as
common reference points to control the topographic survey and
mining activity.

Baseline data on elevation status for a grid of 10 m x 10 mis preferred
to have accuracy in the assessment. It is expected that two consecutive
cross-sections in longitudinal and lateral direction should not be more
than 10-meter distance apart, however, the regulatory authority may
fix these intervals depending on the geographical and site-specific
conditions, only and after providing the scientific reason for such
deviation.

The changes observed in the elevation in per and post scenario at each
node should be depicted in graphical forms with an appropriate scale
to estimate the area of deposition and erosion. These graphical
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presentations should depict the active channel regime and the flow
bed elevation with other important features required to be considered
for estimation of the mining area. The area of deposition and erosion
shall be calculated for each cross-section after giving due regard to the
stability and safety of active channel banks, and other features of
importance. The elevation level shall be in reference to the nearest
bench-plates established for the purpose.

The levels (MSL & RL) of the corner point of each grid should be
identifiable and safety barriers (Non-Mining) demarcated as restricted
in consensus with Mineral Concession Rules of respective State, and
the provision mentioned in this Sustainable Sand Mining Management
Guidelines.

A clear identification is required to be highlighted between grids under
mineable and grids under the non-mineable area. These baseline data
(pre and post) be subjected to stimulation with the help of data mine
software to derive at the replenishment area and corresponding
volume and estimated weight.

The database should be structured in a tabulated form clearly depicting
the nomenclature of the section lines, latitude and longitude of the
starting point, chain-age and respective levels of all the points taken
on that section line.

Net area shall be derived after the summation of the area of deposition
minus area of erosion for each cross-section. The volume will be
estimated by multiplying the distance between two cross-sections with
the average of net area of these two consecutive cross-sections.

One sample per 900 square meters (30 m x 30 m) shall be preferred
sample density for assessment of bulk density for estimation of
deposition rate. Care should be taken that the sample for assessment
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of bulk density is taken from the deposition zone and not from erosion.
However, depending on the site condition, river morphology and
geographical condition, sample density may be adjusted. Reason for
such deviation shall be appropriately highlighted in the report with
supporting scientific data.

5.2.2. Use of UAV/Drone and other image data processing
techniques

With the development in image data processing tools and its accuracy
acceptability, Drone/UAV fitted with the advance camera are used for survey
purposes. Such technology has promising potential in the survey of sand
mining zones due to its fast and reliable output deliveries. The survey is
conducted using a set of instruments and compatible software to utilized the
properly referenced data for depicting the topography of the study area.
Instrument calibration and software compatibility and its validation with the
ground data are an essential requirement for using this technique.

The details of the instruments their limitation and software used shall be
demonstrated in the form of the accuracy assessment report, through a
chapter in the replenishment study report. Other details to be incorporated
in the report with regard to the study using such imaginary techniques shall
highlight the followings:

a) Flight Planning: - The lease co-ordinates and the flight plan devised to
capture the front and side overlap percentages for in each flight in
reference to global coordinates (Kml or SHP file) system. The software
used for the purpose and its details along with limitations with basic
analytical assumptions.

b) Block file generation: - This operation concerns the selection of the
sensor model and the definition of block properties, the addition of
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imagery to the block file, marking of GCPs, generation of tie points and
refining of the model.

Interior orientation: - The interior orientation of the stereo pair rational
polynomial coefficients (RPC) used, which should be bundled with the
scenes. RPCs are coefficient, which is used by photogrammetric software
to represent the ground to-image viewing geometry.

Exterior orientation: For exterior orientation, ground control points
shall be used, which are collected from the DGPS survey.

Aero Triangulation: - A critical phase in photogrammetric mapping is
to rectify the satellite imagery at an appropriate tract on the surface of
the earth. This is accomplished by collecting horizontal and vertical data
[GCP’s] to ascertain the spatial location of a number of features that are
visible and measurable on the aerial images — this process is often called
control bridging, which refers to passing horizontal and vertical
information from one aerial image to the next.

Ortho Generation: - After running the above steps; the software shall
automatically generate orthorectified imagery.

DTM extraction: For extraction of DTM, Generated point cloud data
classified manually to extract bare earth.

5.2.3 Accuracy Assessment of Aerial Data:

To check the accuracy of DTM generated by Aerial data, few points are

selected and compared with on-site by using DGPS instrument for the
ground-truthing purpose. It is preferred to do ground-truthing at minimum

5 locations spread evenly across the lease area. The readings from the DGPS
instrument are then compared with the Drone data for accuracy assessment
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purpose. A comparative chart will be prepared in comparison of Data related
to ground-truthing (by DGPS) and from Drone. Such accuracy assessment
report shall a chapter of the replenishment study.

5.2.4 Replenishment study shall have the details of

e List of instruments

o List of software

e Establishment of Benchmark by putting No. of pillar points and various
Ground Control Points (GCP) at the site.

e Ground Control Points (GCP) Collection: - Various GCPs were observed
by using DGPS for Permanent Benchmarks and for control points.

e The summary of the elevation data from each section’s profile based
on the post-monsoon the survey should have mentioned in the table
form.

» The detail of post-monsoon survey data in the tabular form shall be

e The detailed comparison of both pre-monsoon and post-monsoon
elevation data shall be attached

e Cross-sectional depiction of deposition and erosion for each section in
pre and post-deposition season shall be given supported by relevant
field study data and plan.
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6.0 ENFORCEMENT
6.1 Mining Operation:

The mining operations should be strictly carried out in accordance with
the approved mining plan and after complying with all the conditions
stipulated in Environmental & Other Statutory Clearance. Mine owner shall
follow the operational procedure (for sale, dispatch, storage, reserve
reconciliation and transportation) as may be defined by the concerned state
government in its monitoring guidelines. Mine owner should comply with
the recommendation and suggestion made by the High Power Committee
as applicable.

6.2 Post Environment Clearnace Monitoring:

It's the responsibility of the EC Holder to comply with the
Environmental Clearance conditions and upload the six-monthly EC
compliance report on the website of the Ministry. For the category, ‘A" mines
(>100 Ha individual & cluster) Regional Office of the MoEF&CC are entrusted
to carry out EC Monitoring and for the Category 'B' Mines by SEIAA. The
monitoring shall be carried out as per the procedure/schedule suggested by
MoEF&CC from time to time. MOEF&CC vide its notification S.O. 637(E)
dated 28.02.2014 has delegated the power to State/Union Territory
Environmental Impact Assessment Authority to issue show cause notice to
project proponent in case of violation of Conditions of Environmental
Clearance issued by the said authority and to issue direction for keeping the
said EC in abeyance or withdrawing it. Thus, for category '‘B' (0 to 100 Ha)
projects SEIAAs are responsible for EC monitoring.

6.3 Environment Audit:

The Hon'ble NGT in its order dated 04.09.2018 in O.A. 173/2018 in the
matter of Sudarsan Das vs. State of West Bengal & Ors. Inter-alia directed
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that "One of the conditions of every lease of mine or minerals would be that
there will be independent environmental audit at least once in a year by
reputed third party entity and report of such audit be placed in the public
domain. In the course of such an environmental audit, a three-member
committee of the local inhabitants will also be associated. Composition of three
member’'s committee may preferably include ex-servicemen, a former teacher
and former civil servant. The Committee will be nominated by the District
Magistrate.

The gazette notification on environmental audit has been issued by the
Ministry of Environment and Forests on March 13, 1992 (amended vide
notification GSR 386 (E) dated April 22, 1993). This notification applies to
every person carrying on an industry, operation or process requiring consent
to operate under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974) or under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 (14 of 1981), or both, or authorization under
the Hazardous Waste (Management and Handling) Rules, 1989, issued under
the Environment (Protection) Act, 1986 (29 of 1986). The notification requires
that an Environmental Statement for the financial year ending the 31st March
be submitted to the concerned State Pollution Control Board, on or before
the 30th September of the same year.

It is suggested that NABET Accredited consultant may be engaged for
Environment Audit and during the course of the audit, a three-member
committee nominated by District Magistrate shall be associated.
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6.4 Monitoring of Sale & Purchase of Sand:

6.4.1 In order to curb illegal mining it is very necessary that the general
public is aware of the legal source of sand and RBM suppliers. The
Ministry of Mines issued Sand Mining Framework 2018 wherein it has
proposed two mechanisms for the online sale of sand depending on
whether there is a free market for sand in the State or the prices are
regulated by the Government.

Para 1.2.12.2 Under the market model

In the case of the market model, all the lessees/ certified dealers in the
State should register themselves on the online portal/ mobile app. For
registering, the lessee/ certified dealer will have to enter the details of its
concession/ stockyard, location, the quantity of sand expected on a
weekly basis, as per the approved mining plan. Once registered, the
online portal/ app will display the name of the reach/ stockyard and sand
could be booked by the consumer from those leases/ stockyards and
prices up to the delivery level. Further, the lessee/ certified dealer needs
to regularly update the sand available in the reach/ stockyard, and they
can decide the price at which they want to sell their sand. Anyone who
wishes to purchase sand in the State will have the following options for
buying:

1. Mobile app

2. Online portal

3. Customer care/ telephone call
4. Licensed traders

The consumer needs to register on the portal and log in using his/her
credentials (Aadhar card based only). After logging in, the portal will
display the entire list of reaches/ stockyards along with the quantity of
sand available in those reaches/ stockyards and the quality and price of
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sand. The consumer can filter/ sort the reaches/ stockyards based on
such parameters as location, quality and price, and book from the lease/
stockyard he/she wishes to. The consumer should also have the option
to purchase the sand by ordering at customer care. Also, stockyards
should be made around all the major consumption hubs in the State
based on their estimated demand.

Para 1.2.12.3  Controlled market prices

In case the prices are regulated by the State Government, the only
difference from the previous model is that the price of sand at the river
reach/ stockyard shall be uniform across the State/ district based on the
quality and transportation lead. A consumer after logging in may choose
the reach/ stockyard from which he/she wishes to purchase the sand. The
payment for booking the sand in both the cases should be made on the
portal/ app so that proper accounting of the sale of sand can be
maintained by the Government. Also, stockyards should be made around
all the major consumption hubs in the State based on their estimated
demand.

It is suggested that the State Government should develop an online
portal for sale and purchase of Sand & RBM. In addition to this State
Government shall decide on the model viz. Under market model or Controlled
market prices or both to be adopted for their respective States. The State
Government shall accordingly modify their Minor Mineral Concession Rules
within 6 months of publication of these guidelines. It is suggested that the
controlled price model is more effective in controlling illegal sand mining.
Because if the State Government is the only agency to provide the sand in
the State, then price and supply of sand can be controlled more effectively.
There will be no confusion in the consumers about legality of the purchase
as the only source of sand provider is the State Government through its
network of registered stockiest, retailers and transporters. The consumers
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can fill the online request, pay the amount, select the transporter and give its
feedback after the receipt of the sand. The transportation can also be
controlled as the tippers used for transportation is registered tippers with
GPS facility, the transportation route is well defined for easy monitoring,
control over overloading of tippers, control over spillage of mineral etc. The
State Govt. shall also make provision for penalizing the persons/agency
buying the sand and RBM from the illegal sources.

6.4.2 The Ministry of Mines in its Sand Mining Framework also mentioned
the following different level of monitoring:

Para 1.2.13.1 Level 1- Reach/ Stockyard level monitoring
For monitoring of the active reaches:

a.  Quantity of sand to be extracted from the reach should be based on the
quantity of sand assessed in the reach by the Joint Inspection Team.

b. The lease boundary should be demarcated with geo-coordinates or geo-
fenced to ensure that sand extraction is going on only within the permitted
area.

c. De-casting from river beds should be monitored on a reqular basis to keep
a track of excavated quantity.

d. After every two years, a mandatory audit of the quantity extracted and
quantity permitted along with the replenishment rate.

e. Mandatory e-pass/ e-permit should be made available at reach level for
transportation of any sand by any GPS enabled vehicle with the provision
of entering the vehicle number of the sand carrying vehicle and expected
delivery address and customer name/ mobile number. Also, provision
should be made available for stockyards/ stockiest of sand. In the case of
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nomination based (controlled pricing) business model, the margin of
private stockist should be capped over a fixed percentage of notified prices.

f. At the stockyard, the stock supervisor should verify the authenticity of
online payment receipt before issuing the transit pass. The loading of sand
should be monitored electronically and all transporting vehicles should
pass through an electronically monitored weighbridge. g. Real-time data
capture for transportation

Para 1.2.13.2 Level 2 - Transportation monitoring

To make transportation monitoring effective and useful, all the sand
carrying vehicles (tractors/ trucks) should be registered with the department
and GPS equipment should be installed in all the sand carrying vehicles.
Weighbridges with CCTV should be installed at all the stockyards, active
reaches to ascertain the exact quantity of sand being transported in the vehicle.
Check posts with CCTV cameras should be established near all major
consumption centres to check If all the transporting vehicles are carrying a
valid transport permit. The transport permit generated should contain the
security features mentioned under section 5.11 so that one permit cannot be
re-used by generating photocopies of the permit.

Para 1.2.13.3 Level 3 - End consumer monitoring/ bulk
consumer

For end consumer monitoring, a customer grievance redressal center
should be established to enquire about the grievances faced by the sand
consumers. The telephone number of the call center should be advertised so
that it reaches the general public through which anyone in the State can
register his/her complain related to the sand, be it in terms of price or any other
grievance. Additionally, profiles of customers should be analyzed such as the
delivery of sand at the same address, usage pattern and its comparison with
the estimated usage, as mentioned tn purpose, etc. Further, surprise checking
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should be conducted by the district level committee staff as per instructions of
the monitoring agency.

Para 1.2.13.4 Level 4 - Indirect monitoring

Indirect monitoring can be done by determining sand consumption
through the quantum of cement sales in the State, as the sale of cement is
quite organized and data is easily available at the State level and district levels
for the same. From district-wise cement consumption, the further trend of sand
consumption can be derived. Any anomalies in the sand consumption/demand
can be analyzed further.

Note: The above monitoring mechanism (s just a suggestion and the States
may visit Andhra Pradesh and Telangana to study the monitoring mechanism
in greater detail.

It is suggested that State Government may consult with concern
department of State of Telangana and Tamil Nadu to have better
understanding on their experience and knowledge in adopting best sand
mining enforcement provisions and monitoring practices and frame their
own regulatory regime and monitoring framework. The framework of
monitoring should essential include online sale & purchase of River Bed
Material/ Auction of leases, Sand from rivers and other sources, online
monitoring of excavation, storage and transportation of mineral for control
of illegal mining.

The respective State Governments shall develop the online Sale &
Purchase System after defining the model viz. Under market model or
Controlled market prices model. The level of monitoring needs to be defined
and guidelines need to be finalized by the respective State Governments as
per their requirement with due consideration of suggestive guideline in this
document. These all measure will help in curbing illegal mining.
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7.0 Recommendations of High Power Committee:

A high power committee (HPC) was constituted by Hon'ble National Green
Tribunal to assess the status of illegal mining the stretch of River Yamuna,
under the chairmanship of Secretary, Ministry of Environment Forest &
Climate Change. The committee after exhaustive field survey and interaction
with stakeholders and having surprise visits submitted a comprehensive
report on river sand mining along with certain recommendations on
enforcement requirements and monitoring essentials. The same is provided
in the following section for consideration of monitoring / regulatory
authority to adopt applicable provisions in their monitoring framework and
also to ensure that the infrastructural requirements recommended by the
HPC are put in use at all locations including the lease area.

7.1 Recommendations of High Power Committee (HPC)

The following recommendation of the High Power Committee shall be
considered while framing the monitoring mechanism by the State
Government.

.  Project Proponent must ensure that following security features are
included in the Transport Permission/Permits (TP) so that
duplicate/fraudulent/forged TPs for transport, not accounted for in the
IT-based system, is not possible.:

(a) Printed on Indian Bank Association (IBA) approved
(b)  Magnetic Ink Character Recognition Code (MICR) paper;
(c)  Unique Barcode;

(d) Unique Quick Response Code (QR);
(e)  Fugitive Ink Background,;

() Invisible Ink Mark;

(g) Void Pantograph;

(hy  Watermark.
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Project Proponent must ensure that CCTV camera, Personal Computer
(PC) or laptop, Internet Connection, Power Back up, access control of
mine lease site; and arrangement for weight or approximation of weight
of mined out mineral on basis of volume of the trailer of vehicle used at
mine lease site are available.

The PP has to enter the destination, distance between plot and
destination, vehicle number etc in the system. After scanning, unique bar
code number, invoice date time and validity date-time are generated by
the software which gets printed individually on each TP Validity of TP is
calculated based on the distance between plot and destination. After
validity time is over the TP stands invalid.

The officers involved in monitoring should be provided with mobile
application and/or bar code scanners using which the TP can be checked
anywhere on road. As soon as the bar or QR code on TP gets scanned
through using the mobile application and/or scanner or vehicle number
is entered into the application or sent by SMS to a predefined number,
all details of TP such as plot details, vehicle details, validity time, etc.
should be fetched from the server. This means if anything is re-written
on TP and attempt is made to reuse the same, it can be traced
immediately. Various reports can be generated using the system
showing daily lifting reports and user performance report. This way the
vehicles carrying sand can be tracked from source to destination.

The facility to fetch details using mobile app, website and SMS may be
made available to the general public as well. However, they shall not be
allowed to stop the vehicles to check the transportation. The only option
that they should have is to check vehicle numbers of the passing vehicle
in the mobile app or SMS for the validity of the pass. The only result that
should be available to them should be if the vehicle carrying sand has a
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valid permit at the relevant point of time or not. If the citizen finds that
the vehicle doesn't have such a permit, as ascertained from mobile app
or website or SMS, he should alert local authorities, who shall then take
further action as per the law.

In case, the vehicle break-down, the validity of Transport Permit or
Receipt shall be extended by sending SMS by the driver in specific
format to report the breakdown of the vehicle. The server will register
this information and register the breakdown. The State can also establish
a call center, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be
similarly reported to the server/call center.

The route of the vehicle from source to destination shall be tracked
through the system using checkpoints, Radio-frequency identification
(RFID) tags, and Global Positioning System (GPS) tracking.

The system shall enable the Authorities to develop a periodic report on
different parameters like daily lifting report, vehicle log/ history, lifting
against allocation, and total lifting. The system can be used to generate
auto mails/SMS. This will enable the District Collector / Magistrate and
other authorities to get all the relevant details and will enable the
authority to block the scanning facility of any site found to be indulged
in irregularity. Whenever any authority intercepts any vehicle
transporting illegal sand, it shall get registered on the server and shall
be mandatory for the officer to fill in the report on action taken. Every
intercepted vehicle should be tracked.

It is necessary to prevent any truck/vehicle from transporting sand out
of the identified plot bypassing the strong IT enabled system. Therefore,
at each of the sand plot, the following additional measures should be
taken.
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(a) There shall be one entry and exit point provided for trucks/vehicles.
The said entry point should have facilities as mentioned above. In case,
it is necessary to have more than one entry/exit points, all such points
shall have checkpoints with facilities as mentioned above. All other
possible ways of entry/exit should be closed using barriers like
compound, trench, etc. All provisions shall be made to not make it
possible for any vehicle to enter or exit without entry into the
computerized system.

(b) All such points should have 24X7 CCTV coverage, the footage of which
should be made available online to the district administration. In cases,
where sufficient internet bandwidth is not available, it may be
deposited with the district administration on a weekly basis. If possible,
the entry/exit points should have boom barriers which will record the

vehicles entering and exiting the plot.
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GENERAL APPROACH TO SUSTAINABLE SAND MINING
Pre-requisite for starting sand mining operation

All district to prepare a comprehensive mining plan for the district as
per the provision of District Survey Report. These reports shall be put
on the website of District Administration. No mining shall be allowed
in the area which has not been identified in the comprehensive mining
plan of the District.

Replenishment study should be conducted on regular basis.

All potential rivers mining zone/area shall be identified and put for
auction with proper geo-tagged details by the auctioning authority
concerned.

The latitude and longitude of each mining lease shall be clearly
mentioned in Letter of Intent issued to the potential mine lease. Such
information shall be provided on the website of the district
administration.

The provision of these guidelines shall be considered while identifying
the potential stretches /locations and boundaries of the leases for the
minable area.

The Lol holder shall seek Environmental Clearance as per the provision
of EIA Notification, and the regulatory authority shall ensure that the
provision suggested in "Sustainable Sand Mining & Management
2016" and in this documents, as applicable are part of the clearance
conditions.

There shall be no river bed mining operation allowed in monsoon
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period. The period as defined by IMD Nagpur for each state shall be
adhered with.

vil)  The monitoring infrastructures including weighbridge and adequate
fencing of the lease area, CCTV, Transport permits, etc, as suggested in
this document shall be ensured in order to reduce unrecorded
dispatch.

ix)  Regular monitoring of mined minerals and its transportation and
storage shall be ensured and all information shall be captured at
centralized database so that easy tracking of illegal material can be
done.

x)  Annual audit of each mining lease shall be carried out wherein three
independent member of repute, nominated by District administration
shall also participate.

8.2 Mining of Sand from Agricultural Fields

This practice is prevalent in Haryana; to ensure that mining from
outside doesn't affect rivers, no mining is permitted in an area up to a width
of 100 meters from the active edge of embankments or distance prescribed
by Irrigation department whichever is critical. The top layer of soil varying
between 1 and 2 meters is removed and stacked separately and thereafter
the sand deposit which maybe 10-15 meter deep is mined. After removing
the sand layer up to a maximum depth of 09 meters or the maximum
mineable minerals, as permitted by competent authority. The topsoil stacked
is spread out on the field and the same is brought under the cultivation,
Though the level of this land (mined out area) is lowered to the depth of the
excavation and in initial years of cultivation the productivity is low, but the
productivity of the fields improves with continued cultivation and addition of
organic manure in the field. In Haryana, some leases are of large area
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(ranging from 1000 hectare to 2000 hectare) and agricultural fields and river
bed both are included in the same lease for mining.

The following recommendations should be kept in mind for mining in
such leases:

1. Mining of sand in such mine leases will require environment clearance.

2.  The lease should be of sand mining either from the agricultural field or
river. In the same lease, both types of area should not be included.

3.  The sand mining from the agricultural field is being done in Haryana
for a long time and it can be done in a more sustainable manner
without adverse impact on agricultural productivity if proper
environmental safeguards are taken.

4.  The slope of mining area adjacent to agricultural fields should be
proper (preferably 45 degree) and adequate gap (minimum 10 feet) be
left from adjacent agricultural field to avoid erosion and scouring.

The provision for sand mining in agricultural field may be permitted,
whenever replenishment of sand occurs due to natural phenomena.

Permission may also be granted by competent authority (District
administration) for excavation of sand/Soil from agricultural fields, after due
diligence of this prevailing condition in order to avoid any unacceptable
impact on the environment and nearby livelihood from agriculture provided
such objective of such excavation mining of Soil/Sand in limited increase the
productivity of sand agricultural field.
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9.0 MONITORING MECHANISM
9.1 lllegal Mining

The Hon'ble Supreme Court in its Judgment dated 2.08.2017 in W.P 114 of
2014 in the matter of Common Cause Vs Union of India & Ors, inter-alia
passed the following:

Para 128. The simple reason for not accepting this interpretation is that Rule
2(ii-a) of the MCR was inserted by a notification dated 26th July
2012 while we are concerned with an earlier period. That apart, as
mentioned above, the holder of a mining lease is required to
adhere to the terms of the mining scheme, the mining plan and
the mining lease as well as the statutes such as the EPA, the FCA,
the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1981. If any mining
operation is conducted in violation of any of these requirements,
then that mining operation is illegal or unlawful. Any extraction of
a mineral through an illegal or unlawful mining operation would
become illegally or unlawfully extracted mineral.”

In view of above Judgement, any mining activities which are not
governed under the provision of Environment (Protection) Act, 1985, The
Water (Prevention & Control of Pollution Act, 1974, The Air (Prevention &
Control of Pollution) Act, 1981, Forest Conservation Act-1980, Wildlife
Protection Act - 1972, shall be considered as illegal mining within the
provision of section 21(5) of Mines and Minerals (Development &
Regulation) Act, 1957 (MMDR Act) and the concerned authority shall take
necessary action within the provision of MMDR Act.

As per the provision of 23(C) of MMDR Act, the State Government is
empowered to make rules for preventing illegal mining, and transportation
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& storage of lllegal minerals. All such mining which qualifies under illegal,
shall be dealt with in the provision of MMDR Act by the concern authorities.

State Pollution Control Board (SPCB) is the nodal authority in the State
for dealing with cases related to pollution or environment management
coming under the purview of the Water (Prevention and Control of Pollution)
Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the
Environment Protection Act 1986. SPCB shall initiate appropriate action
under the provision of these acts for non-compliance of violation of the
provisions.

9.2 Environmental Damage due to illegal mining

The environmental damages incurred or resulting due to illegal mining
shall be assessed by a committee constituted by District Administration
having expertise from relevant fields, and also having independent
representation of locals and State Pollution Control Board. Guidelines for
assessment of ecological damages prescribed by the State Government or
Concerned Pollution Control Boards or any other authority shall be
applicable and compensation as fixed shall be paid by the project proponent,
in light of Hon'ble National Green Tribunal orders.

9.3 Monitoring of Mining near Inter-district or inter-state boundary

There are situations where bifurcated river becomes district boundaries or
state boundaries in such situation it is difficult to assess the mining potential,
or to have close monitoring and enforcement of the regulatory provision.
Such challenges have been identified and dealt with in SSMG-2016. However,
in the absence of any standardized procedure, the monitoring has not been
effectively practiced. This has been highlighted by the High Power
Committee constituted by NGT in the matter pertaining to illegal mining.
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The districts/state sharing the boundary shall constitute the combined
task force for monitoring of mined materials, mining activity and also should
actively participate in the preparation of DSR by providing appropriate
inputs. In such cases, the draft DSR so prepared shall be put up for public
consultation in both the districts through respective district administration
website.

The task force shall meet every quarter to reconcile the data collected
during the period and identify any gap/ lapses based on the outcome of such
meeting. The respective district shall take action/ corrective measures. Effort
shall be made for real-time data sharing between both the district.

The task —force shall include essentially the representative of respective
districts from the mining department, transport department, regional office
of SPCB concerned and a reputed citizen nominated by district
administration. The Taskforce shall be headed by officer not less than ADM
rank and quarterly outcome shall be submitted to District administration.

In addition to the above, there is a need for strict surveillance,
particularly at night. The State of Gujarat has already initiated a program
called 'Trinetra’ for night surveillance by using night-vision drones to control
illegal mining incidents. This program is giving satisfactory results. Such type
of system may also be developed by each State within a reasonable time.

A typical standard operating procedure for assessing illegal mining by
the committee constituted shall, but not limited to, include the steps given
in the following table. However, the process of assessing can be modified
based on site-specific conditions and any deviation shall be recorded in the
report with proper justification.
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Suggestive standard Practice for assessing illegal mining

Step1 |The assessment team should collect the information and
documents prescribed in the Pre-Requisite section.

Step 2 | The assessment team should verify the applicability/validity of
statutes under EPA-1986, Air and Water Act, MMDR 1957, State

Mines and Mineral Rules, etc.

Step 3 | Field visit should be conducted for identification of mining
lease area (in hectare) and boundary pillar constructed to
indicate the same.

Step 4 | With the help of GPS instrument, the team should assess the
area where any extraction or mining have been carried out on
the day of visit and calculate the mined-out area in a hectare.

Step 5 |If available, the team may avail the use of latest satellite images
for calculating the total mined out area.

Step 6 | The team should verify the Ground / Surface Level (in meter
above MSL) of at least 04 highest points in or around the area
where mining has been done. The Ground/surface level will
then be computed based on averaging of 04 highest points
verified by the team.

Step7 | With the help of Depth Measurement kit or any depth
measuring instruments, the depth should be measured for at
least 04 points in the mined-out area.

For computing, the depth, averaging of the value obtained at
04 points should be done.

Step 8 | Verification of compliance conditions of Environmental
Clearance and Consent to operate, mining methodology under
Mining Plan

Step 9 | Identification of vulnerable impacts observed on the field and
non-compliance of conditions of Environmental Clearance and
Consent to Operate.
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Step 10 | Field Survey for identification, monitoring and verification of
ecological species based on the information available and
documents mentioned in the Pre-requisite section.

Step 11 | Preparation of inventory of machinery used/observed on the
field (optional)

Step 12 | Preparation of inventory of hydraulic structures observed on
the field (optional)

Step 13 | Water sampling for assessment of water quality including
physical and biological parameters. (optional)

Step 14 | Reconciliation collation of data/information and compilation to
maintain violation.

Step 15 | Identification of restoration plan and computation of cost of
the restoration plan.

9.4 Monitoring Mechanism

A uniform monitoring mechanism is required to assess the regulatory
provision in quantitative terms, with robust institutional and legal framework.
Based on past experience and suggestions available, the following
requirements are suggested for defining a mechanism for monitoring of
mining activities which will help in identification of mining which is operating
either illegally or are violating the regulatory provisions. Some suggestion

will facilitate direct or indirect information to help in such an assessment.

1. All precaution shall be taken to ensure that the water stream flows
unhindered and process of Natural river meandering doesn't get

affected due to mining activity.

2. River mining from outside shall not affect rivers, no mining shall be
permitted in an area up to a width of 100 meters from the active edge

of embankments or distance prescribed by the Irrigation department.
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The mining from the area outside river bed shall be permitted subject
to the condition that a safety margin of two meters (2 m) shall be
maintained above the groundwater table while undertaking mining and
no mining operation shall be permissible below this level unless specific
permission is obtained from the Competent Authority. Further, the
mining should not exceed nine-meter (9 m) at any point in time.

Survey shall be carried out for identifying the stretches having habitation
of freshwater turtles or turtle nesting zones. Similarly, stretches shall be
identified for other species of significant importance to the river eco-
system. Such stretch with adequate buffer distance shall be declared as
no-mining zone and no mining shall be permitted. The regulatory
authority as defined for granting Environmental Clearance, while
considering the application of issuance of ToR and/or EC for the
adjacent block (to non-mining zone) of mining shall take due precaution
and impose requisite conditions to safeguard the interest of such
species of importance.

District administration shall provide detailed information on its website
about the sand mines in its district for public information, with an
objective to extend all information in public domain so that the citizens
are aware of the mining activities and can also report to the district
administration on any deviation observed. Appropriate feedback and its
redressal mechanism shall also be made operational. The details shall
include, but not limited to, lease area, geo-coordinates of lease area and
mineable area, transport routes, permitted capacity, regulatory
conditions for operation including mining, environmental and social
commitments etc.
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A website needs to be maintain to track the movement of centralised
sand mining and a Centralised server system should be made to manage
the data related to sand mining across India.

The mineral concession holders shall maintain electronic weighbridges
at the appropriate location identified by the district mining officer, in
order to ensure that all mined minerals from that particular mine are
accounted for before the material is dispatched from the mine. The
weighing bridge shall have the provision of CCTV camera and all
dispatch from the mine shall be accounted for.

The mineral movement shall be monitored and controlled through the
use of transit permit with security features like printing on IBA approved
MICR papers, Unique bar/QR, fugitive ink background, invisible ink mark,
void pantographs and watermarks papers or through use of RFID tagged
transit permits and IT /IT-enabled services. Such monitoring system shall
be created and made operationalised by State Mining department and
district level mining officer shall be responsible for ensuring that all legal
and operational mines are connected and providing the requisite
information on the system. Regular check and associated report shall be
submitted to DLTF and uploaded on the website.

State Government shall constitute a District Level Task Force (DLTF)
under the Chairmanship of Deputy Commissioner/District
Magistrate/Collector with Superintendents of Police and other related
senior functionaries (District Forest Officer, District transport officer,
Regional officer- SPCBs, Senior Officer of Irrigation Department, District
Mining Officer) with one/two independent member nominated by the
Commissioner concerned. The independent member shall be retired
government officials/teacher or ex-serviceman or ex-judiciary member.
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The DLTF shall keep regular watch over the mining activities and
movement of minerals in the district. The DLTF shall have its regular
meeting, preferably every month to reconcile the information from the
mining activity, and other observations made during the month and take
appropriate corrective and remedial action, which may include a
recommendation for revoking mining lease or environmental clearance.
The DLTF may constitute an independent committee of the expert to
assess the environmental or ecological damage caused due to illegal
mining and recommend recovery of environmental compensation from
the miner's concern. The recommendation may also include action
under the provision of E(P) Act, 1986.

The area not identified for mining due to restriction or otherwise are
also to be monitored on a regular basis by the DLTF. Any observations
of mining activity from the restricted area shall be reported and
corrective measures shall be initiated on an urgent basis by the DLTF.

The dispatch routes shall be defined in the Environmental Clearance and
shall be avoided through densely habituated area and the increase in
the number of vehicle movement on the road shall be in agreement with
the IRC guidelines / carrying capacity of the road. The alternate and
dedicated route shall be explored and preferred for movement of
mining to avoid inconvenience to the local habitat. The mining
production capacity, by volume/weight, shall be governed by total
permissible dispatch calculated based on the carrying capacity of
dispatch link roads and accordingly, the production should be regulated.

The movement of minerals shall be reconciled with the data collected

from the mines and various Naka/check posts. Other measures may also
include a general survey of the potential mineable area in the district
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which has not been leased/auctioned or permitted for mining due to
regulatory or other reasons.

The location and number of check post requirement shall be reviewed
by DLTF on a regular basis so that appropriate changes in
location/number could be made as per the requirement. Such review
shall be carried out on a regular basis for the district on inter-state
boundary or district providing multiple passages between two districts
of different states.

The district administration shall compile the information from their
district of the permitted and legal mined out minerals and other details
and share such information and intelligence with the officials of the
adjoining district (Inter or/and Intra State) for reconciliation. The
information shall include the area of operation, permissible quantity,
mined out minerals (production) the permitted route etc, and other
observations, especially where the mine lease boundary is congruent
with the district boundary. Such coordination meeting shall be held on
a quarterly basis, alternatively in two district headquarters or any other
site in two districts decided mutually by the District Magistrate.

The mining department shall include submission of an annual
environmental audit report as one of the conditions in the mining lease
agreement. The annual audit for each river bed mining lease shall be
carried out and the audit report shall be uploaded on the website of
district administration. The audit shall be carried out by an independent
team of 3 members nominated by District
Collector/Magistrate/Commissioner comprising of Ex-Serviceman, Ex-
Government officials of repute, Professor or Person having experience
of mining/environment. The guidelines and method of the audit shall
reflect adequately the monitor-able parameters and output and reflect
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the compliance status with respect to the conditions imposed by the
regulatory authorities including conditions of Environmental clearance.

16. The in-situ and ex-situ environmental mitigative measures stipulated as

EMP, CER, CSR and other environmental and safety conditions in mines
including the welfare of labours shall properly reflect in the audit report.
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Suggestive additional requirements are

The requirement at the Mine Lease Site:

Small Size Plot (Up to 5 hectares): Android Based Smart Phone.

Large Size Plots (More than 5 hectares): CCTV camera, Personal
Computer (PC), Internet Connection, Power Back up.

Access control of mine lease site.

d. Arrangement for weight or approximation of the weight of mined out

mineral on the basis of the volume of the trailer of vehicle used.

Scanning of Transport Permit or Receipt and Uploading on
Server:

Website: Scanning of receipt on mining site can be done through
barcode scanner and computer using the software;

Android Application: Scanning on mining site can be done using
Android Application using a smartphone. It will require internet
availability on SIM card;

SMS: Transport Permit or Receipt shall be uploaded on the server even
by sending SMS through mobile. Once Transport Permit or Receipt get
uploaded, a unique invoice code gets generated with its validity period.

Proposed working of the system:

The State Mining Department should print the Transport Permit or

Receipt with security features and issue them to the mining leaseholder

through the District Collector. Once these Transport Permits or Receipts
are issued, they would be uploaded on the server against that mine lease

area. Each receipt should be preferable with pre-fixed quantity, so the
total quantity gets determined for the receipts issued. When the
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Transport Permit or Receipt barcode gets scanned and invoice is
generated, that particular barcode gets used and its validity time is
recorded on the server. So all the details of transporting of mined out
material can be captured on the server and the Transport Permit or
Receipt cannot be reused.

iv. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying
mined mineral should be in a position to check the validity of Transport
Permit or Receipt by scanning them using the website, Android Application
and SMS,

V. Breakdown of Vehicle:

In case the vehicle break-down, the validity of Transport Permit or
Receipt shall be extended by sending SMS by the driver in specific format
to report the breakdown of the vehicle. The server will register this
information and register the breakdown. The State can also establish a call
center, which can register breakdowns of such vehicles and extend the
validity period. The subsequent restart of the vehicle also should be
similarly reported to the server or call center.

vi. Tracking of Vehicles:

The route of the vehicle from source to destination can be tracked
through the system using checkpoints, RFID Tags, and GPS tracking.
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vii. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop a periodic report
on different parameters like daily lifting report, vehicle log or history, lifting
against allocation, and total lifting. The system can be used to generate
auto mails or SMS. This will enable the District Collector or District
Magistrate to get all the relevant details and shall enable the authority to
block the scanning facility of any site found to be indulged in irregularity.
Whenever any authority intercepts any vehicle transporting illegal sand, it
shall get registered on the server and shall be mandatory for the officer to
fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance
conditions and enforcement of Environment Management Plan will be
ensured by the regulatory authority and the State Pollution Control Board
or Committee. The monitoring arrangements envisaged above shall be put
in place. The monitoring of enforcement of environmental clearance
conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by
the Ministry for the purpose.

Some of the State has followed the SSMMG-2016 and has also
improvised or customized on the provisions given therein, and are
successfully in operation. Salient provision adopted at different stages of
sand mining in the state of Tamil Nadu is given as Annexure VIII.
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9.6 Actions against illegal excavation and transport

Solapur district administration in Maharashtra had adopted a multi-pronged
strategy to penalize the persons involved in illegal excavation and transport
which resulted in a significant increase in revenue earned by the state.
Following rules and procedures as mentioned in these guidelines will add to
the costs of PP. Those involved in illegal activities are not required to bear
these costs and this will make their supply in the market cheaper (though
illegal). This will put the players running their business by following rules and
procedures laid down by the government to disadvantage as far as the
selling price is considered. Therefore, it is necessary to come down heavily
on those involved in illegal excavation/transport, so that there is no incentive
for players to abide by the rules.

The following action may be taken to achieve this deterrence
against illegal business:

1. The action should be taken wunder all legal options available
simultaneously. Thus, after identifying the case of illegal excavation,
storage and/or transport of minor minerals (including sand), fine should
be levied as per the land revenue laws/code(s) of the state. In addition,
FIR should be lodged in the police station under relevant sections of law
including sec 379 IPC. In addition, action under the Motor Vehicle Act,
1989 and relevant rules should initiate to cancel/suspend the driving
license of the driver and permit of the vehicle. Further, action should be
initiated under provisions in the Income Tax Act, 1961 for unaccounted
income and under the Central Goods and Services Act, 2017 for non-
payment of GST. (Earlier this was done under the state act pertaining to
Value Added Tax/Sales Tax). Habitual offenders should also be taken up
under local state laws for externment and/or preventive action. It is
clarified that as per law, it is possible to take all actions under various laws
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simultaneously for one offence. What is prohibited in law is an action
under the same law for the same act more than once.

. The action should be taken against all persons responsible. Often, there is
a tendency to penalize only the drivers of the vehicles. The mafia of illegal
mining and transport is much bigger and drivers are only one part of the
system. It is necessary to identify all those involved in the offence. It is
usually not possible to reach the place of excavation without creating a
motorable pathway up to the same through land which may be private
land. Such role of such landowners needs to be looked into for each
offence and proceeded against simultaneously. Further, the role of vehicle
owners needs to be probed. Role of the person who allowed his land to
be used for illegal excavation and storage should also be examined. Lastly,
the person who purchases such sand should also be probed. The legal
proceedings stated above needs to be initiated against all of these
together. An attempt should be made to fix the financial responsibility in
joint and several ways so that recovery is easier.

. There may be discretion available in law about the extent of the penalty
to be levied. If such discretion is very wide, then it is advisable that
guidelines may be laid down to reduce such discretion in law for levying
penalties. For example, in Maharashtra, Land Revenue Code, fine of any
amount of penalty up to thrice the value of the sand can be levied. Solapur
district administration had instructed Tahsildars and SDMs not to use
discretion and levy the fine of three times the value. Availability of
discretion makes junior level functionaries susceptible to pressures and it
may also lead to corrupt practices.

. It is emphasized that actions, as stated above, are most important to
ensure that the IT-based system works. If these exemplary actions are not
taken against everyone, it shall create a strong disincentive to those
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involved in legal excavation and transportation. For IT-based (or any
other) legal system to work, it is necessary to ensure that illegal system

stops working altogether.
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Details of Sand/M-Sand Sources

a) Rivers:

Annexure-|

River
Plant

Mame/M-Sand

Total Stretch of River (in KM)

Type of River (Perennial or
Non-Perennial )

b) De-Siltation Location: (Lakes/Ponds/Dams etc.)

MName of | Maintain/Controlled | Location | District | Tehsil | Village | Size(Ha)
Reservoir/Dams | by State Gowt/PSU
etc.

c) Patta Lands/Khatedari Land:

Owner Sy. No | Area (Ha) | District Tehsil Village | Agricultural
Land
(Yes/No)

d) M-Sand Plants:

Plant Owner | District | Tehsil | Village Geo- Quantity

MName location | Tonnes/Annum

Note: For inclusion of M-Sand Plant/Patta Land in DSR the plant/landowners
need to submit the request to the Mining Department with complete details.
Inclusion in DSR does not give them the right to operate the M-Sand
Plant/Sand Mining lease.
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Annexure-Il

List of Potential Mining Leases (existing & proposed)

Rivers
River Lease | Area | Distance (in | Distance | Mining | Total Mineral to be | Existing /
Details | Details | {in kM) from | from leases | excavation | mined Proposed
Ha) | PA/BRMWC/ | Forest within | in  Tonnes
Area (in | 500 SAnnum (Sand/  Bayri/
ki) meters | considering | REM etc.)
(if yes | digging
cluster | depth max
area) as 3 meters
Patta Lands/Khatedari Land: (existing & proposed)
Owner Sy. Area District | Tehsil | Village | Total Total Existing
Mo Reserve | Mineral /Proposed
(MT) to be
mined
(MT)
De-Siltation Location: (Lakes/Ponds/Dams etc.) (Existing &
proposed)
Name of | Maintain Locatio | Distric | Tehsi | Villag | Size | Quantit | Existing
Reservoi | /Controlle | n t I e (Ha |y MT /| /Propose
r/Dams |d by State ) Year d
Govt./PSU
etc.

M-Sand Plants :( existing & proposed)

Plant | Owne | Distric | Tehsi | Villag | Geo- Quantity Existing/Propose
Mam |r t ] e locatio | Tonnes/Annu d
e n m
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Annexure-lll
Cluster & Contiguous Cluster details
Clusters:
River Cluster | Lease No | Location | Village | Area (in | Total Total
MName Mo. (Riverbed Ha) Excavation | Mineral
/ (Ton) Excavation
Patta (Ton)
Land)
Contiguous Clusters:
River | Contiguous | Cluster | Number | Location | Distance | Village | Area | Total
MName | Cluster No. | No of (Riverbed | between of Mineral
leases /! clusters Cluster | Excavation
in the | Patta (Ha) | (Ton)
cluster | Land)
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Annexure-lV

Transportation Routes for individual leases and leases in Cluster

Lea | Transporta | Numb | Numb | Leng | Type | Recommend | The road | Route
se |[tion Route |er of |er of |th of | of ation for road | will  be | Map
No | No tipper | tipper | Rout | Road | (Black Construc | &
s /day | s /day | e in | (Black | Topped/ ted by | Locati
of of all| KM | Toppe | unpaved) Govt/ on
lease | the d/ Lease
lease unpav Owner
on ed)
route
Clust | Transporta | Num | Num | Leng | Type Recommend | The road | Route
er tion Route | ber of | ber of | th of | of ation for | will  be | Map
No | No tipper | tipper | Rout | Road | road(Black Construc | &
s /day | s /day | e in | (Black | Topped/ ted by | Locati
of of all| KM | Toppe | unpaved) Govt/Lea | on
cluste | the d/ se
r cluste unpav Owner
rs on ed)
route
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Annexure-V

Final List of Potential Mining Leases (existing & proposed)

Rivers
River | Lease | Area | Distance {in | Distance | Mining | Total Mineral to be | Existing
Details | Details | (in KM)  from | from leases | excavation | mined /Proposed
Ha) | PA/BR/WC/ | Farest within | in (MT/Yr)
Area (in | 500 (Mine (Sand/Bajri/RBM
k) meters | depth max | etc.)
{if wes |as3m)
cluster
area)
Patta Lands/Khatedari Land: (existing & proposed)
Owner Sy. Area District | Tehsil | Village | Total Total Existing
No Reserve | Mineral /Proposed
(MT) to be
mined
(MT)
De-Siltation Location: (Lakes/Ponds/Dams etc.) (Existing &
proposed)
Name of | Maintain/ | Location | Distt. | Tehsil | Village | Size{(Ha) | Quantity | Existing/
Reservoir/ | Controlled MT/Year | Proposed
Dams by State
Gowt./PSU
etc.
M-Sand Plants :( existing & proposed)
Plant | Owner | District | Tehsil | Village | Geo- Quantity Existing/Proposed
Name location | MT/Annum
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Annexure-VI
Final List of Cluster & Contiguous Cluster
Clusters:
River Cluster | Lease No | Location | Village | Area (in | Total Total
MName No. (Riverbed Ha) Excavation | Mineral
! (Ton) Excavation
Patta (Ton)
Land)
Contiguous Clusters:
River | Conti | Cluste | Numb | Location | Distance | Villa | Area of | Total
Name | guous | r No er of | (Riverbed | between | ge Cluster (in | Mineral
Cluste leases | /Patta clusters Ha) Excavati
r No. in the | Land) on
cluster (Tan)
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Annexure-Vil

Final Transportation Routes for individual leases and leases in Cluster

Lease | Transp | Number | Number | Length | Type of | Recomm | The road | Route
No ortatio | of of tippers | of Road endation | will be | Map &
n Route | tippers | /day of all | Route | (Black for Construct | Locati
No /day of | the lease | in KM | Topped/ | road(Blac | ed by | on
lease on route unpaved) | k Govt/Lea
Topped/ | se Owner
unpaved)
Cluste | Transp | Numbe | Number | Lengt | Type of | Recomm | The road | Route
r No ortatio | r of | of h of | Road endation | will be | Map
n tippers | tippers Route | (Black for Construc | &
Route | /day of | /day of|inKM | Topped/ | road(Bla |ted by | Locati
Mo cluster |all the unpaved | ck Govt/Le | on
clusters ) Topped/ | ase
on route unpaved | Owner
)
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Annexure VIl
Salient provision for sand mining in the state of Tamil Nadu
STEPS TO BE FOLLOWED BEFORE EXECUTION:

e The state as a policy should endeavor to have single authority/agency
responsible for all river sand mining in the state with an objective to ease
the gap in demand and supply and accordingly, take necessary
measures including planning, monitoring of mined material and its
transport, and to curb illegal mining and sale of materials.

» The prospective site for sand quarry may be identified based on the
availability of adequate sand deposits along the river beds, which
hinders the free flow of water and results in flooding during monsoon
seasons. Emphasis may be given to such quarry sites which is more
viable for replenishment.

¢ A detailed study may be conducted by engaging expert from reputed
Institutions to identify prospective sand reaches, assessment of the
impact of sand quarrying on the Ground Water Table and water
availability, conduct bore log details and study the social and
environmental aspects. The generic requirement for replenishment
study is to be followed.

e Once the site is identified for prospective sand quarry site based on the
detailed replenishment study, the concerned department shall submit
the proposal with the geo-tagged boundary of the proposed mining
Precise Area Proposal to the District Collector for approval.

* A joint inspection may be carried out by the RDO/Sub-Collector,
Assistant/Deputy Director,
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Executive Engineer, TWAD Board and the PWD officials to consider the
various factors before giving consent to the proposal.

The RDO concerned along with Revenue officials may verify the revenue
records of the proposed sand quarrying area and give the NOC.

The AD/DD Mines may verify the presence of permanent structures such
as tower line, bridge, monuments if any, in the vicinity of the proposed
mining site as per Tamil Nadu Minor Mineral Concession Rules, 1959 ( As
per Rule 36 “ there shall be no quarrying of sand in any river bed or
adjoining area or any other area which is located within 500 meter radial
distance from the location of any bridge, water supply system,
infiltration well or pumping installation of any of the local bodies or
Central or State Government Department or the Tamil Nadu Water
Supply and Drainage Board head works or any area identified for
locating water supply schemes by any of the above mentioned
Government Department or other bodies” and “ The distance of 50
meter shall be measured in the case of railway, reservoir or canal
horizontally from the outer toe of the bank or the outer edge of the
cutting, as the case may be ... "). Also, the availability of minerals may
be cross verified with the available DSR.

The TWAD officials may verify the drinking water schemes located
nearby the proposed quarry site and the minimum distance required as
per statutory norms.

Based on the feasibility report of the joint inspection by the Revenue,
Tamil Nadu Water Supply and Drainage Board and Mining
officials/experts, the District Collector may give consent for the Precise
Area proposal.
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After getting Precise Area approval, a detailed Mining Plan and sketch
shall be prepared by the Executive Engineer, PWD using the services of
a NABET accredited consultant who holds the pivotal role in the
preparation of mining plan. Due responsibility will be expected on the
concerned consultant in the mining plan preparation taking care of
adhering to all mining rules, existing as on date. The mining plan shall
contain the details of quantity to be excavated, the period of mining,
method of excavation, deployment of required machinery, Environment
Management Plan (EMP), proposed number of laborers to be deployed
and Conceptual Mining Plan, as per Rule 41 of TNMMC Rules 1959. It is
also the duty of the consultant to give the safe distance of 50 m or twice
the bank height from the toe of the riverbank, whichever is higher and
fixing the Geo coordinates for boundaries using DGPS instruments.

The concerned Executive Engineer, PWD shall submit the Mining Plan
prepared by the NABET accredited consultant to the concerned
Assistant/Deputy Director, Department of Geology and Mines for
approval, as per Rule 42 of TNMMC 1959. After scrutiny, the
Assistant/Deputy Director, Department of Geology will present the
Mining plan before the State Level Environment Impact Assessment
Authority (SEIAA) for granting Environmental Clearance.

The Executive Engineer, PWD shall prepare Form | and Pre-feasibility
report with the help of the consultant and submit to SEIAA for an area
less than 50 Ha. or to the Ministry of Environment and Forest and
Climate Change (MoEF&CC) for the area more than 50 Ha.

The State Expert Appraisal Committee (SEAC) under SEIAA, consisting of
experts from renowned fields such as Mines, Environment, Sociology etc.
shall conduct a site inspection of the proposed sand quarry site and after
intense scrutiny, may recommend the proposal to SEIAA for approval.
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SEIAA shall grant Environmental Clearance for the sand quarry proposal
after analyzing all the statutory provisions and based on the
recommendation of the SEAC.

The Environmental Clearance shall be informed to the public with basic
details through advertisement in at least two widely circulated local
newspapers with at least one in the vernacular language of the locality,
within 7 days of the receipt of the clearance.

On receipt of the Environmental Clearance, the Executive Engineer, PWD
shall apply for Consent to Establish (CTE), from the Tamil Nadu Pollution
Control Board as per the Air and Water Act, to enter upon the sand
quarry site and commence the preliminary works such as construction
of temporary sheds, bio-toilets, formation of biodegradable road using
sugar cane leaves etc,, drilling of bore wells etc. as per the statutory
requirements. After all the preliminary works are completed, the
Executive Engineer, PWD shall apply for the Consent to Operate (CTO)
from the Tamil Nadu Pollution Control Board. Earmarking boundary of
the identified land site through the concrete posts along with red flags
need to be established.

On receipt of the CTO, the Executive Engineer, PWD shall request the
consent of the District Collector to commence the quarries. The District
Collector shall request the Taluk Level Task Force comprising of
Tahsildar, Inspector of Police, Officials from the Departments of Geology
and Mining, Transport and Forest, Assistant Engineer, PWD and the
Village Administrative Officer concerned, to verify the compliance of all
preconditions mentioned in the Environmental Clearance and grant
necessary permission to start the functioning of new sand quarries.
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STEPS TO BE FOLLOWED DURING EXECUTION:

Before the commencement of mining operations, the depth of sand
quarrying needs to be measured accurately using Advanced technology
and new gadgets like Total Stations, Global Positioning System (GPS)
instruments etc. The Total Station and GPS instruments also need to be
calibrated before measurement. Both the traditional and modern
techniques may be infused in the right blend to get an accurate measure
of the depth. A clear contour map (0.25m interval) of the levels within
2Km (one Km U/s and one Km D/s) needs to be prepared and submitted
to both the Project Director, Sand Quarrying Operations and all the
Monitoring Committee members. The depth of sand quarrying shall be
restricted to 1 m from the theoretical/design bed level.

The mining area must be demarcated at a minimum distance of at least
50 m away from the river embankment on either side. The boundaries
of the quarries may be fixed with reference to the existing survey marks
from the survey fields adjacent to the river. Sand quarrying lease area
shall be demarcated on the ground with pucca stone or concrete pillars
to show the present natural bed level and the depth of mining allowed.

Modern techniques such as drone survey may be adopted to assess the
depth and quantity of the mined area. Boundary pillars shall be erected
at an interval of 50 m each on all four sides of the sand quarry site with
red flags on every pillar and also in site pillars. The levels of shoal height,
river bed height and depth to be excavated up to one meter downwards
shall be marked in the pillars to avoid any deviation from the approved
depth of excavation.

It shall be ensured that no sand quarrying of any type is undertaken with
50m of the distance mentioned in the proposal (whichever is higher)
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from both the banks of the river to control and avoid erosion of river
banks.

Temporary access roads or Katcha roads shall be formed between the
banks of the river and the mining area with locally available bio-
degradable materials such as sugarcane waste (bagasse), hay, etc.

Proper entry and exit point for the movement of loading vehicles in and
out of the sand quarry site shall be carefully located taking into
consideration the habitations/settlements in the area.

To monitor the groundwater level during sand quarrying operations, a
network of existing wells may be established around the sand quarrying
area and new piezometers must be installed at all sand quarry sites.
Monitoring of Ground Water Quality in the vicinity (one Km radius from
the sand quarrying site) shall be carried out once in two months.

Periodic Monitoring (at least four times in a year — pre-monsoon,
Monsoon, Post monsoon and winter) once in each season shall be
carried out by PWD and the data thus collected may be sent regularly
to SEIAA/TNPCB. If at any stage, it is observed that the groundwater
table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out, which includes immediate stopping of
mining.

Similar to the Baseline studies for data on water, soil and air etc., that is
being done before the sand quarrying operations, the air and water
quality may be checked periodically by Tamil Nadu Pollution Control
Board to ensure that no pollution is caused due to Sand Quarrying
Operations. 10. Safety gadgets such as earplugs, goggles, respiratory
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devices, luminescent vests etc. may be provided to the workers at the
sand quarry site.

First aid kit with all essentials shall be kept ready at all quarry/depot site,
in case of any emergency.

To prevent air pollution due to the dust during sand quarrying
operations and safeguard the persons in the sand quarry and depot site,
constant water sprinkling on the pathways and dust prone areas may be
done. The sand loaded vehicles are to be covered with a tarpaulin before
moving out of the quarries/depots.

Suitable depots shall be located in the vicinity of the sand quarry site to
facilitate the sale of sand. While selecting the site for depots, it must be
ensured that the site is within 25 km from the sand quarry site and has
an area of around 10-15 Acres with parking facilities and proper entry
and exit for smooth movement of the vehicles. The depot site shall
preferably be a Government poramboke land, foreshore area of tank
bund etc, near an NH/SH/MDR/ODR. In the absence of any
Government land in the vicinity, private Patta land may be leased out
and rent fixed as per the approved Government rates applicable therein.

Permission must be obtained from the Electricity Board for power supply
to operate the CCTV cameras at sand quarry site and depots.

Minimum of two CCTV cameras, one each at the entry and exit point
and one PTZ camera may be installed at all quarries/depots to monitor
illegality if any taking place in the sand quarry/depot.

To ensure uninterrupted seamless live streaming of videos from the
surveillance cameras, a high-speed Internet Lease Line connection may
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be made available at all quarries/depots. Arrangements may also be
made for online monitoring of the sand quarrying, Centre for Assessing
Real-Time Sand Mining (CARS) that could be located at the office of the
Project Director in Chennai.

The live streaming of the videos shall be monitored at a Centralised
control room and the data shall be stored in the Server for future
references. A robust Customer Care may also be functional 24 x 7 at the
Control Room, to redress the grievance of the public.

Drop gates shall be installed at the entry and exit points of all
quarries/depots.

Display boards shall be erected in local vernacular language at sand
quarry/depot site, in the nearest village by which sand transportation
will be carried and at the entrance of the village road from the main
road.

The concerned authority of PWD shall call for e-tender to select the
contractors for loading/raising of sand at the quarry site, transporting
contractors to transport sand from the quarry site to depots and
loading/maintenance contractors at depots.

Sand shall be loaded in the quarries in the PWD tendered GPS fitted
vehicles and online transmit permit shall be issued by the competent
authorities in PWD to the transporting vehicles to transport sand from
the quarry to depots.

On the arrival of the sand shunting vehicles from quarry to the depot,
an online authentication shall be done to confirm the arrival of the
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appropriate quantity of sand mentioned in the transport permit into the
depot.

The loading of sand from the depots shall be carried out by booking
through the online portal "www.tnsand.in" as done presently. Online
transit passes will also be issued to the loaded vehicles which could be
verified by using an Android app "TNsand Investigator".

During operation of the quarries, the PWD officers shall ensure that at
no point in time, the depth of quarry exceeds 1 m depth from the river
bed level and quarrying is done in a uniform manner over the entire
mining area to avoid overexploitation and formation of pits at fixed
places.

Proper registers may be maintained at the entry and exit points of the
sand quarry/depot sites and a Loading Register may be made available
during inspection. An Inspection Register and a Complaint Register may
be made available at the sand quarry/depot site.

The functioning time of quarries/depots shall be from 7.00 AM to 6.00
PM. No sand transporting vehicles to be parked inside the quarry/depot
site during night time.

A copy of the approved mining plan may be kept at the quarry site for
ready reference.

Photographs and sketch showing the pit dimensions, depth etc. may be
recorded every week and maintained in the sand quarry. The Executive
Engineer, PWD may inspect each sand quarry on a weekly basis and
ensure that mining activities are taking place within the approved
boundaries/depth.
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The sand quarrying activity shall be stopped if the entire quantity is
quarried even before the expiry of the sand quarry lease period and the
same shall be mentioned by the PWD authorities.

The Taluk Level Taskforce shall inspect the quarries every fortnight, as
per G.O. (Ms) No. 135 of Industries Department, dated 13.11.2009 and
record the status of the compliance in the registers maintained at the
sand quarry site.

The Taluk Level Task Force has to submit its inspection report to the
District Level Task Force chaired by the District Collector. The District
Level Task Force has to be convened every month to discuss cases of
illegal quarrying. An Environmentalist from reputed State / Central
Institution and a legal expert on environmental matters may be part of
the District Level Task Force. The District Level Task Force shall also
dispose of the petitions on illegal sand quarrying after due enquiry and
scrutiny, and pass orders within a period of two months from the date
of receipt of the complaint. If any person is aggrieved with the orders
passed by the District Level Task Force, an appeal may be preferred
before the Appellate Forum.

The District Collector shall take necessary steps to strengthen the
existing District and Taluk Level Committees and act on the complaints
received, if any, on illegal sand quarrying and take strict remedial
measures to rectify the same in a time-bound manner. The District Level
Task Force may send its monthly report to the Appellate Forum formed
as per G.O. (Ms) No. 27 of Industries Dept. dated 17.02.2015.

The Appellate Forum shall hear the appeals filed against the orders
passed by the District Level Task Force. The Appellate Forum comprises
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of the Secretaries to Government from Industries Department, Public
Works Department, Revenue Department, Environment and Forests
Department, Commissioner of Geology and Mining and an Expert from
a reputed Government Institution.

The Appellate Forum may convene once in 2 months to deliberate on
the reports from the District Level Task Force and shall dispose of the
appeals made by the petitioners aggrieved with the orders passed by
the District Level Task Force.

Periodical Capacity building and sensitization of PWD officials on the
environmental and legal aspects of sand quarrying may be made
mandatory. Continuous training and awareness programs shall be
scheduled and conducted by IIT/Anna University for the PWD staff to
keep themselves aware of the best practices in this field. It may be
ensured that the enforcement officials from the Departments of
Revenue, Police, Geology and Mining and Transport in the districts
where quarries are situated are given adequate training and capacity
building on their duties and responsibilities with respect to inspection
of sand quarries and sand transporting vehicles at specified time
intervals.

No blasting shall be carried out any point in time.

It is the obligation of the Public Works Department to run the quarry in
an environmentally friendly and ecologically sustainable manner.

The Hon'ble High Court-appointed Monitoring Committee shall inspect

the sand quarries periodically and submit a report to the Hon'ble High
Court.
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The PWD should explore/take necessary steps to introduce Mining
Surveillance System (MSS) in line with MSS evolved by the Indian Bureau
of Mines and Bhaskaracharya Institute for Space Applications and Geo-
informatics (BISAG).

STEPS TO BE FOLLOWED AFTER EXECUTION:

A Judicious mine closure plan may be formulated once the quarry is
closed after exhaustion of the quantity of sand.

Reclamation works may be factored into the contract agreement and
strict monitoring by the PWD officials may be initiated to scrupulously
follow up the mine closure plan.

It may be ensured that the total quantity of sand permitted in the EC
shall not be exceeded in any case.

After the exhaustion of the quantity of sand, the sheds constructed at
the quarry site may be removed. All the roads and pathways may be

levelled so that there is no obstruction for the normal flow in the river.

All the records/registers may be carefully maintained by the PWD for
future reference.
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Annexure-8

5 [ DETAIL OF OFFENCE

2. FOREST OFFENCE REPORTS

;A NOTICES ISSUED BY PROSECUTOR CUM BLOCK |
FOREST OFFICER |

B REPORT SENT TO DFO, KARNAL

N WRITTEN COMPLAINT GIVEN TO POLICE
STATION, INDRI

6. PROPQSP&L APPLIED BY CHAUDHARY TRANSPORT

COMPANY FOR USE OF FOREST LAND ON PARIVESH

PORTAL ON DATE 09.06.2025
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Office of the Range Forest Officer, Indri
Forest Division, Karnal
Haryana Forest Department

From: Range Forest Officer, Indri
Letter No.:
Date: 05.06.2025

To

The Divisional Forest Officer
Forest Division Karnal
Haryana

Subject: Violation of Indian Forest Act and Forest (Conservation] Act - Unauthorized Use
of Forest Land for Mining Approach Access - Farest Offense Reports No. 33/316 to 36/316 and
39/312to 61/312

This is to bring to your notice that multiple instances of unauthorized use of forest land for
approach access to mining sites have been observed within the jurisdiction of Indri Range.
Forest Offense Reports (FOR) have been registered by the concerned Beat Incharge for these
violations, which fall under the provisions of the Indian Forest Act, 1927 and the Forest
(Conservation] Act, 1980.

The details of the offenses are as follows:

Sr. No. Forest Offense | Date Site Location | Road / Area (sq.m.) /
Report No. Stretch Offender
1 33/316 23.05.2025 Naval Km 20to 30 | 451.88 /
Chowgamma Choudhary
Road Transport
Company
2 34/316 23.05.2025 Dhanora — 1024.00 /
Escape Choudhary
Transport
Company
3 35/316 24.05.2025 Indri - Km11lto12 99.00 /
Lavkari Road Choudhary
Transport
Company
&4 36/316 24052025 Gadpur Tapu KmOto2 88.00 /
Road Choudhary
Transport
Company
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5 59/312 24.05.2025 Gyana Chowli 62.00 f
to Japti Choudhary
Chhapra Transport
Company
7] 60/312 24.05.2025 Gyana Chowki 197.10 /
to Japti Darsh
Chhapra Minerals Pvt.
Lid.
7 61,/312 24.05.2025 Jamuna 280.00
Bandh Darsh
Minerals Pvt.
Ltd,

This report is submitted to you for information and necessary action.

Enclosures:  Copies of Forest Offense Reports No. 33/316, 34/316, 35/316, 36/316, 59/312,

60/312, and 61/312,

Range Forest Officer; Indri
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. PARIVESH
hgl. Ministry of Environment, Forest and Climate Change An nexu re-g

= Government of India

View Proposal Revision Summary

Form-A (Part-1): Diversion of Forest Land

©

Project Name: Chaudhary Transport Company Single Window Number: SW /26026472025
Propasal Number: FP{HR/OTHERS/5407569/2025
State: HARYANA Current Stotus:

Perding at DFO for Scrutiny and Recomme ndation

Submission Date: 24/08f2025 Area{inha): 0.0425

Common Application Form
Project Details

l. Details of Project

1.I. Name of the Project Chaudhary Transport Company
1.2. Project Proposal For New
1.3. Project ID {(Single Window Number) SW/250254/2025

Access Permission For M{s Chaudhary Transport Company,
Situated on Newal -Garhi Birbal Road, at RD:-27.580 (RHS), Village :-
Garhi Birbal, on Newal - Garhi Birbal Road, at RD:-21.207 (RHS),
Village :- Kalsoura, on Naggal - Randoli Approach Road, at
RD:-3.592 (RHS), Village :- Naggal, Village - Garhpur Tapu, Village :-
Kalsoura, on Indri-Garhi Birbal Road, at RD:-10.677 (RHS),Village :-
Labkari, on Garhpur Tapu Approach Road, at RD:-0.380
(RHS),Village - Labkari, on Newal - Garhi Birbal Road, at RD:-24.470
(RHS)+(LHS), Village - Labkari, Distt.- Karnal and Forest Division-
Karnal (Haryana).

1.4. Description of Project

2. Details of the Company/Organization/User Agency making application

2.1. Legal Status of the Company/Organization{User Agency Trust/NGO/Partnership

2.2. Name of the Company/ Organization/User agency CHAUDHARY TRANSPORT CO

Registered address

2.3. Address 112,Ground Floor,Santpura Model Town,Yamuna Nagar ,Haryana
2.4, State HARYANA

2.5. District YAMUNANAGAR

2.6. Pin Code 135001

2.7. E-mail address chaudharytransport.ec@gmail.com

2.8. Landline Number N/A

2.9. Mobile number XXXXxx0538

3. Details of the person making application

3.1. Name Mr. Arvind Kumar

3.2. Designation Authorised Signatory

Correspondence address

3.3. Address 112,Ground Floor,Santpura Model Town,Yamuna Nagar Haryana
3.4. State HARYANA

3.5. District YAMUNANAGAR

3.6. Pin Code 135001

3.7. E-mail address chaudharytransport.ec@gmail.com

3.8. Landline Number N/A

3.9. Mobile number X0XX0538 158




3.9. Mcbhile number

7180000538

Project Location

4. Location of the Project or Activity

4.]1. Upload KML

kmilcombinedremoved.kmil

4.2. Whether the project/activity falling in the state/UT sharing

international borders NO
5. Shape of the Project Linear

Locaticn Details
Toposheet No StatefUT District Sub District Village Plot/Survey/Khasra No.
H43RI HARYANA Karnal Indri GARAHPUR TAPU as per Land Record
H43RI HARYANA Karnal Indri GARHI BIRBAL as per Land Record
H43RI HARYANA Karnal Indri KALSAURA as per Land Record
H43RI HARYANA Karnal Indri KHARAK as per Land Record
H43RI HARYANA Karnal Indri LABKARI as per Land Record
H43RI HARYANA Karnal Indri NAGAL as per Land Record
Remarks

Access Permission For M{s Chaudhary Transport Company, Village- Matak Mairi, Tehsil- Indri, Distt. - Karnal (HR).

6. Land Requirement (in Ha) of the project or activity

6.1. Nature of Land involved

6.2. Non-Forest Land [A] 0
6.3. Forest Land [B] 0.0425
6.4. TotalLand [A+B] 0.0425
Project Activity Cost
6. Project/Activity Cost
500

6.1. Total Cost of the Project at current price level (in Lakhs)

Amount in Words : Five Hundred Lakh(s) Only

7. Employment likely to be generated

7.1. During construction phase

Permanent employment

7.1.1. No. of permanent employment (Nos) [A] 20
7.1.2. Period of employment (No. of days) [B] 30
7.1.3. No. of man-days [X]=[A]*[B] 600
Temporary employment
7.1.4. Temporary { Contractual employment (No. of Man days) =
[Y]
7.1.5. Total [X] +[Y] 650
7.2. During operational phase
Perrmanent employment
7.2.1. No. of permanent employment (No.s) [A] 20
7.2.2. Period of employment (No. of days) [B] 30
7.2.3. No. of man-days [X]=[A]*[B] 600
Temporary employment
7.2.4. Temporary { Contractual employment (No. of Man days) 50
]
7.2.5. Total [X] +[Y] 650
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Others
8. Whether Rehabilitation and Resettlement (R&R) involved? NO
9. Whether project area involves shifting of
watercoursefroad/rail/Transmission line/water pipeline, etc. NO

required?

10. Whether any alternative site(s) examined or part thereof for

the non-site-specific component? Not applicable as the project or activity is site specific

1. Whether there is any Government Order or Policy/ Court order

NO
relevant or restricting to the site?
12. Whether there is any litigation pending against the project B
and/or land in which the project is proposed to be set up?
13. Whether the proposal invelves violation of VES
Act/Rule/Regulation/Nctification of Central{State Government?
Act Type of violation  Year Direction Issued By Direction Details Direction Copy Summary Report
Indian Forest Act 1927 NA 2025 N/A Access Permission NfA

Form-A {Part-1): Diversion of Forest Land
Project Details

1. Forest Clearance

1.1. State HARYANA

1. Upload a copy of note containing justification for

2 locating the Project in forest land check list -10 (justification) pdf
1.3. Project Category Others {please specify)

1.4. Exempted Category Road Linking Railside/Road Side Amenities (Up to 0.1

Hectare)
1.5. Is Related to Encrochment? No
1.6. Whether any proposal seeking prior approval of
Central Government under the Van (Sanrakshan Evam No
samvardhan) Adhiniyam, 1980 for diversion of forest land
required for this project has been submitted in the past?
Proposed Land
2. Underground Component NO

3. Details of Forestland proposed to be diverted (Village [ Division [ District Wise Breakup)

3.1. Total area of forestland proposed for diversion (ha.)  0.0425

3.2. Total area of non- forestland required for this project

(ha.)

3.3. Legal Status of forest land proposed for diversion

Area (ha) Legal Status of Forest Land

0.0425 Protected Forest

3.3.1. Total Area (ha) 0.0425

3.4. Total period for which the forestland is proposed to 30 160
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be diverted (No. of years)
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KML Details

Division
No. of Patches

KML

Karnal Division
11

129548408 _FC_KML_1750400591067_kmlicocmbinedremov

ed.kml

Location Details

Toposheet No.  District Village Range Forest land proposed for diversion Non Forest Land
Area (ha) Area (ha)
H43R] Karnal ~ GARAHPUR TAPU  Karnal 0.0071 0000
| H43R1 Karnal  KHARAK Karnal  0.0071 0000
H43R] Karnal  LABKARI Karnal  0.0071 0000
H43R] Karnal  NAGAL Karnal  0.0070 0000
H43R] Karnal ~ GARHI BIRBAL Karnal  0.0071 0000
H43R] Karnal  KALSAURA Karnal  0.0071 0000

Patch Details

Patch/ Segment ID

Forest Area (ha)

Nonh-Forest Area (ha)

Remarks if any

1 0.0039 0
2 0.0039 0
3 0.0039 0
<t 0.0039 0
5 0.0039 0
6 0.0039 0
7 0.0039 0
8 0.0039 0
9 0.0039 0
10 0.0037 0
1 0.0037 0

Remarks Details

Access Permission For Mfs Chaudhary Transport Company, Village- Matak Maijri, Tehsil- Indri, Distt. - Karnal (HR).

Total Patch-wise Forest Land in the division (ha)

3.5. Total Forest Land Area (ha) 0.0425
3.6. Total Non Forest Land Area (ha) 0.0000
Total KML-wise Forest Land in the division (ha.)

3.7. Total Forest Land Area (ha) 0.0425
3.8. Total Non Forest Land Area (ha) 0

3.9. Total Area (ha) 0.0425

4. Component Wise Break Up (Including underground works such as tunnel and similar purpose)-if applicable

F P Y L T o 1
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Component

rorest Land Froposed Tor Diversion (hd)

Non-Torest Ldnd {hd)

721
Approcach Access 0.0425 0
5. Total Forest Land(ha) 0.0425
6. Total Non Forest Land (ha) 0.0000
7. Upload map of the forest land proposed to be diverted
P p P p combined dgps map.pdf
prepared by using DGPS or Total Station (pdf only)
Afforestation Details
7. Details of land identified for Compensatory Afforestation
7.1. Whether Compensatory Afforestation is applicable or o
not?
7.1.1. Type of Compensatory Afforestation Degraded Forest Land
Others
8. Cost-Benefit analysis
8.1. Whether Cost-Benefit analysis for the Project has N/A
been made?
9. Environmental clearance Details
9.1. Whether the Project requires Clearance under the
Environment (Protection) Act 1986 (Environmental No
clearance)?
10. Wildlife clearance Details
10.1. Whether the Project or a part thereof is located in No
any Protected Area or their Eco sensitive zone?
Category Specific Details
N/A
11. Copy of Additional Information, if any
S.
No. Document Name Remark Document
1 Area Cadlculation Ared Cdlculation dred calculation.pdf
2 Combined Laycut Map-1-9 Combined Laycut Map-1-9 combined layocut map-1-9.pdf
3 FRA FRA fra.pdf
4 FCA FCA fca.pdf
o CHECK LIST CHECK LIST check list.pdf
5 CHECK LIST -26 (H) CHECK LIST -26 (H) check list -26 (h).pdf
7 CHECK LIST -26 (G) CHECK LIST -26 (G) check list -26 (g).pdf
8 CHECK LIST -12A (ACA) CHECK LIST -12A (ACA) check list -12a (aca).pdf
9 CHECK LIST -10 {Justification) CHECK LIST =10 {Justification) check list =10 {justification).pdf
10  CHECK LIST -4 ( Project Detail ) CHECK LIST -4 ( Project Detail ) check list -4 { projectdetail ).pdf
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Topo Sheet Chaudhary Transport

Topo Sheet Chyggdhary Transport

tope sheet chaudhary transport

Co. Co. co..pdf

12 KMLCOMBINEDremoved.kml KMLCOMBINEDremoved.kml kmilcombinedremoved.kml

13 | COMBINED DGPS MAP | COMBINED DGPS MAP | combined dgps map.pdf

14 LOI Nangal Karnal LOI Nangal Karnal lci nangal karnal.pdf

15 LOI Chandraon Karnal LCI Chandracn Karnal loi chandracn karnal. pdf

16 HSPCB NANGAL HSPCB NANGAL hspcb nangal.pdf

17  HSPCB CHANDRAON HSPCB CHANDRAON hspcb chandraon.pdf

“ - hCLARIFICATION LETTER CHANDRAON " CLARIFICATION LETTER | T —
BY DFO CHANDRAON BY DFO

1g  CLARIFICATION LETTER BY DFO CLARIFICATION LETTER BY DFO clarification letter by dfo nangalpdf
NANGAL NANGAL

20 APPROVED MINING PLAN NANGAL  APPROVED MINING PLAN NANGAL  CPProved mining plan

nangal_compressed.pdf

,,  APPROVED MINING PLAN APPROVED MINING PLAN T —
CHNDRAON CHNDRAON

- E::SE:OC RD- 27.580 (RHS)- EE:SE:OC RD- 27.580 (RHS)- rd- 27580 (ths)- letter pdf

55 E::SEEOC RD- 24.470 (RHS)- E:'-&rfSELJOCRD— 24.470 (RHS)- - 24470 (ths)- letter.pd

24  PWD NOC RD- 24.470 (LHS)- LETTER EgSE':OC RD- 24470 (LHS)- rd- 24.470 (Ihs)- letter.pdf

25  PWD NOC RD- 21.207 (RHS)- LETTER EE?SE:OC D207 {EHS)- rd- 21207 (rhs)- letter.pdf

26 PWD NOC RD- 10.677 (RHS)- LETTER E;:SEEOC - TSP CREIR)- rd- 10.677 (rhs)- letter.pdf

27  PWD NOC RD- 3592 (RHS)- LETTER PWD NOC RD- 3.592 (RHS)- LETTER rd- 3.592 (rhs)- letter.pdf

28  PWD NOC RD- 0.380 (RHS)- LETTER PWD NOC RD- 0.380 {(RHS)- LETTER rd- 0.380 (rhs)- letter.pdf

29  PWD NOC RD- 27.580 (RHS) PWD NOC RD- 27.580 (RHS) rd- 27.580 (rhs)- drawing.pdf

30  PWD NOC RD- 24.470 (RHS) PWD NOC RD- 24.470 (RHS) rd- 24.470 (rhs)- drawing.pdf

31 PWD NOC RD- 24.470 (LHS) PWD NOC RD- 24.470 (LHS) rd- 24.470 (Ihs)- drawing.pdf

32  PWD NOC RD- 21.207 (RHS) PWD NOC RD- 21.207 (RHS) rd- 21.207 (rhs)- drawing.pdf

33 | PWD NOC RD- 10.677 {RHS) | PWD NOC RD- 10.677 (RHS) | rd- 10.677 (rhs)- drawng.pdf

-34 “ PWD NOC RD- 3.592 (RHS) | PWD NOC RD- 3.592 (RHS) | rd- 3.592 (rhs)- drawing.pdf

35  PWD NOC RD- 0.380 (RHS) PWD NOC RD- 0.380 (RHS) rd- 0.380 (rhs)- drawing.pdf

Undertaking

| hereby give undertaking that the data and information given in the application and enclesures are true to be best

of my knocwledge and belief and | am aware that if any part of the data and informaticon is found to be false or
misleading at any stage, the project will be rejected and clearance given if any te the project will be reveked at our

risk and cost. In addition to the above, | hearby give undertaking that no activity/construction/expansion has been

taken up

12. Name Mr. Arvind Kumar

13. Designation 'Author‘ised Signatory

14. Company CHAUDHARY TRANSPORT CO

15. Address 112,Ground Floor,Santpura Medel Town,Yamuna Nagar Haryand
16. Date 09/06/2025
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View Proposal Revision Sumimary

Form-A (Part-1): Diversion of Forest Land

©

Project Name: Access Permission For Mfs Chaudhary
Transport Company, Village Labkar,
Tehsil- Indri, Distt.- Karnal (HR)

Stote: HARYANA

Submission Date: o8/06/2024

single Window Number: Sw/188928/2024

Propasal Number: FP{HR{OTHERS/480008/2024

Current Status:
Pending at DFO for Scrutiny and Recomme ndation

Area{inha): 0.0114

Common Application Form

Project Details
l. Details of Project

1.I1. Name of the Project

Access Permission For M{s Chaudhary Transport Company, Village
Labkari, Tehsil- Indri, Distt.- Karnal (HR)

1.2. Project Proposal For

New

1.3. Project ID (Single Window Number)

SW/188928/2024

1.4. Description of Project

Diversion of Forest Land of 0.C114 Ha. for access Permission For M/s
Chaudhary Transport Company, Village Labkari, Tehsil- Indri, Distt.-
Karnal (Haryana).

2. Details of the Company/Organization/User Agency making application

2.1. Legal Status of the Company/Organization/User Agency

Trust/NGC/Partnership

2.2. Name of the Company/ Organization/User agency

CHAUDHARY TRANSPORT CO

Registered address

2.3. Address

112,Ground Floor,Santpura Model Town,Yamuna Nagar Haryana

2.4. State HARYANA
2.5. District KARNAL
2.6. Pin Code 132041

2.7. E-mail address

chaudharytransport.ec@gmail.com

2.8. Mobile number

XNNXXX1DD5

3. Details of the persen making application

3.1. Name

Mandeep singh

3.2. Designation

Authorised Signatory

Correspondence address

3.3. Address 112,Ground Floor,Santpura Model Town,Yamuna Nagar Haryana
3.4. State HARYANA

3.5. District YAMUNANAGAR

3.6. Pin Code 135001

3.7. E-mail address

chaudharytransport.ec@gmail.com

3.8. Mobile number 001555
Project Location

4. Location of the Project or Activity

4.1. Upload KML KMLL.kml

A7 Whethar the nroiect factivity fallina in the etataflIT csharina
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4.2. Whether the project/activity falling in the state/UT sharing

: . NO
International borders

5. Shape of the Project Linear

Location Details

Toposheet No StatefUT  District SubDistrict  Village  Plotf{Survey/Khasra No.

H43RI HARYANA  Karnal Indri LABKARI  34//11,12,13,14, 7, 4{3, 35//11,12,13, 14, 15/1,15/2, 36/ /15/2

Remarks

Access Permission For M{s Chaudhary Transport Company, Village Labkari, Tehsil- Indri, Distt.- Karnal (quyc:nc:}.

6. Land Requirement (in Ha) of the project or activity

6.1. Nature of Land involved

6.2. Non-Forest Land [A] 4.2289
6.3. Forest Land [B] 0.0114
6.4. Total Land [A+B] 4.2403

Project Activity Cost

6. Project/Activity Cost

50

6.1. Total Cost of the Project at current price level {in Lakhs , .
J P ( ) Amount in Words : Fifty Lakh(s) Only

7. Employment likely to be generated

7.1. During construction phase

Permanent employment

7.1.1. No. of permanent employment (No.s) [A] 18
7.1.2. Period of employment (No. of days) [B] 30
7.1.3. No. of man-days [X]=[A]*[B] 540

Temporary employment

7.1.4. Temporary { Contractual employment {No. of Man days)

100
[Y]
7.1.6. Total [X] +[Y] 640
7.2. During operational phase
Permaoanent emplayment
7.2.1. No. of permanent employment {(No.s) [A] 10
7.2.2. Period of employment (No. of days) [B] 30
7.2.3. No. of man-days [X]=[A]*|B] 300
Tempoarary employment
7.2.4. Temporary { Contractual employment (No. of Man days) 100
[Y]
7.2.5. Total [X] +|Y] 400
Others
8. Whether Rehabilitation and Resettlement (R&R) involved? NO
9. Whether project area involves shifting of
watercourse/road/rail{Transmission line/water pipeline, etc. NO

required?

10. Whether any alternative site(s) examined or part thereof for

the non-site-specific component? Not applicable as the project or activity is site specific

1. Whether there is any Government Order or Policy/ Court order

_— : NO
relevant or restricting to the site?
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12. Whether there is any litigation pending against the project
and/or land in which the project is proposed to be set up?

NO

13. Whether the proposal invelves violation of
Act/RulefRegulation{Nactification of Central {State Government?

Project Details

1. Forest Clearance

1.1. State

1. Upload a copy of note containing justification for

NO

Form-A {Part-1): Diversion of Forest Land

2 locating the Project in forest land

1.3. Project Category

1.4. Exempted Category

HARYANA
JUSTIFICATION. pdf

Others {please specify)

Road Linking Railside/Road Side Amenities (Up to 0.1

Hectare)
1.5. Is Related to Encrochment? No
1.6. Whether any proposal seeking prior approval of
Central Government under the Van (Sanrakshan Evam e
samvardhan) Adhiniyam, 1980 for diversion of forest land
required for this project has been submitted in the past?
Proposed Land
2. Underground Component NO

3. Details of Forestland proposed to be diverted (Village [ Division [ District Wise Breakup)

3.1. Total area of forestland proposed for diversion (ha.)  0.0114

3.2. Total area of non- forestland required for this project

42289

(ha.)

3.3. Legal Status of forest land proposed for diversion
Area (ha) Legal Status of Forest Land
0.014 | Protected Forest
3.3.1. Total Area (ha) 0.0114
3.4. Total period for which the forestland is proposed to 99

be diverted (No. of years)

KML Details

Division
No. of Patches
KML

Karnal Division
6

74752143 _FC_KML_1717847478353 _KMLLkmI

Location Details

Toposheet No. District

Village Range

Forest land proposed for diversion Non Forest Land

Area (ha) Area (ha)

H43R]1 Karnal

LABKARI Karnal

0.0114 42289

Patch Details

Patehf Secament ID

Farest Areda (ha)

Nonh-Eorest Ared (het) Remarke if anv
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] 0.0057 21144
2 0.0057 21144
3 0 0
4 0 0
5 0 0
6 0 0

Remarks Details

Access Permission For Mfs Chaudhary Transport Company, Village Labkari, Tehsil- Indri, Distt.- Karnal (Haryana).

Total Patch-wise Forest Land in the division (ha)

3.5. Total Forest Land Area (ha) 0.014

3.6. Total Non Forest Land Area (ha) 42288

Total KML-wise Forest Land in the division (ha.)

3.7. Total Forest Land Area (ha) 0.014
3.8. Total Non Forest Land Area (ha) 4.2289
3.9. Total Area (ha) 4.2403

4. Component Wise Break Up (Including underground works such as tunnel and similar purpose)-if applicable

Component Forest Land Proposed for Diversion (ha) Non-forest Land (ha)
APPROACH ACCESS 0.0114 4.2289

5. Total Forest Land(ha) 0.0114

8. Total Non Forest Land (ha) 4.2289

7. Upload map of the forest land proposed to be diverted

prepared by using DGPS or Total Station (pdf only) AP A

Afforestation Details

7. Details of land identified for Compensatory Afforestation

7.1. Whether Compensatory Afforestation is applicable or

not? Tes
7.1.1. Type of Compensatory Afforestation Degraded Forest Land
Others
8. Cost-Benefit analysis
8.1. Whether Cost-Benefit analysis for the Project has N/A

been made?

9. Environmental clearance Detadils

9.1. Whether the Project requires Clearance under the
Environment (Protection) Act 1986 (Environmental No

oo s A 75
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127

10. Wildlife clearance Details

10.1. Whether the Project or a part thereof is located in
any Protected Area or their Eco sensitive zone?

NG

Category Specific Details

N/A

11. Copy of Additional Information, if any

S. No. Document Name Remark Document
'1 LAND DOCUMENT LAND DOCUMENT Land Document Labkari.pdf
2 SAZRA SAZRA LABKARI SZRA.pdf
3 JUSTIFICATION JUSTIFICATION JUSTIFICATION.pdf
4 CHECKLIST CHECKLIST FORM.pdf
| B TOPO SHEET TOPO SHEET Labkari Tope Sheet_compressed.pdf
6 AUTHORITY LETTER AUTHORITY LETTER AUTHORITY LETTER.pdf
7 LAYOUT PLAN LAYOUT PLAN Labkari Forest Laycut.pdf

Undertaking

| hereby give undertaking that the data and informaticn given in the application and enclesures are true to be best
of my knowledge and belief and | am aware that if any part of the data and infermation is found to be false or
misleading at any stage, the project will be rejected and clearance given if any to the project will be revoked at our
risk and cost. In addition to the above, | hearby give undertaking that no activity/construction/expansion has been

taken up

12. Name Mandeep singh

13. Designation Authorised Signatory

14. Company CHAUDHARY TRANSPORT CO

15. Address 112,Ground Floor,Santpura Model Town,Yamuna Nagar Haryand
16. Date 08/06/2024
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PARIVESH

M
1 s Ministry of Environment, Forest and Climate Change
“..-  Government of india

View Proposal Revision Summary

Form-A (Part-1): Diversion of Forest Land

©

Project Name: M/s Chaudhary Transport Company Single Window Number: SW/205170/2024
Propasal Number: FP{HR{OTHERS/484848/2024
State: HARYANA Current Stotus:

Perding at DFO for Scrutiny and Recomme ndation

Submission Date: 31/o8f2024 Area{in ha): 0.0057

Common Application Form
Project Details

l. Details of Project

1.I. Name of the Project M/s Chaudhary Transport Company
1.2. Project Proposal For New
1.3. Project ID (Single Window Number) SW/205170/2024

Access Permission For M{s Chaudhary Transport Company,

1.4. Descripti f Project
scription of Projec Village- Naggal, Tehsil- Indri, Distt.-Karnal (HR).

2. Details of the Company/Organization/User Agency making application

2.1. Legal Status of the Company/Organization/User Agency Trust/NGO/Partnership

2.2. Name of the Company/ Organization/User agency CHAUDHARY TRANSPORT CO

Registered address

2.3. Address 112,Ground Floor,Santpura Model Town,Yamuna Nagar Haryana
2.4. State HARYANA

2.5. District KARNAL

2.6. Pin Code 135001

2.7. E-mail address chaudharytransport.ec@gmail.com

2.8. Mobile number X000 7943

3. Details of the person making application

3.1. Name Mandeep singh

3.2. Designation Authorised Signatory

Correspondence address

3.3. Address 112,Ground Floor,Santpura Model Town,Yamuna Nagar ,Haryand
3.4. State HARYANA

3.5. District YAMUNANAGAR

3.6. Pin Code 135001

3.7. E-mail address chaudharytransport.ec@gmail.com

3.8. Mobile number 000001555

Project Location

4. Location of the Project or Activity

4.1. Upload KML krlg.kml

4.2. Whether the project/activity falling in the state/UT sharing ki
international borders ico




NS

international borders

729
5. Shape of the Project Linear
Location Details
Toposheet No StatefUT District Sub District Village Plot/Survey/Khasra No.
H43RI HARYANA Karnal Indri NAGAL

Remarks

Access Permission For M{s Chaudhary Transport Company, Village- Naggal, Tehsil- Indri, Distt.-Karnal (HR).

6. Land Requirement (in Ha) of the project or activity

6.1. Nature of Land involved

6.2. Non-Forest Land [A] 5.3796
6.3. Forest Land [B] 0.0057
6.4. Total Land [A+B] 5.3853

Project Activity Cost

6. Project/Activity Cost

400

6.1. Total Cost of the Project at current price level (in Lakhs) ;
Amount in Words : Four Hundred Lakh(s) Only

7. Employment likely to be generated

7.1. During construction phase

Permanent employment

7.11. No. of permanent employment (No.s) [A] 10
7.1.2. Pericd of employment (No. of days) [B] 30
7.1.3. No. of man-days [X]=[A]*[B] 300

Temporary employment

7.1.4. Temporary { Contractual employment {No. of Man days)

10
[Y]
7.1.5. Total [X] +[Y] 310
7.2. During operational phase
Permanent employment
7.2.1. No. of permanent employment {(No.s) [A] 10
7.2.2. Period of employment (No. of days) [B] 30
7.2.3. No. of man-days [X]=[A]*[B] 300
Temporary employment
7.2.4. Temporary { Contractual employment (No. of Man days) -
[v]
7.2.5. Total [X] +|Y] 310
Others
8. Whether Rehabilitation and Resettlement {(R&R) involved? NO
9. Whether project area involves shifting of
watercourse/road/rail/Transmission line/water pipeline, etc. NO

required?

10. Whether any alternative site(s) examined or part thereof for

the non-site-specific component? Not applicable as the project or activity is site specific

1. Whether there is any Government Order or Policy/ Court order

NO
relevant or restricting to the site?

12. Whether there is any litigation pending against the project

way il P Touwsinl Tom sarbbmdn Flnes pmresbmed To pnpmpsrcnmed S Tum ot 1S
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and/for land in which the project is proposed to be set up?

I

730

13. Whether the proposadl invelves violation of

Act/Rule/Regulation/Nactification of Central{State Government?

NO

Form-A {Part-1): Diversion of Forest Land

Project Details

1. Forest Clearance

1.1. State

1. Upload a copy of note containing justification for

2 locating the Project in forest land

1.3. Project Category

1.4. Exempted Category

HARYANA
justification.pdf

Others (please specify)

Road Linking Railside/Road Side Amenities (Up to 0.1

Hectare)
1.5. Is Related to Encrochment? No
1.6. Whether any proposal seeking prior approval of
Central Government under the Van (Sanrakshan Evam No
samvardhan) Adhiniyam, 1980 for diversion of forest land
required for this project has been submitted in the past?
Proposed Land
2. Underground Component NO

3. Details of Forestland proposed to be diverted (Village [ Division [ District Wise Breakup)

3.1. Total area of forestland proposed for diversion {(ha.)  0.0057

3.2. Total area of non- forestland required for this project

(ha) 53796
3.3. Legal Status of forest land proposed for diversion

Area (ha) Legal Status of Forest Land

0.0057 Protected Forest

3.3.1. Total Area (ha) 0.0057

3.4. Total period for which the forestland is proposed to 99

be diverted (No. of years)

KML Details

Division
No. of Patches
KML

Karnal Division
6
98537317_FC_KML_1725084707856 _kmlig.kml

Location Details

Toposheet No. District Village Range  Forestland proposed for diversion Non Forest Land
Area (ha) Area (ha)
H43R1 Karnal NAGAL Karnal 0.0057 5.3796
Patch Details
Patch/ Segment ID Forest Area (ha) Non-Forest Area (ha) Remarks if any
1 0.0009 (0.8966
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2 0.0009 0.8966
3 0.0009 0.8966
4 0.001 0.8966
o 0.001 0.8966
5 0.001 0.8966

Remarks Details

Access Permission For Mfs Chaudhary Transport Company, Village- Naggal, Tehsil- Indri, Distt.-Karnal (HR).

Total Patch-wise Forest Land in the division (ha)

3.5. Total Forest Land Area (ha) 0.0057

3.8. Total Non Forest Land Area (ha) 5.3796

Total KML-wise Forest Land in the division (ha.)

3.7. Total Forest Land Area (ha) 0.0057
3.8. Total Non Forest Land Area (ha) 5.3796
3.9. Total Area (ha) 5.3853

4. Component Wise Break Up (Including underground works such as tunnel and similar purpose)-if applicable

Component Forest Land Proposed for Diversion (ha) Non-forest Land (ha)
APPRCACH ACCESS 0.0057 53796

5. Total Forest Land(ha) 0.0057

8. Total Non Forest Land (ha) 5.3796

7. Upload map of the forest land proposed to be diverted

d pdf
prepared by using DGPS or Total Station (pdf only) gPsicpp

Afforestation Details

7. Details of land identified for Compensatory Afforestation

7.1. Whether Compensatory Afforestation is applicable or

not? Yeos
7.1.1. Type of Compensatory Afforestation Degraded Forest Land
Others
8. Cost-Benefit analysis
8.1. Whether Cost-Benefit analysis for the Project has N/A

been made?

9. Environmental clearance Details

9.1. Whether the Project requires Clearance under the
Environment (Protection) Act 1986 (Environmental No
clearance)?
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10. Wildlife clearance Details 732

10.1. Whether the Project or a part thereof is located in

any Protected Area or their Eco sensitive zone? No
Category Specific Details
N/A
11. Copy of Additional Information, if any
S. No. Document Name Remark Document
1 LEASE DEED-1 LEASE DEED-1 lease deed-1.pdf
2 LEASE DEED LEASE DEED lease deed.pdf
3 TOPO SHEET TOPO SHEET topo sheet.pdf
4 SAZRA SAZRA naggal sizra.pdf
o KML FILE KML FILE kmlig.kml
6 justification justification justification.pdf
7 FRA CERTIFICATE FRA CERTIFICATE fra certificate.pdf
-8 DGPS MAP | DGPS MAP dgps map.pdf
9 F CHECKLIST CHECKLIST | checklist naggal.pdf
10 LAYOUT PLAN LAYOUT PLAN layout plan naggal.pdf

Undertaking

v | hereby give undertaking that the data and infermaticn given in the applicaticn and enclosures are true to be best
of my knowledge and belief and | am aware that if any part of the data and information is found to be false or
misleading at any stage, the project will be rejected and clearance given if any to the project will be revoked at cur
risk and cost. In addition to the above, | hearby give undertaking that no activity/construction/expansion has been
taken up

12. Name Mandeep singh

13. Designation Authorised Signatory

14. Company CHAUDHARY TRANSPORT CO

15. Address 112,Ground Floor,Santpura Medel Town,Yamuna Nagar Haryana

16. Date 31/08/2024
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784 Annexure-11

Court No, - 42
Case ;- CRIMINAL MISC. WRIT PETITION Nao. - 10416 of 2025

Petitioner :- Sidhant Randhawa And Another
Respondent :- The State Of Up And 3 Others
Counsel for Petitioner :- Manu Khare
Counsel for Respondent :- G.A.

Hon'ble Mahesh Chandra Tripathi.J
Hon'ble Anil K X.J

1. Heard Shri Manu Khare, learned counsel for the petitioners and learned A.G.A.
for the State-respondents.

2. The present writ petition has been preferred with the prayer to gquash the
impugned First Information Report dated 30.03.2025 registered as Case Crime No.
0108/2025 dated 30.03.2025 registered under Section 303(2) of Bharatiya Nyaya
Sanhita 2023, Section 4/21 of Mines and Minerals (Development & Regulation)
Act 1957, and Section 2/3 of Prevention of Damage to Public Property Act 1984 at
Police Station Gangoh, District Saharanpur and with a further prayer not to arrest
the petitioners in pursuance of the impugned F.I.R.

3. The impugned order in the form of First Information Report was lodged by the
informant, alleging illegal mining of sand and its transportation in river Yamuna at
the boundaries of Village Tatarpur and Nagal Rajput of Tehsil Nakud, District
Saharanpur. The informant alleged that taking cognizance of viral photographs of
illegal sand mining on social media, a joint team of mining and revenue department
made spot inspection on 29.03.2025 and found that the petitioners had conducted
illegal mining beyond their sanctioned mining lease area, crossing the boundaries
demarcated by Dixit Pillars between States of Haryana and Uttar Pradesh. The
informant claimed that approximately 14,828 cubic meters of sand was illegally
mined from an area of 7,414 square meters with an average depth of 2 meters,
causing loss to state revenue and violation of mining regulations.

4. The learned counsel for the petitioners has submitted that the impugned FIR is
liable to be quashed being based on false and fabricated allegations. It has been
contended that the joint spot inspection report dated 29.03.2025 is contradictory to
the earlier spot inspection report dated 22.03.2025 prepared by the same informant,
wherein it was categorically stated that the petitioners were conducting mining
operations within their sanctioned lease area in accordance with the Letter of Intent
issued on 21.06.2022. The learned counsel has argued that upon comparative
analysis of Google Geo Coordinates mentioned in the Letter of Intent and those
mentioned in the impugned spot inspection report, it is evident that the petitioners
operated strictly within their sanctioned mining lease area. Furthermore, it has been
submitted that no Dixit Pillars exist at the alleged place of occurrence as confirmed
by subsequent inspection report dated 06.05.2025 by Nayab Tahsildar, thereby
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falsifying the second major allegation. The learned counsel has also raised the legal
objection that prosecution under Section 4/21 of Mines and Minerals Act 1957
(herein after referred to as 'Act, 1957) is not maintainable in absence of complaint
by authorized person as mandated under Section 22 of the said Act, and that the
special enactment would prevail over general provisions of Bharatiya Nyaya
Sanhita 2023. Section 22 provides that no court shall take cognizance of any
offence punishable under this Act or any rules made thereunder except upon
complaint in writing made by a person authorised in this behalf by the Central
Government or the State Government. It has been emphasized that the photographs
and maps annexed with the spot inspection report are unsigned, untitled, and appear
to be of different locations, making the entire case based on fabricated evidence
with malafide intention to falsely implicate the petitioners.

5. Learned A.G.A. states that the cognizable offence is made out against the
petitioners as there was illegal mining, however, the investigation is in progress.

6. Matter requires consideration.

7. Issue notice to the respondent No.4 returnable within six weeks. Steps be taken
within a week.

8. All the respondents may file counter affidavit within six weeks. Petitioners shall
have a week thereafter to file rejoinder affidavit. List immediately thereafter,

9. Considering the facts and circumstances of the case, as an interim measure, it is
provided that until further orders, respondents are restrained to take any coercive
action against the petitioners pursuant to the impugned FIR, subject to cooperation
in the on-going investigation.

Order Date :- 22.5.2025
MLY

(Anil Kumar-X,1.) (Mahesh Chandra Tripathi,J.)

High Conrt of Judicituna o1 Alahakod
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| Sr.Na. Category of vehicles i SR

|

s _' i’n;l;ﬂl'}' h
o N e — . e | Amount
Vn:h.c!cs.fl’iquipmcnls! Excavators with showroom value more than Rs. 25 Tacs | Rs. 4 laes
|5 |und less than 5 yearsold, : il
| 2 . VL‘l’:Iic]EﬂEi[UipmuntﬂEKGﬂ'-’MDﬁ with showraom value more than T, 25 lacs | Ws. 3 lacs
'_glg}g_gp_fhan 3 _years but less thay 10 years ok,
| Fur the remaiming velicl
]

s
. es older than 10 years/Bguipments/Excavators which | Rs. 3 1
| are otherwise lepally permissible 10 be operated and not covered
|1 &2,

s |
by Serinl No. | |
Note-1: On repetition of fha offence by the same vehiclelequipment order dated 05 04,2015 Wil be
oL ipplicable,
| Note-11; ‘I'he o

and theregiie

ad

ption of release 1 ay be available for g period of oue manth from the dme of selaune |
ts the vehicle may be confiscated and suctioned, i :

e

) Sub-ltule Nu, |06 ol Sue Mining Rules, 2012 read with Uis 22 of ppaon Al 1957 siies

that “No Coun shal toke copnizance of any oifence publishuble tnder these Rules except upolingelefz
CoOmplaint iy Wvilihg mMiEdE B3 ihe Director or any other Officer authorized by him to the POlRE Tiithis|
belalf within three months of the date on which said offence is alleged to have been l::mnmi'l'u::f{*
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application of

« New Dellyi
above vehiele,

\

ey Department, District Incustrial Cenier,

ark, Old Court Road, Panipat

¢ sid vehicle cannog e

ules, 2012, So, 1on
order dated 23.0

allowed by my Hon'ble Court as per Sub-Rule
hle court may he requested keeping in view of
1.2019 & 19.02.2020 docsn’t enlertain superdar

<) An appeal against

: the above seizing order shall lie with the Dircetor Cieneral, Mijnes g
L'Il._"l.,"l.h\gl:.- n‘ﬂ'l.'l

artment, Thryana under Rule 109 () of the State Mining: Rules, 2012
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AST [Reoflay
™M.4.

Endst. No. Mining/Panipat/Karmal/ § PI_ ____II__"'_E'_' Dated: & 6/06/‘10 25'

A copy of the same is served/handed over Lo the driver/owner of the hc_wc :?-El.id_ vehicle #
notice for depositing {ine, royalty & price of mineral and covironment [I:‘.Gn'l.]'.lﬂt'l?ﬂ.ﬂl:lll in [C;nl'i-i.jmrrll
treasury within 30 days from the date of seizure in compliance of Hon'ble NGT, New Delhi orde.

dated 23.04.2019 & 19.02.2020 and State Mining Rules, 2012, After the expiry of one month. netien
will be taken against you as per rules,

Signature of Owner/Driver/Mobile No.

f{ i I LF Geology™
E Li:‘.fﬁ}gimﬂmw&mﬂuwm
Panipat/ Karnal,

Gross Weight
Tare Weight
Mincral Weight
Mot Welpht

Papploil

_T,_.._-_-‘._,.'fﬁ

,_.,.'r.-\.'-? A=m

228



788

-
e l

£.0.)

a at .r r
. * \‘..—-f

T\:‘..Mmc“‘& Geology Department, District Industrial Center, J

Ta car Hali Park, Ol Cournt Roag, Panipat ‘

r

i

Otfice of Mining OFfiee

The SHO/ Chowki Incharge

HS E1b Wyl |

Memo No. Mining Pavipat/Kam:

H

il = Il Fimie ﬂr/é_ a“f H’

SPL—y uoéﬁ 503X 73 i)

Seiring” order-cum-notice of vehicle/vehicles  involved  [n illepal  mining/ 'Ii"
Transportation,

Subiject:

——

T

v, § 'I“"EﬂrrfMT-'lrl'b'l_lﬁ _ﬁrg..-ﬁa-. "] _I-:ngillf-‘ :\'E_ l [T-l_l:';;;F'I_ND. Mineral Chuant (Jlla'nr |
! N, I'; Dumpher U ruck/ICH

. i e i B-"j"/ef. ;
Rt s M

— Ny

Ials]

X

- it L e

| | | L |

— - i — '

P ST ———

On the subjeut noted above it is intimated tat the above said vehicle has been caupht

duning involved in illegal mining/ transportation/ excess mineral So, the nhove :,:.u_d vehicle i
hereby seized under Sub-rule No. 102 & 104 of Stale Mining Rules, 2012 read with U's 21 f-lj_ ol
MMIDR Act, 1957 & MNon'ble NGT, New Delhi order dated 23.04.2019 & 19.02.2020. This office
has o recover fine, voyalty and price of mineral loaded in the said wehicle & also recover
envitonment compensation as ber Hon'ble NGT, New Delhi orders dated 23.04.2019&19.02.2020.

Su. the above-mentioned vehicle along with miners is pluced in your cu stody & may not be released
ull further erders issued by this ofTice,

lmiportant legal Note: -

) That it is not an PIR epse,
b It is compoundable case and can be compaunded on payment of applicable fine, royaliy and
Price of mineral as per State Mining Rules, 2012 along with comnpensation of damage 1o environmen:
-;u;- Jaaicd hlry.- Hon’ble NGT, New Delli vide order dated 19.02.2021 passes in MA Mo, 162020, OA
Sl S MG

cads of penally to be impased as per MNOT orders are:
r| Sr.Nao, | Category of vehicles
I

IR Tt 415 L 1

T Penalin
LAmoung
aes . s 4 laos

! T_\’chl'-é];sfl’.q.]uﬁ::mzl-lfﬁ{'
fandless than S yearsoldt, . ; ——
".‘chi::Ir.'*s.quu:‘ﬂn:-::n:-.;.-fi";u:m-aturs with showroom value more than Rs. 25 loes | s, 3 jacs
and more than S years but less than 10 years o A WA T
i For the reraining vehicles older thap 10 yeurs'Bauipments/Excovators which | Bs. 2 lacs
E i;“-' utherwise lepully permissible 1o be operated und ok covered by Serial Mo,
L N N —— N
Note-1: On repetition of the oflence by the same vehicle/equipment order dated 05,04, 2009 will be
applicable,
Note-11: The option of relesse mity be available

#nd thereatier. the vehicle may be confiseated and auctioned. _

XCAVALOrs with showroom value more than Rs. 25 |

2

for u period of vne montl from the date of seirure i

i Sub-lule Mo, 106 of Siate Mining Rules, 2012 e

that =N Count shall tuke copnicance of aiy oflence Publishable under these ules exeept upokigelof2
cennpluaint in weiting mude by the Dircetor or any other Oflieer authorized by biv to the Police in his

e
belialt within three months of the date on wliich suid ofTence iy alleped 10 have been committed.” -‘iﬁl

il witly W 22 of ps R Ak, 1937 stanes

ol il
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A copy of the same is ser
fe pwice of mineral
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will be taken apail

Shmagure v F Onwner/1driver/Mobile Mo,
¥

Endst, Ne. Mining/PanipayKamal/ € P =Y

r depositing fine, royally
the dute of scixzure in compy

within 30 days from
042019 & 19.02.20

15l you 2% per rules.
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20 and State Mining Rules, 2012, Afer the capiry of onc munth, ZEes
Gross Weight
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CHTiee of Mining Olhcer, Mines & {imﬂng}f Department, District Industrial Center |
Near Hali Park, Old Court Road, Panipat '
L i
The SHOY Chowki lochange l
HS 'EL....L #qna_ﬂ U
Memo No. Minisg/PanipatKamall SPL-T  Daw b;;o i/?a'LS'_ Time e nE,d.H'
Subjeet: Seizing  order-cum-notice  of  vehicle/vehicles involved in  [legal  mining/ i

Transportanon. '

m;:ﬂ? —i Fm:lnc MNa. Chassls Mo. Alineral

s, | Huﬁlfer'rrr;wr
: Boa, | PramphierTrnek/ 0
g ':'j SD\-\I& { s,

e e —— |

HARSD 31 ooFLy [ELOPIaro0|Stnd
9909 144'-‘.:%5%‘13&15;3

| Dl PSR ja s O O Do
101 -l Sovaliks, OT-[HATSD H'ﬂorﬂl.lknlla Rio e, f [lanrl Vi :
o SR A e sass S e Tl

i el e i e PN S R [ . l
ol \ T}F,”é% ~ el L3kt (slouy DH G unyJ CE‘MM‘ ic rg} &Iﬂf@%uﬁ'ﬁu l
&HH;LJ y 1he subjebt noted abobe il is intimated that e above said vehicldMas heen-iugh
during Titbhéed in ilegal mining/ transportation/ exeess mineral So, the above said wvehicle 18 |
herehy schecd under Guls-rule Mo, 102 & 104 of Sime Mining Rules, 2012 readd with U/s J_i [4}"*3"
sAMII Act, 1957 & THon'ble NGT, New Delhi order dated 23.04.2019 & 19.02.2020. This oflice
las o recover fine, royalty and price of mineral Joaded ‘incithe said vehicle & also recover .
eavirement compensalion as per lon'ble NGT, New Drelhi :_r:tls:rs dated 23,04, 20198 19.02.2020.
So. the shove-mentioned vehicle nlong with mineral is placed in your custody & may not be released

1ill further orders issucd by this office.

Impertant legal Note: -
a) et it is not an FIR case. . )
] It is compoundable case and can be compounded on payment of applicable fine. royalty and

price of mineral as per State Mining Rules, 2012 alang with compensation of damage to eny ironment L
‘s laid by Han'ble NGT, New Delhi vide order dated 19.02.2021 passes in MA No. 162020, OA i

Nu. 432016 reads of penalty to be imposed as per NGl onlers arer .

| SeNw | Category of vehicles | Penalty
; f S e ey L _ e LB
! A Velicles/Eguipments! Excavators with showroom valbe more than s, 23 lacs | Rs. 4 lacs
!  and less than 5 years old. s s e ol
(2 Vehicles/Eyuipments/Excavaters with showroom value more than Ra. 25 laecs | We. 3 lacs
] and more than § years but less thun 10 years old. c e
13 For the remaining vehicles older than 10 yeawrs/Hquipments/Excavators wiich | s 2 laws
4 are otherwise legally permissible to be opermed and not covered by Serial No. ' 1
- &2, i
Note-1: On repetition of the offence by the same {«Eﬁi;:-l_s:fcﬂuiﬁfn';u order dated 05, 04,2019 will be ' vt
Cupplicable. '1
: Note-11: The option of release may be available for a period of one month from the date of seizore I"I 2
and thereatter, the vehicle may be contiscated and auctioned. - v
) Sub-Rule No. 106 of State Mining Rules, 2002 vead with Ui 22 of MMDR Act. 1957 sutes i
thar “No {,'uurl:‘:.'hnﬂ take cognizance ol any ellence publishalile under these Rules exeept upoltagelof2 \
comnplaint in writing made by the Director or any other Oficer authorized by him to the Police in this |~
behialt within three months of the dute on which said offence is alleged to have been committed,” ‘,
i
J :I
P S - ow W i
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Office of Mining Officer, Mines & Geology Department, I
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A copy of the same is sorved/handed over w the driveriowner of the above said vehicle o=
sotice for depositing fine, royalty & price of mineral and etvironment compensation in Crioveryman
treasury within 30 days from the date of seizure in compliance of Hon'ble NGT, New Delnl erders
dated 23.04.2019 & 15.02. 020 and State Mining Rules, 2012, Afler the expiry of one me m'[ ACTION
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K Annexure-13

Office of Mining OfMicer, Mines & Geology Pepartment, District Indusieial © cnler,
Near Hali Park, Old Count Road, Panipat

Jar A oo . R A e T e
The Regional Officer, Karnal Region,
Haryana 5tate Pollution Control Board,
District Karnal
U FHid— @/ urfioe / aEre / D6 &)
fie 1Slot Joe 2™
fara— Report post the Joint Inspection in Hon'ble NGT Matter O.A. No. 101
of 2025 as per order dated 04.04.2025.
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794 Annexure-14
Divisional Forest Officer (T), Karnal
Forest Department, Haryana

Forest Complex, Near Railway Station, Karnal, Tel./ Fax:0184-2241417, E-mail -dfokamal@yahoo.co.in
No. ;-FCA/1423 Date - 14.07.2025

To.
The Regional Officer,
Regional Office, Karnal Region,
Haryana State Pollution Control Broard.
2™ Floor, SCO-78-79.
above Punjab National Bank,
Namastey Chowk, Kamal

Subject:- Reports post the joint Inspection in Hon ble NGT Matter O A No. 101 of
2025 as per Order dated 04.04.2025.
Ref:- In continuation of this office letter no. FCA/1371 dated 10.07.2025.

This 15 to bring to your kind notice that during field inspections conducted by the
Forest Department, unauthonized use of forest land has been observed in connection with the
approach access to the miming site operated by M's Chaudhary Transport Company at
Chandraon-Garhpur Tapu Block and Naggal Block, District Kamnal The said usage has been
made without obtaining prior approval under the Forest (Conservation) Act, 1980, which 1s
mandatory for undertaking any non-forestry activity on forest land. Accordingly, Forest Offense
Reports bearing numbers 33/316 to 36/316 and 59/312(Copy enclosed) have been registered and
notices have been issued. Legal proceedings shall be mitiated after the demarcation.

A jomnt inspection was conducted at the site in compliance with the orders of the
Hon’ble National Green Tribunal, which was attended by the Director, Mimistry of Environment,
Forest & Climate Change; SDM Nakur (U.P); SDM Indri; Mining Officers of Karnal and
Saharanpur; and the Range Forest Officer, Indri. During the inspection, the violation of the
Forest (Conservation) Act, 1980 was brought to the notice of all concerned officers on site.

Further, 1t 15 to mention that M/'s Chaudhary Transport Company has applied for
diversion of forest land for non-forestry purposes through Parivesh portal (proposal no.
FP/HR/OTHERS/540759/2025); however, the approval of the competent authority 1s sull
pending. Hence, any activity conducted on forest land prior to such approval 15 in direct
violation of the Act.

Moreover, the Environmental Clearance granted to the project (EC ID No.
EC24B001HR130852 dated 10.05.2024) clearly stipulates under Statutory Compliance Clause
BS that the clearance shall become operational only after recetving formal Forest Clearance
under the Forest (Conservation) Act, 1980, As such, operations undertaken without the said
clearance constitute a violation of EC conditions.

It 1= hereby requested that necessary action may kindly be taken agamst the
violation of Environmental Clearance clause B5 in accordance with the provisions.

Enclosures:

1. Copy of Forest Offense Reports No. 33/316 to 36/316 and 59/312.

Divisional Forest Officer(T)
Karnal.
Endst. to:-
Copv of the above forwarded to Conservator of Forests, Central Circle, Rohtak for
information.
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PART -1I: STA?&SF COMPLIANCE &
PART-III: DESCRIPTIVE REPORT ON STATUS OF COMPLIANCE TO CONDITIONS OF
ENVIRONMENTAL CLEARANCE (EC) & ENVIRONMENTAL MANAGEMENT

EC No.: SEIAA/HR/2023/392 dated 10.05.2024

Annexure-15

PART A — SPECIFIC CONDITIONS:

5. No.

Conditions

| Compliance Status

1

The Mining Lease Holders shall, after ceasing muning
operations, undertake regrassing the mimng area and
any other area which may have been disturbed due to
their mining activities and restore the land to a condition
which 1s fit for growth of fodder, flora, fauna etc.

[Partial Complied.

As per PP the mining lease 15 a niver bed mine;
Hence, Re-grassing of the river bed 15 not]
possible. However, PP shall undertake necessary
and adegquate plantation in the nearby villages in|
consultations with local stake holders.
During joint inspection team visit, Project
Proponent (PP) failed to show the block
plantation in the nearby village or at the bank of
river.

That Project Proponent should submit revised Green
area plan and PP shall maintain 60% block plantation in
nearby villages.

[Partial Complied.
During joint inspection team visit, PP showed
the green belt development plan, but during visif
PP failed to show the block plantation in the
mearby village.

That Project Proponent should use High Pressure
Sprinkler in the mining site.

[Partial Complied.
During joint inspection team visit, PP showed at
only one mining site iLe. Chandraon high
pressure sprinkler rest of the mwo places ie.
Grahpur Tapu and Kalsera ne sprinkler was
seen and seo much dust was creating air
pollution.

The PP shall construct the pucca link roads connected to
the main road at the miming site before the start of
fning.

[Partial Complied.
During joint inspection team visit, it was noticed
that pukka link road was at only Chandraon site
and the rest of the two sites no Pakka road
formnd.

The plantation shall be done on both sides of the road to
prevent dust spreading.

MNon Complied.
Ne plantation was done in the road side of mining
ared.

The PP shall construct the Haul roads of width 10

tmeters.

Complied.
PP constructed haul road of approox. width of 10
[meters.

The PP shall provide only one exit and one entry to the
Mining Project area and all the mining shall be
dispatched through E-billing.

Mon Complied.

s per PP they have made mulfiple exit/entry ie.
3 exit and entry points to the mining project
area. During visit PP failed to show any record
of E-billing.

The PP shall mamtam an un-mined block of 50 meters
width after every block of 1000 meters over which
nuning 15 undertaken or at such distance as may be
directed by the Director or any officer authonized by
him.

MNon Complied.
During joint inspection team visit, it was noticed
by the team that PP has not followed ihe
condifion.

10

The PP shall restrict mining within the central 3/4th
width of the river/rivulet.

The PP shall not permit any mumng in an area up to
width of 500 meters from the active edges of
embankments m case of River Yamuna, 250 mirs. in
case of Tangn, Markanda and Ghaggar and 100 mtrs. on
either side of all other rivers/ rivulets.

™Non Complied.
During foint inspection team visit, it was noticed
by the team that PP mined more than 3/4th width
af the river/rivulet.

MNoted and Assured to Comply by the PP.

s per PP the project is on the river bed of
Yamuna. Hence, no mining is being done in an
areq up to width of 300 meters from the active
edges af embankmenits.

1
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Separate wet and dry bins must be provided 1.1:17&3 Ot
and at ground level for facilitating segregation of waste.
Solid Waste shall be segregated into wet garbage and
inert materials. Wet (Garbage shall be composted in
(Organic waste convertor. Adequate area shall be
provided for solid waste management within the
premmses which will include area for segregation,
composting. The Inert waste from the project will be sent
to dumping site.

MNon Complied.
During joint inspection team visit, it was noticed
by the team that PP has not provided any wet or|
idry bins in all the 3 mining areas and also nof|
found amy organic waste composter. PP also
failed to show any agreement from any
authorized agency that will collect the Inert
waste for dumping.

12

The PP shall mamtamn the garland drains in the project
area and catchment area for preserving overburden and
dump mining

MNon Complied.
During joint inspection team visit, it was noficed
by the team that PP has not provided any garland
drains in the project area. It was also noticed thai
ne facility for tyre washing in the mining area.

13

Traffic management plan as submitted shall be
implemented 1n letter and spirit. Apart, a detailed traffic
management and traffic decongestion plan shall be
drawn up to ensure that the current level of service of the
roads within a 05 kms. radius of the project 15 mannated
and improved upon after the implementation of the
oject.

Complied.

During joint inspection team visit, PP showed or
provided detailed traffic management and traffic
idecongestion plan for the project area.

14

The Project Proponent shall obtamn all necessary
clearance permission from all relevant agencies before
commencement of work.

Consent to establish/operate for the project shall be
obtained from the State Pollution Control Board as
required under the Air (Prevention and Control of
Pollution) Act, 1981 and the Water (Prevention and
Control of Pollution) Act. 1974,

(Complied.

s  per PP they obtained all necessary
clearance/permission from all relevant agencies)
before commencement of work.

Complied.

PP obtained CTE wunder both Air'Water from
HSPCE vide No. HSPCB/Consent’: 6329377624
KARCTE65363871 dated 18.05. 2024 and validity
is fill 17.05.2029. PP also obtained CTO under
both Air/Water from HSPCE vide No. HSPCE:
Consent>6329577624KARCTO6826685 dated 05.
07.2024 and validity is 6ill 30.09.2025.

16

The PP shall take precautions to suppress the dust in and
around the minng site. The PP shall use mixed cannon
water sprinkle for dust suppression instead of
conventional sprinkles for efficient dust suppression.

MNon Complied.

During joint inspection team visit, team doesn’f
found any mived cannon water sprinkle for dusi
suppression at any of the site.

17

The PP shall create environment division unit in the
project for implementing the conditions of Environment
iclearance.

Non Complied.

During joint inspection team visit, PP failed to
show the structure of environment division unit in
the project.

18

The PP shall obtain the permission regarding withdrawal
of ground water from CGWA before the start of the
project and also obtained the CTO from HSPCB after the
approval from CGWA.

[Partial Complied.

During joint inspection team visit, PP failed to
show or provide the permission regarding
withdrawal of ground water from CGWA.

PP only showed the copy of CTO under both
Air Water from HSPCE vide No.
HSPCB/Consent>63295776 24KARCTO6826168

3 dated 05.07. 2024 and validity is ill 30. 09.2025.

19

The PP shall adhere to the approved muming plan and
approved closure plan by the competent authority.

Assured to Comply by the PP.

Action plan for the public hearing issues shall be
complied m letter and spirit.

MNon Complied.

During joint inspection team visit, PP failed to
show the action plan for the public hearing issue
and its implemenitation.

The Proponent will provide adequate sanitary facility in
the form of mobile toilets to the labours engaged for the
project work.

Complied.
During joint inspection team visit, PP showed
temporary sanitary facility with septic tank at the
project site.
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The Project proponent shall comply all the ME,
conditions suggested in the approved miming plan with
post closure mine plan, Environmental Management
Plan (EMP) 1n a letter and spirtt.

Assured to Comply by the PP.

\Any change in stipulations of EC of the approved mining
plan will lead to Environment Clearance void-ab-initio
and PP will have to seek fresh Environment Clearance.

Assured to Comply by the PP.

The PP shall comply with Sand Mining Rules 2016 and
INGT directions from time to tume.

Assured to Comply by the PP.

25

The PP shall get the Wildlife Conservation Plan
approved from the Competent Authority before the start
of Mining Operations.

Mon Complied.

During joint inspection team visit, PP failed to
show the Wildlife Conservation Plan approved
from the Competent Authority.

26

The PP shall restrict maximum mmmng depth upto 3
meters above the Ground Water Table as per approved
Mining Plan.

Assured to Comply by the PP.
s per PP the mining is being done upto the depth)
of 3 meters.

27

The PP shall submit the scientific grid based/drone based
replenishment study for the project site in the river bed
within 1 year after the start of the mining at the project
site, for further extension of time period as per approved
mining plan of the project.

Mon Complied.

During joint inspection team visit, PP failed to
show the scientific grid based'drone based
replenishment study for the project site.

28

1

The PP shall develop total 33 hac of
commumity/ panchavti area m the nearby willage and
project site area as green belt in consultation with local
people and other stake holders to meet with the demand
of public hearing and shall do plantation of 33,900
Trees, on the project site as proposed.

[B: Statutorv Compliance:

This Environmental Clearance (EC) 1s subject to
orders/judgment of Hon'ble Supreme Court of India,
Hon'ble High Court, Hon'ble NGT and any other Court
of Law, Common Cause Conditions as may be
applicable.

MNon Complied.

During joint inspection team visit, PP failed to
show any documentary proaf for development of
tofal 33 hac. of communify/panchayii area in the
mearby village and project site area as green belf in
consultation with local people.

MNoted by the PP.

Ernvironmenital clearance is granted vide File No.
SETAA/HR2023/392 Dated 10032024 for
carrying out mining of minor minerals @ 41.00
Laklh TPA in an area of 94.35 Ha.

P2

The Project proponent complies with all the statutory
requirements and judgment of Hon'"ble Supreme Court
dated 2nd August, 2017 mn Writ Petition (Civil) No. 114
of 2014 1n matter of Common Cause versus Union of
India & Others before commencing the mining
operations.

Noted and Assured to Comply by the PP.

The State Government concerned shall ensure that
mining operation shall not be commenced till the entire
compensation levied, if any, for illegal mining paid by
the Project Propoment through their respective
Department of Mining & Geology in strict compliance
of Judgment of Hon'ble Supreme Court dated 2nd
August, 2017 m Wit Petition (Crvil) No. 114 of 2014 1n
matter of Commeon Cause versus Union of India & Ors.

It is to be confirmed by the 5State Government|
and Mining Department.

This Environmental Clearance shall become operational
only after receiving formal NBWL Clearance from
MoEF&CC subsequent to the recommendations of the
Standing Committee of National Board for Wildlife, if
applicable to the Project.

This Environmental Clearance shall become operational
only after recerving formal Forest Clearance (FC) under
the provision of Forest Conservation Act, 1980, if
applicable to the Project.

Moted and Assured to Comply by the PP.
ds per PP the area is notf covered under the
reguirement for NBWL.

MNon Complied.

During joint inspection team visit, PP failed to
show er pravide the formal Forest Clearance (FC)
under the provision of Forest Conservation Act,
7984

Project Proponent (PP) shall obtain Consent to Operate

after gramt of EC and effectively implement all the

Complied.

3
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conditions stipulated therein. The muning acﬁ?twﬂ
not commence prior to obtaming Consent to
Establish/Consent to Operate from the concerned State
Pollution Control Board/Commuittee.

HSPCE vide No. HSPCBConsent’:
63293776 24KARCTEG3363871 dated 18.05. 202
and validity is till 17.05.2029. PP alse obtained
CTO under both Air/'Water from HSPCE vide No.
HSPCB/Consent2632935776 4KARCTO6826168
3 dated 05.07. 2024 and validity is 6ill 30.09.2023.

PP obtained CTE under both Air/Water fmj

The PP shall adhere to the provision of the Mines Act,
1952, Mines and Mineral (Development & Regulation),
Act, 2015 and rules & regulations made there under. PP
ishall adhere to various circulars issued by Directorate
General Mines Safety (DGMS), Mines & Geology
Department, Haryana and Indian Bureau of Mines from
time to time. Also adhere to Haryana Minor Mineral
Concession, Stocking, Transportation of Minerals and
Prevention of Illegal Mimning Rules, 2012.

MNoted and Assured to Comply by the PP.
s per PP mining is carrying out as per the rules
and guidelines provided by the authorities.

The Project Proponent shall obtain consents from all the
concerned land owners, before start of mmmg
operations, as per the provisions of MMDE. Act, 1957
and rules made there under in respect of lands which are
not ovwned by it

Complied.
During team visit PP showed 3 consent papers Le.
Grahpur Tapu, Kalsora and Chandraon.

The Project Proponent shall follow the mitigation
measures provided in MoEF& CC Office Memorandum
No. Z-11013/57/2014-IA 11 (M), dated 29th October,
2014, titled “Impact of mining activities on Habitations-
Issues related to the muning Projects wherein Habitations
and villages are the part of nune lease areas or
Habitations and wvillages are surrounded by the mine
lease area”.

Assured to Comply by the PP.

10

withdrawal of ground water for the project.

The Project Proponent shall obtain necessary priofNon Complied.
permussion of the competent authorities for drawl oflDuring joint inspection team visit, PP failed to
requisite quantity of surface water and from CGWA forishow or provide the permission regarding

withdrawal of ground water from CGWA.

11

Buggestion/tepresentation has been recetved while

ocessing the proposal.

A copy of EC letter will be marked to concemedComplied.
Panchavatlocal NGO etc. if anv, from whomlds per PP they already circulated the copy of EC

letter to the concerned Panchayatlocal NGO.

12

State Polluttion Control Board Commattee chall be

office, District Industries Centre and Collector™s
office/ Tehsildar™s Office for 30 days.

responsible for display of this EC letter at itz Regionalds per HSPCE they displayed the copy of EC at irs

Complied.

regional office for 30 days and same was done with|
Collector’s office/Tehsildar’s Office for 30 days.

13

language of the concerned area. The advertisement shall

mentioning that the instant project has been accorded EC
and copy of the EC letter 15 available with the State
Pollution Control Board Commuittee and web site of the

be forwarded to the concerned MoEF&CC Regional
(Office for compliance and record.

The Project Authorities should widely advertise about theNon Complied.
grant of this EC letter by printing the same in at least twolDuring joint inspection team visit, PP failed to
local newspapers, one of which shall be in vemacularshow or provided the news paper cutting in

be done within 7 days of the 1ssue of the clearance letter

Mimstry of Environment, Forest and Climate Changel
{(www parivesh nicin). A copy of the advertisement may]

which granted EC for published.

14

The Project Proponent shall inform the MoEF&CC for
any change i ownership of the mining lease. In case there)
is any change in ownership or mining lease is transferred|
than mining operation shall only be camied out after]
transfer of EC as per provisions of the para 11 of EIA|

Moted by the PP.

MNotification, 2006 as amended from time to time.

4
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. Air Quality Monitoring and Preservation 733

1

The Project Proponent shall install a minimum of 3 Non Complied.

(three) online Ambient Air Quality Monitoring Stations During joint inspection team visit, team was
with 1 (one) in upwind and 2 (two) in downwind moticed that no online Ambient Air Quality
direction based on long term climatologically data about Monitoring Stations were installed and alse no
wind direction such that an angle of 1207 15 made digitally display board is installed in front of any
between the monitoring locations to monitor critical of the mining locations.

parameters, relevant for mining operations, of air |

pollution viz. PM10, PM2.5, NO;, CO and SO: etc. as

per the methodology mentioned m NAAQS Notification |

No. B-29016/20/90/PCL'T. dated 18.11.2009 covering the

aspects of transportation and use of heavy machinery in

the impact zone. The amhient air quality shall also be

monitored at prominent places like office bulding,

canteen etc. as per the site condition to ascertain the

exposure characteristics at specific places. The above

data shall be digitally displaved within 03 meonths n

front of the main Gate of the mine site.

]

Effective safeguard measures for prevention of dust Partial Complied.
generation and subsequent suppression (like regular During joint inspection team visit, team found
water sprinkling. metalled road construction etc)) shall \ar only one mining site ie. Chandraon high
be carried out in areas prone to air pollution wherein igh pressure sprinkler system rest of the two places
levels of PM 10 and PM2 5 are evident such as haul road, Le Grahpur Tapu and Kalsora no sprinkler was
oading and unloading point and transfer points. The seen and so much dust was creating air
ugitive dust emussions from all sources shall be pollution. Metalled road was broken at all the
emﬂarl], controlled by installation of required three locations.
guipments’'machineries and preventrve maintenance.

se of smtable water-soluble chemical dust suppressing |

gents may be explored for better effectiveness of dust |

ontrol system. It shall be ensured that air pollution level

onform to the standards prescribed by the

oEF&CC/Central Pollution Control Board.

[IT. Water Quality Monitoring and Preservation

1

In case, mmmediate mumng scheme envisages Assured to Comply by the PP.
intersection of ground water table, then Environmental 4s per PP mining operations does not intersect
Clearance shall become operational only after recemng ground water table.
formal clearance from CGWA. In case, mining

operation involves intersection of ground water table at

a later stage, then PP shall ensure that prior approval

from CGWA and MoEF&CC i3 1 place before such |

mining operations. The permission for intersection of |

ground water table shall essentially be based on detailed

hydro- geological study of the area.

]

Regular monitoring of the flow rate of the spnngs and Non Complied.
perennial Nallahs flowing in and around the mine lease During joint inspection team visit, PP failed to
shall be carnied out and records mamtamm. The natural show any record of flow rate of the springs and
water bodies and or streams which are flowing in an perennial Nallahs flowing in and around the mine
around the village, should not be disturbed. The Water lease. PP also not provided any report on changes
Table should be nurtured so as not to go down below the in ground water level and quality during site visit.
pre-mming period. In case of any water scarcity in the

area, the Project Proponent has to provide water to the

villagers for thewr use. A provision for regular

monitoring of water table 1n open dug wall located m |

village should be incorporated to ascertain the impact of |

mining over ground water table. The Report on changes

in Ground water level and quality shall be submitted on |

six-monthly basis to the Regional Office of the Ministry,

CGWA and State Groundwater Department | State

Pollution Contrel Board.
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oject Proponent shall regularly monitor and@&ghin Non Complied.
ecords w.rt ground water level and quality in and \During jeint inspection team visit, PP failed to
ound the mine lease by establishing a network of shew any record of ground water level and quality
xisting wells as well as new piezometer installations in and around the mine lease. During visit it was
uring the mining operation in consultation with Central alse moticed that PP has not installed any
ound Water Authorty/State Ground Water piezometer in the mining area in consultation with)
epartment. The Report on changes in Ground water Cenfral Ground Water Authority/State Ground
evel and quality shall be submutted on six-monthly basis \Water Department.
to the Regional Office of the Ministry, CGWA and State
Groundwater Department State Pollution Control Board. |

The Project Proponent shall undertake regular Partial Complied.
monitoring of natural water course/water resources’ \During joint inspection team visit, PP failed to
springs and perenmial Nallahs existing/flowing in and [show any record of flow rate of the natural water
around the mine lease and maintain its records. The course/water resources/Springs and perennial
project proponent shall undertake regular monitoring of nallaks flowing in and around the mine lease. PP
water quality upstream and downstream of water bodies alse not provided any report on changes in ground
passing within and nearby/ adjacent to the mine lease and water level and quality during site visit.
maintam its records. Sufficient number of gullies shall It was also noted that during visit, PP failed to
be provided at appropriate places within the lease for show any record of ground water level and quality;
management of water PP shall carrvout regular in and around the mine lease.
monitoring w.ort pH and mcluded the same in \During visit PP showed a water test report from a
monitoring plan The parameters to be monitored shall \NABL accredited Lab. which shows the tested
mclude their water quality vis-3-vis suttability for usage parameters were under permissible limit including
as per CPCB criteria and flow rate. It shall be ensured pH af water.
that no obstruction and’ or alteration be made to water |

bodies during mining operations without justification

and prior approval of MoEF&CC. The momtoring of |

water courses/bodies existing in lease area shall be

carried out four times in a year viz. pre- monsoon (April-

May), monsoon (August), post-monsoon (November)

and winter (January) and the record of monitored data |

may be sent regularly to Ministry of Environment, Forest |

and Climate Change and its Regional Office, Central

Ground Water Authority and Regional Director, Central

Ground Water Board. State Pollution Control Board and

Central Pollution Control Board. Clearly showing the

trend analvsis on six-monthly basis.

Quality of polluted water generated from miningNon Complied.

operations which include Chemical Oxvgen Demand During joint inspection team visit, PP failed to
(COD) in mines run-off: acid mine drainage and metalshow amy record related to quality of pollute
contamination in runoff shall be monitored along withwater generated from mining operations whi
Total Suspended Solids (TDS), Dissolved Oxvgeninclude Chemical Oxygen Demand (COD), Total
(DO), pH and Total Suspended Solids (TSS). TheSuspended Selids (TDS), Dissolved Oxygen (DO),
monttored data shall be uploaded on the website of thepH and Total Suspended Solids (TSS) in mines
company as well as displayed at the project site i.ﬂ&'un-aﬁ'
publu: on a display board, at a sutable location near Thﬂ,Durmg visit it was alse noticed that PP website was|
main gate of the Company. The circular No. J-mer functional and monitoring data was rmj
20012/12006-IA T (M) dated 27.03.2009 issued bvdisplayved at the project site in public domain, on
Ministry of Environment. Forest and Climate Change mavydisplay board or at any suitable location near the
also be referred in this regard. main gate of the Company.

Project Proponent shall plan, develop and implement |Assured to Comply by the PP Soon.
rainmwater harvesting measures on lu::ng term basis to

augment ground water resources m the area m |

consultation with Central Ground Water Board/State |

Groundwater Department. A report on amount of water |

recharged needs to be submitted to Regional Office

MoEF&CC annually.

Industrial waste water (workshop and waste water from |Assured to Comply by the PP.
the mine) should be properly collected and treated so as |

6
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to conform to the notified standards prescn®@WUidbm |
time to time. The standards shall be presenibed through |
Consent to Operate (CTQ) 1ssued by concerned State
Pollution Control Board (SPCB). The workshop effluent
shall be treated after its initial passage through Oil and
iorease trap.

8 The water balance/water auditing shall be carmied out Assured to Comply by the PP.
and measure for reducing the consumption of water shall
be taken up and reported to the Regional Office of the
MoEF&CC and State Pollution  Control
Board/'Commuttee.
1. Noise and Vibration Monitoring and Prevention
1 The peak particle velocity at 500 m distance or within Non Complied.
the nearest habiatation whichever 15 closer shall be During visit of joint team PP failed to show any
momitored periodically as per applicable DGMS periodically monitoring record for peak particle
oumdelines. velocity at 500 m distance or within the nearest
habitation.
2 The illumination and sound at night at project sites Assured to Comply by the PP.
disturb the villages in respect of both human and animal \4s per PP the mining activity is being done only
population. Consequent sleeping disorders and stress during the day time hence the biological clock is
may affect the health in the villages located close to not being disturbed.
mining operations. Habitations have a right for darkness
and minimal noise levels at night. PPs must ensure that |
the biological clock of the willages 1s not disturbed; by
onienting the floodhights'masks away from the willagers
and keeping the noise levels well within the prescribed |
limits for day/mght hours.
3 The Project Proponent shall take measures for control of Non Complied.

noise levels below 83 dba in the work environment. The |During visit of joint team, team noticed that no
workers engaged in operations of HEMM, etc. should be urs working in the dusty areas provided with
provided with ear plugs/muffs. All personnel including protective respiratory devices. And also no record
laborers working in dusty areas shall be provided with of adequate training, awareness and information
protective respiratory devices along with adequate on safety and health aspects was provided to the
training, awareness and information on safety and health foins team.

aspects. The PP shall be held responsible in case it has

been found that workers/personals/laborers are working |

without personal protective equipment.

V. Mining Plan

1

(]

The Project Proponent shall adhere to the working 'rissure-d to Comply by the PP.
parameters of miming plan which was submitted at the

ttme of EC appraisal wherein year-wise plan was

mentioned for total excavation 1.e. quantum of mineral,

waste, over burden, inter burden and top soil etc.. No

change in basic mining proposal like mining technology,

total excavation, mineral & waste production, lease area |

and scope of working (vizz method of mining,

overburden & dump management, OB & dump mimng,

mineral transportation mode, ultimate depth of mining |

etc.) shall not be carried out without prior approval of
the Mimstry of Environment, Forest and Climate
Change, which entail adverse environmental impacts,
even if 1t is a part of approved mining plan modified after |
iorant of EC or granted by State Govt. in the form to Short
Term Permit (STP), Query license or any other name. |
The Project Proponent shall get the Final Mine Closure Assured to Comply by the PP before closure.
Plan along with Financial Assurance approved from |

Indian Bureau of MinesDepartment of Mining & |

(Geology as required under the Provision of the MMDR |

Act 1957 and Rules/Guidelines made there under. A |

7
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copy of approved final mine closure planORHKEbe
submitted within 2 months of the approval of the same
from the competent authority to the concerned Regional
Office of the Mimstry of Environment, Forest and |
(Climate Change and SEIAA for record and verification. |

The land-use of the mine lease area at various stages of ;Assured to Comply by the PP.
mining scheme as well as at the endof-life shall be
ocoverned as per the approved Mining Plan The
excavation vis-3-vis backfilling in the mune lease area |
and corresponding afforestation to be raised m the
reclaimed area shall be governed as per approved mining |
plan. PP shall ensure the monitoring and management of |
rehabilitated areas until the vegetation becomes self |
sustaining. The compliance status shall be submitted
half-yearly to the MoEF&CC and 1ts concerned |
Regional Office. .

V. Land

Reclamation

The Overburden (OB.) generated during the miming Non Complied.

operations shall be stacked at earmarked OB dump During joint inspection team visit, team noticed
site(s) only and it should not be kept active for a long that physical parameters of the OB dumps like
period of time. The physical parameters of the OB height and width are more than the approved in
dumps like height width and angle of slope shall be EC conditions.

ooverned as per the approved Mining Plan as per the

guidelines/circulars 1ssued by D.GM.S wort. safety m |

mining operations shall be strictly adhered to maintain |

the stability of top s01l'OB dumps. The topsoil shall be

used for land reclamation and plantation.

a2

The reject ' waste generated during the mining operations |Assured to Comply by the PP.
shall be stacked at earmarked waste dump site(s) only.

The physical parameters of the waste dumps like height,

width and angle of slope shall be governed as per the

approved Miming Plan as per the gmdelines/circulars

izsued by DGMS w.rt. safety in muming operations shall

be strictly adhered to mamtam the stability of waste

dumps.

The reclamation of waste dump sites shall be done in |Assured to Comply by the PP.
scientific manner as per the Approved Minmng Plan cum |
Progressive Mine Closure Plan.

The slope of dumps shall be vegetated in scientific Assured to Comply by the PP.
manner with suitable native species to mamtaimn the slope
stability, prevent erosion and surface run off The
selection of local species regulates local climatic
parameters and help in adaptation of plant species to the |
microclimate. The gullies formed on slopes should be
adequately taken care of as it impacts the overall stability
of dumps. The dump mass should be consolidated with
the help of dozer/compactors thereby ensuring proper |
filling/leveling of dump mass. In crtical areas, use of |
geo textiles/'geo-membranes/'clay liners Bentonite etc.

shall be undertaken for stabilization of the dump.

The Project Proponent shall carry out slope stability |Assured to Comply by the PP.
study in case the dump height 15 more than 30 meters.

The slope stability report shall be submitted to

concerned repional office of MoEF&CC/SETAA.

Catch dramns, settling tanks and siltation ponds of Assured to Comply by the PP.
appropriate size shall be constructed around the mune

working, mineral yards and Top Soil'OB/Waste dumps

to prevent run off of water and flow of sediments directly |

into the water bodies (NallahRiverPond etc). The

8
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collected water should be utilized for waterms3k)dne
area, roads. green belt development, plantation etc. The
drains/sedimentation sumps etc. shall be de-silted |
regularly, particularly after monsoon season, and |
maintained properly.

Check dams of appropriate size, gradient and length Assured to Comply by the PP.
shall be constructed around mine pit and OB dumps to |
prevent storm run-off and sediment flow into adjoimng
water bodies. A safety margin of 50% shall be kept for
desigming of sump structures over and above peak |
rainfall (based on 50 wears data) and maximum
discharge in the mine and 1ts adjoining area which shall
also help in providing adequate retention time period |
thereby allowing proper setthng of sediments/silt
material. The sedimentation pits'sumps shall be
constructed at the corners of the garland drains.

The top soil, if anv, shall temporarily be stored at ;issured to Comply by the PP.
earmarked site(s) within the mine lease only and should

not be kept unutilized for long. The physical parameters |

of the top soil dumps like height, width and angle of |

slope shall be governed as per the approved Mining Plan |

and as per the guidelines framed by DGMS w.rt. safety |

in mining operations shall be strictly adhered to maintain |

the stability of dumps. The topsoil shall be used for land |

reclamation and plantation purpose. .

1

V1. Transportation

No Transportation of the minerals shall be allowed in Complied.

case of roads passing through wvillageshabitations. In \During site visit PP provided some of the vehicles
such cases, PP shall construct a _bypass™ road for the PUC certificate which was issued by the
purpose of transportation of the munerals leaving an !uu.tharfzed pollution testing centre, which shows
adequate gap (say at least 200 meters) so that the adverse that vehicular pollution is under control

impact of sound and dust along with chances of |

accidents could be mitigated. All costs resulting from
widening and strengthening of existing public road
network shall be borne by the PP in consultation with
nodal State Govt. Department. Transportation of
minerals through road movement in case of existing
village/rural roads shall be allowed in consultation with |
nodal State Govt. Department only after required |
strengtheming such that the carrying capacity of roads 15
increased to handle the traffic load. The pollution due to
transportation load on the environment will be
effectively controlled and water sprinkling will also be
done regularly. Vehicular emissions shall be kept under
control and regularly monitored. Project should obtain |
Pollution under Control (PUC) certificate for all the
vehicles from authorized pollution testing centers.

The Mamn haulage road within the mine lease should be Complied.
provided with a permanent water sprinkling arrangement During joint inspection team visit, team noticed
for dust suppression. Other roads within the mine lease that PP sprinkled water on the main haulage
should be wetted regularly with tanker-mounted water read for dust suppression.

sprinkling system. The other areas of dust generation |

like crushing zone, material transfer points, material

vards etc. should invariably be provided with dust |

suppression arrangements. The air pollution control

equipments like bag filters, vacuum suction hoods, dry |

fogging system etc. shall be mstalled at Crushers, belt-

convevors and other areas prone to air pollution. The belt

convevor should be fully covered to avoid generation of |

9
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dust while transportation. PP shall take m

measures to avoid generation of fugitive dust emissions.

VIL Green Belt

1

The Project Proponent shall develop greenbelt in 7.5 m Non Complied.

wide safety zone all along the mine lease boundary as per During visit of joint committee team, team
the guidelines of CPCB in order to arrest pollution 'fmn'ced that PP has not developed any green belt
emanating from mining operations within the lease. The in and around mine area.

whole Green belt shall be developed withun first 5 years

starting from windward side of the active mimng area.

The development of greenbelt shall be governed as per |

the EC granted irrespective of the stipulation made m

approved mine plan.

(]

The Project Proponent shall carryout iﬁssured to Comply by the PP.

plantation afforestation in backfilled and reclaimed area During visit of joint committee team, ream
of mining lease, around water body, along the roadsides, moticed that PP has not developed any green belt
i commumity areas etc. by planting the native species i in and around mine area.

consultation with the State Forest |

Department/Agriculture Department Rural development |

department Tribal  Welfare  Department’  Gram |

Panchavat such that only those species be selected which |

are of use to the local people. The CPCB gmdelines in

this respect shall also be adhered. The density of the trees

tshould be around 2500 saplings per Hectare. Adequate

budgetary provision shall be made for protection and |

icare of trees. '

The Project Proponent shall make necessary alternative Assured to Comply by the PP.
arrangements for livestock feed by developing grazing
land with a view to compensate those areas which are
coming within the mine lease. The development of such |
orazing land shall be done in consultation with the State
Government. In this regard, Project Proponent should |
essentially implement the directions of the Hon'ble
Supreme Court with regard to acquisition of grazing
land. The sparse trees on such grazing ground. which |
provide mid-day shelter from the scorching sun, should
be scrupulously guarded’ protected agamst felling and |
lantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary Non Complied.

measures for conservation and protection of endangered \During joint inspection team visit, PP failed to
flora and fauna and Schedule-I species during mining show the Wildlife Conservation Plan approved
operation. A Wildlife Conservation Plan shall be [from the Competent Authority.

prepared for the same clearly delineating action to be |

taken for conservation of flora and fauna The Plan shall

be approved by Chief Wild Life Warden of the State

Govt. and implemented in consultation with the State

Forest and Wildlife Department A copy of Wildlife

Conservation Plan and its implementation status

{antmal) shall be submitted to the Regional Office of the

Ministry.

The PP shall ensure that the area marked for greenery Assured to Comply by the PP.
and trees will not be rendered mmpervious by any means

like soil, compaction or cement concrete or brick or tiles

or tubber or plastic cover or any other impervious

material 1n any manner and the area must be mamtained |

pervious for water infiltration/percolation and air flow in |

the soil. It must be straight on earth and not on any roof |

jor slab of any tile.

VIIL. Public Hearing and Human Health Issues
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The Project Proponent shall appoint an Ocm‘ﬂ Partial Complied.

Health Specialist for Regular as well as Peniodical \During visit PP failed to show the appointment
medical examination of the workers engaged in the letter of the Occupational Health Specialist but
mining activities. as per the DGMS gwdelines. The PP showed the health test report of few mine
records shall be mamntained properly. PP shall also werkers from a clinical laboratory, in that test
carryout Occupational health check-ups in respect of report it is mot mentioned that who is the
workers which are having ailments like BP, diabetes, consultant Doctor.

habitual smoking, etc. The check-ups shall be

undertaken once in six months and necessary remedial’ |

preventive measures be taken A status report on the

same may be sent to MoEF&CC Regional Office and

DGMS on half-vearly basis.

a2

The Project Proponent must demonstrate commitment to Non Complied.

work towards “Zero Harm™ from their mining activities During site inspection, PP failed to provide any
and carry out Health Risk Assessment (HRA) for record for HRA and alse not shown or provided
identification workplace hazards and assess their lamy record of health and wellbeing of workers
potential risks to health and determine appropriate and nearby community.

control measures to protect the health and wellbemg of |

workers and nearby community. The proponent shall |

maintain accurate and systematic records of the HRA.

The HRA for neighborhood has to focus on Public

Health Problems like Malana, Tuberculosis, HIV,

Anaemia, Diarrhoea in children under five, respiratory

infections due to bio mass cooking. The proponent shall

also create awareness and educate the nearby community

and workers for Samitation, Personal Hygiene, Hand |

washing, not to defecate in open. Women Health and |

Hygiene (Providing Sanitary Napkins), hazard of |

tobacco and alcohol use. The Proponent shall carryout |

base line HRA for all the category of workers and

thereafter every five vears.

The Proponent shall carry out Occupational health Partial Complied.

gurveillance which be a part of HRA and mclude During visit PP showed the health test report af
Biological Monitoring where practical and feasible. and few mine workers from a clinical laboratory, in
the tests and investigations relevant to the exposure (e.z. that fest report it is not mention that who is the
for Dust a X-Ray chest; For Noise Audiometric; for Lead consultant Doctor. No X-ray, noise audiometric,
Exposure Blood Lead. For Welders Full Ophthalmologic Ophthalmelagic Assessment report shown.
Assessment; for Manganese Miners a complete

MNeurological Assessment by a Certified Neurologist, and

Manganese (Mn) Estimation in Blood; For Inorgamc

Chromium- Fortnightly skin inspection of hands and |

forearms by a responsible person. Except routine tests all |

tests would be carried out in a Lab accredited by NABH. |

Records of Health Surveillance must be kept for 30
years, mcludmg the results of and the records of Physical |
examination and tests. The record of exposure due to
materials like Asbestos, Hard Rock Mining_ Silica, Gold,
Kaclin, Aluminum, Iron, Manganese, Chromium, Lead,
Uranmum need to be handed over to the Mining |
Department of the State in case the life of the mine 15 less
than 30 years. It would be obligatory for the State Mines
Departments to make arrangements for the safe and |
secure storage of the records including 3 -Ray. Only |
conventional X-Ray will be accepted for record purposes
and not the digital one). X-Ray must meet ILO criteria
(17 x14 inches and of good quality).

The Proponent shall maintained a record of performance Non Complied.
indicators for workers which includes (a) there should During site inspection, PP failed to provide any
not be a significant decline in thewr Body Mass Index and record of performance indicators for the workers.
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it should stay between 18.5-24.9, (b) the FinalQGRJOK-
v compared with the base line X-Ray should not show |
v capacities, (c) At the end of their leaving job there
should be no Diminution in their Lung Functions Forced
xpiratory Volume in one second (FEV1), Forced Vital |
apacity (FVC), and the ratio) unless they are smokers
vhich has to be adjusted, and the effect of age, (d) their
aring should not be affected. As a proof an Avudiogram |
first and last need to be presented), (e} they should not |
ve developed any Persistent Back Pain. Neck Pamn_ and |
e movement of their Hip, Enee and other joints should |
ve normal range of movement, (f) they should not have
suffered loss of any body part. The record of the same
hould be submitted to the Regional Office, MoEF&CC
annually along with detaills of the relief and |
compensation paid to workers having above indications. |

5 The Project Proponent shall ensure that Personnel Non Complied.

working 1 dusty areas should wear protective During visit of joint team, team noticed that no
respiratory devices and they should also be provided labours working in the dusty areas provided with
with adequate traming and information on safety and protective respiratory devices. And also no record

health aspects. of adequate training, awareness and information
on safety and health aspects was provided to the
joint team.
6 Project Proponent shall make provision for the housing (Complied.

for workers/labors or shall construct labor camps ds per PP there is no provision of housing for
within/'outside (company owned land) with necessary workerslabeors to stay within the site. All the staff
basic infrastructure/ facilities like fuel for cooking. is sowrced from the mearby villages. However,
mohile toilets, mobile STP, safe dninkmg water, medical facilities like drinking water, washrooms, rest area
health care. créche for kids etc. The housing may be are being provided to the labours.

provided in the form of temporary structures which can |

be removed after the completion of the project related |

infrastructure. The domestic waste water should be

treated with STP in order to avoid contamination of |

underground water. '

7 The activities proposed i Action plan prepared for Non Complied.

addressing the 1ssues raised during the Public Hearing \During visit of joint team, PP failed to show or
shall be completed as per the budgetary provisions provide the action plan prepared for addressing
mentioned in the Action Plan and within the stipulated the issues raised during the Public Hearing.
time frame. The Status Report on implementation of |

\Action Plan shall be submitted to the concerned Regional

Office of the Mimstry along with Distnet |

A dministration.
IX. Corporate Environment Responsibility {CER)
1 e activittes and budget earmarked for Corporate Non Complied.

nvironmental Responsibility (CER) as per Ministry's During site inspection PP didn’t showed any
M No 22-65/2017-1A. TI (M) dated 01.05.2018 or as bank statement or bank account as well as how
oposed by EAC should be kept in a separate hank much momney spent in the current FY in CER.
ccount. The activities proposed for CER shall be

implemented in a time bound manner and annual report |

f implementation of the same along with documentary |
oof viz. photographs, purchase documents, latitude &

ongitude of infrastructure developed & road constructed |

needs to be submutted to Regional Office MoEF&CC

annually along with audited statement.

a2

Project Proponent shall keep the funds earmarked for Assured to Comply by the PP.
environmental protection measures in a separate account |

and refrain from diverting the same for other purposes.

The Year wise expenditure of such funds should be

reported to the MoEF&CC and 1ts concerned Regional |
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Office. 807

. Miscellaneous

1

The Project Proponent shall prepare digital map (land Assured to Comply by the PP.
use & land cover) of the entire lease area once in five

vears purpose of monitoring land use pattern and submut |

a report to concerned Regional Office of the MoEF&:

ICC. ;

The Project Authorities should inform to the Regional Non Complied.

Office regarding date of financial closures and final During inspection PP failed to show or provide

approval of the project by the concerned authorities and larny decuments related to financial closures and

the date of start of land development work. final approval of the project by the concerned
authorities and the date of start of land
development work.

The Project Proponent shall submit six monthly Assured to Comply by the PP.
compliance reports on the status of the implementation |

of the stipulated environmental safeguards to the

MOEF&CC & its concerned Regional Office, Central |

Pollution Control Board and State Pollution Control

Board.

A separate, Environmental Management Cell” with Complied.

suitable qualified manpower should be set-up under the During inspection PP showed the structure of
control of a Semior Executive. The Senior Executive Environmental Management Cell.

shall directly report to Head of the Orgamization

Adequate number of qualified Environmental Scientists

and Mining Engineers shall be appointed and submit a |

report to RO, MoEF&CC.

The concerned Regional Office of the MoEF&CC Assured to Comply by the PP.
including other authonized orgamization shall randomly |

monitor compliance of the stipulated conditions. The

project authorities should extend full cooperation to the

MoEF&CC officer(s) including other authorized officer |

by furmshing the requusite data/information.

The Project Proponent should intimate to the Authority Assured to Comply by the PP.
as well as to the quarter concerned in case of any change
in the present communication address.

The Project proponent shall not violate any judicial ;Nuted by the PP.
orders/ pronouncements 1ssued by any Court'Tribunal. |

Under the provisions of Environment {(Protection) Act, F\’uted by the PP.
1986, legal action shall be mnitiated against the Project |

Proponent if 1t was found that construction of the project |

has been started before obtaimng prior Environmental |

(Clearance

Any appeal against the this Environmental Clearance "lh'uted by the PP.
ishall lie with the National Green Tribunal, if preferred,

within a period of 30 days as prescribed under Section |

16 of the National Green Tribunal Act, 2010. ,

10

The project proponent is responsible for compliance of Assured to Comply by the PP.
all conditions in Environmental Clearance letter and |

project proponent can not absolve himselfherself of the

responsibility by shifting it to anv contractor engaged by |

oject proponent.
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